Monday, 15th October, 1951

Volume X

No. 1. /3

Par, 5.1.X.1.51

PARLIAMENTARY
DEBATES

i

PARLIAMENT OF INDIA

OFFICIAL REPORT

Part I-—Questions and Answers

CONTENTS

Oral Answers to Questions {Cols, 1885—1626).
Written Answers to Questions {Cols, 1626—1638).

Price Four Annas (Inland)
Price Ten Annas (Foreign)



THE
PARLIAMENTARY DEBATES
(Pgrt I—Questions and Answers)

OFFICIAL REPORT

2111
" PARLIAMENT OF INDIA
Monday, 15th October, 1851

The House met at Nine of the Clock.
[MR. DxroTY-SPEAKER in the Chair]
‘ORAL. ANSWERS TO QUESTIONS
Short Notice Questions and Answers
EsxcTMENT OF TENANTS IN PUNJAB

Ch. Ranbir Singh: Will the Minister
of Home Affairs be pleased to state
whether:

¢@) it is a fact that the Governor of
Punjab State has sent suggestions to
amend the Punjab Tenants (Security
of Tenure) Act, 18507

(b) Is it also a fact that several
thousand cases of ejectment suits are
pending in the Courts and several
thousand tenants have already been
ejected due to defective provisions of
the existing Act?

Mr. Deputy-Speaker: There is an-
other short notice question by Sardar
Hukam Singh which relates to the
same matter. He may also read out
hig question so that both may be
answered together by the hon. Minis-
ter.

LEGISLATION r€: SECURITY AGAINST
EJECTMENT OF TENANTS IN PUNJAB

Sardar Hukam Singh: Will the
Minister of Home Affairs be pleased to

state:

(a) whether the Goverpor of the
Punjah has submitted any draft for
the consideration of the President and
advised some legislation to be passed
for the security of tenure of tenants in
the Punjab; and

(b) if so, whether  Government
would advise the President to enact
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such an urgent legislation immedia-
tely; if not, why not?

The Minister of Home Affairs (Shri
Rajagopalachari): An. adjournment
motion is =also therve. Perhaps you
may take that also.

Mr. Deputy-Speaker: If the hon.
Minister answers both the Short Notice
Questions I do not think it may be
necessary for me to put the Adjourn-
ment Motion.

Shri Rajagopalachari: Regarding the
Short Notice Question of Shri Ranbir
Singh as well as the Short Notice Ques-
tion of Sardar Hukam Singh, Govern-
ment are aware of the widespread de-
sire for an immediate enactment to
meet the situation created by large
scale cjectments of tenants. This
demand for legislation to amend the
Punjab Tenants’ Security of Tenure
Act coming as it does; irrespective of
purty affiliations is being  examined
urgently and I expect that Govern-
ment will very shortly advise the Pre-
sident to issue an enactment. Certain
other enactments are also overdue
which 1 have fully explained top hon.
Members of the House hailing from
Punjab at two Informal meetings and
I expect the Government will advise
the President to promulgate them too
very shortly.

Ch, Ranbir Singh: May I know the
details of the suggestions forwarded
by the Governor to amend the exist-
ing Act? '

Shri Rajagopalachari: Sir, I have
explained it. as I said. at an informal
meeting of all the Punjab Members,
and I do not think I need say any-
thing more than that it is to give
greater security of tenure than they
now possess under the law,

Ch. Ranbir Singh: Is the hon.
Minister aware of the fact that under
the present Act there is no provision
to safeguard the tenants in getting
the necessary irrigation water in the
border land?
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Shri Rajagopalachari: That slso is
being taken into considergtion.

Ch. Ranbir Singh: Will the hon.
Minister take care to accept the sug-
gestions and amend the provisions of
the law accordingly?

Shri Rajagopalachari: As I said. it
will be examined and. if it is found
proper and necessary, [ expect Gov-
e{nment will accept that suggestion
also.

Sardar Hukam Singh: May I know’

whether the cases of those tenants who
have been ejected during the last year
will be covered by this proposed legis-
lation? [

- Shri Rajagopalachari: I think so.
Sir.

. Sardar Hukam Singh: Could I know
the number of tenants that bave been
evicted from their ‘holdings during
the last three years?

Shri Rajagopalachari: I have collect-
ed some flgures, but I am sorry I have
not got them here. They range round
about four or flve thousand each year.

Sardar Hukam Singh: There is a
provision that the legislation after it
is enacted by the President{ has to be
placed on the Table of the House.
But that will not be possible because
Parliament is closing now. Have Gov-
ernment considered this aspect also
and devised measures to tide over that
sort of difficulty, so that there may be
no delay in giving effect to this legis-
lation?

Shri Rajagopalachari: Hon. Mem-
bers are aware that the difficulty is
due to want of time, and for that
reason I wanted all the Members in-
terested intunatesy 1n the Punjab
affairs te meet and I have placed the
details before them. It would not be
possible to have the matter thoroughly
examined and enacted and placed on
the Table of the House during this
session,

Ch. Ranbir Singh: Will the hon.
Minister be pleased to state whether
the tenants of the evacuee land will
get the safeguard of security of
tenure under the Act or not?

Shri Rajagopalachari: The provisions
with regard to the time during which
+hn new provisions will operate, giving
udvantage to the temants who were
evicted, would, I take it. cover people
who were recently ejected from the
evaues lands
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Ch. Ranbir Singh: Is the Government
prepared to consider the suggestion
that the tenants who have been there
for more than ten or six years chould
be declared as occupancy tenants?

Shri Rajagopalachari: Sir, I do not
think any useful purpose will be serv-
ed by giving answers offhand. The
Bills will be before the Government
and t{he Cabinet will examine them
after previous detailed examination.

Mr. Deputy-Speaker: I would only
suggest this to hon. Members. They
may send whatever suggestions they
want to make to the hon. Minister in
writing or meet him, and he will cer-
tainly consider all those suggestions. *
Questions are not the proper form for
making those suggestions.

Shri Joani Ram: May I know the
time when the Government felt the
urgency of the legislation, and if the
Government felt it earlier why the
matter was not brought to the notice .
of the President before, for amend-
ment of the legislation?

Shri Rajagopalachari: These propo-
sals had been considered by the Minis-
try when they were in charge. After
the President took over and the Gov-
ernor was placed in charge, the mat-
ter was examined not only as to the
necessity and urgency but also the
propriety of putting through such legis-
lation at thig stage. These things take
ai little time. There was no loss of
time.

Shri Kamath: For how many years
has the existing law been in force and
have the ejectments increased in num-
ber of late?

Shri Rajagopalachari; The Act which
is now to be amended was passed in
the latter part of 1950. henever
there is a change of law the mentality
of the parties concerned begins to
operate quickly and change and pro- -
bably the increased number of eject-
ments is due to that.

Ch. Ranbir Singh: Is the Govern-
ment aware that this process of eject-
ments started after August 1947 due
to the fear that the Congress is com-
mitted to safeguard the tenants and
therefure the landlords will have to
jose their land? It so, is the Gov-
ernment prepared to consider the
cases of restoration of the tenants
who have been ejected after 1947; if
not, why not? .

Shri Rajagopalachari: The presump-
tion of the hon. Member {8 probably
gightd and the suggestion will be consi-

ered.
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Dr. Ram Subhag Singh: May I know
‘whether the landlords are themselves
tilling the land from which they eject-
-ed the tenants?

Shri  Rajagopalachari; The legal
position is that they become them-
selves cultivators.

Pandit Thakur Das Bhargava: s it
not a fact that this Act was passed
pnalr;m&_c[)usly by the Punjab Assembly
in 193

Shri Rajagopalachari: It was passed
in the latter part of 1950 unanimously,
but there have been, as pointed out by
other Members, difficulties arising out
of it still.

Ch. Ranbir Singh: Is the hon, Minis-
ter aware of the fact that while this
Act was passed 12 Parlimentary Sec-
retaries and a Minister were created
to pass this Act?
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Shri Rajagopalachari: I do not
think I can accept such suggestions

Mr. Deputy-Speaker: I think we will
proceed to other matters. I have re-
ceived notice of an Adjournment
Motion from Ch. Ranbir Singh and
Giani G. S. Musafir relating to this
same matter, the immediate necessity
for amending the - Punjab Tenantw
(Security of Tenure) Act, 1950 on the
so called ejectment of tenants at will
of the Punjab State. This has beer
sufficiently answered by the hon.
Minister and therefore, 1 do not think
hon, Members want to press it.

Shri Jhunjhunwala: I submitted a
Short Notice Question to you in the
Chamber, Sir,’and I am guthorized to
put that question on behalf of Mr.
Chattopadhyay.

Mr. Deputy-Speaker: It is not in the
Order Paper for this day. The House
will now proceed to Legislative Busi.
ness,
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PARLIAMENT OF INDIA
Monday, 15th October, 1951

The House met at Nine of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-15 AM.

Shri Challha (Assam): I applied for
leave of absence for this session but as
I became well now, I came back and I
attended on the 12th.

Mr. Deputy-Speaker: I am sure the
House will be only too glad to have
Mr. Chaliha back. He originally ex-
pected not to be able to attend the ses-
sion but by God’s grace, he has been
restored to health.

Ch. Ranbir Singh (Punjab): I sent a
notice of an adjournment motion re-
garding drought prevailing......

Mr. Deputy-Speaker: I am not admit-
ting that.

S ——

. ALL-INDIA SERVICES BILL

The Minister of State for Home
Affairs (Sidhva): I beg to move:

“That the BIll to regulate the
recruitment, and the conditions of
service of persons appointed, to the
all-India Services common to the
Union and the States, be taken in-
to consideration.” >

Sir, there are three types of services
under the Government of India; one is
the purely simple Central service; the
second is purely State service which is
governed by article 309 and there is 2
proviso under which the rules are to be
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made and which are in existence today.
The third is the All India Service and
as hon. Members are aware after the
Indian Civil Service the Government
have introduced the Indian Administra-
tive Service and the Indian Police Ser-
vice. Article 312 creates a constitutional
lacuna and to fill in that gap this Bill
has been brought here so that the rules
may be made and statutory provisions
given to these rules relating to All-
India Services. This is a very short and
simple Bill. I do not think this Bill
requires much consideration. I would,
however, like to state that Lhe items
relating to article 313-are_already pro-
vided and items relating t> article
312 under which this Bill is
sought to . be brought before the
House are mostly those which are
settled for consideration and will be
covered by the Statutory rules—the
creation of the Indian Administrative
Central Cadre Scheme, amendments to
travelling allowances, rules regarding
the relative seniority of over-age emer-
gency recruits etc. There are many
matters relating to the services which
are still under consideration by the Gov-
ernment and it was not possible in ‘he
shertness of time to bring a comprehen-
sive Bill in this session. There are
certain matters which are important,
namely extension of I. A. S. and 1. P. S.
to Part B States, retirement benefits.
extension of medical attendance, rules
for fixation of relative seniority of offi-
cers and travel facilities for periodical
visits by officers, disciplinary: matters
and all these matters are still recelving
the attention of the Government. No
sooner these are settled and organised,
Government intend to bring a compre-
hensive Bill which will find its place
in the Statute. All these rules will
under clause 3(2) be.placed before the
House and will be subject to the modi-
fication or alteration by any motion that
could be moved by any Member. Thus
it will be seen that Parliament has the
absolute right to consider these rules
when the amendments are made to
them. I may just mention that I have
received three amendments in this res-
pect. One of them is the amendment
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[Shri Sidhva]
by Shri Sarwate. He wants a slight
amendment that for the words “durgng'
the session in which they are so laid’
the wards “on a motion made and pas-
sed for the purpose” be suhgtituted. 1
am prepared to accept that amendment.
There are two other amendments stand-
ing in the name of Shri Rathnaswamy
which relate to the fixation of quota
for the Scheduled Castes and Schedul-
ed Tribes in the services. It is not
possible, Sir, for these services to be
reserved in the Statute, Already Gov-
ernment have made rules in the past
and under these rules twelve and a half
per cent, of services have already been

reserved for the Scheduled Castes and .

five per cent. for Scheduled Tribes and
the same procedure will be followed in
this respect also. I do not think it is
possible or desirable to make any men-
tion of it in the Bill. As regards the sta-
tutory provision with regurd to the
reservation of the Scheduled Tribes and
Castes there is another amendment in
his name which stztes that the words
‘“only after they are approved by Parlia-
ment” may be added. As you are well
aware this is neither workable nor
practicable.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to regulate the
recruitment, and the conditions of
service of persons appointed, to the
all-India Services common to the
Union and the States, be taken into
consideration.”

Shri Shiv Charan Lal (Uttar Pra-
desh): By way of information, may 1
ask when a comprehensive Bill is going
to be put up by the Government, what
is the necessity of putting ug parts of
this Bill which will go on for a few
months? Will it not be better to put
up a comprehensive Bill when it is
ready?

Shri Sidhva: This is really very neces-
sary and urgent. There are certain pro-
visions gn which already the Govern-
ment had taken a decision but for which
there is no statutory power behind it.
Therefore, it is necessary that this Act
should be passed so that those which
have been settled can be embodied in
the Statute.

Shri Kamath (Madhya Pradesh): This
BIill is being piloted by my hon. friend,
Mr. Sidhva, the first act of his after his
translation or elevation to the Minister-
ship of State for Home Affairs. It ‘al-
most appears that this Bill was await-
ing his elevation for being pilotad in
the House. because I feel that Govern-
ment must have been aware not only
yesterday, but many weeks or many
months ago that certain rules in this

regard were absolutely essential. Yet
the matter appears to have been post-
poned for some reason or other, ap-
parently because there.were more im-
portant Bills which had to take priority
over this one; yet 1 felt and I feel to-
day also that considering the fact that
the provisions of the Bill and all rules
made under section 3 have to be laid'
before Parliament for approval or modi~

. flcation, I felt that it would have been

far better if this Bill—which Mr. Sidhva
very rightly observed is a very simple
Bill—had been brought up, introduced
and passed by Parliament much earlier.
It would not have taken much time at
all; it would not have intruded upon
the time that was allotted for other
more important Bills, 1f that had been
done, the rules that are to be framed
by Government in this regard would
have been brought before FParliament
during this session, and we would have
had an opportunity of looking into them
and modifying them if we deemed fit
and necessary. Unfortunately, the
future is uncertain. As has been very
rightly observed by a philoscpher, the
only certainty about life is its uncer-
tainty; and Parliament being no ex-
ception 1o life, the only certainty about
this Parliament 1s its uncertainty. We
do not know yet for certain whether
this Parliament will meet again at all
during its life time, and so we are in
doubt whether the rules that are going
to be framed by Government will come
up for consideration before this Parlia-
ment at all. It is rumoured that there
might be a short session in February
next; but that is only on the knees of
the gods: if not of the gods in heav®n,
then the gods on earth, the gods in the
Secretariat and in the Ministries. Yet,
even if that were to come about, it is
still far off. The rules regulating condi-
tions of service and recruitment which
are very important in a free _State
might have been framed earlier, in July
or early August, and we could have had
an opportunity of probing into them
during this session. This has not Leen
done, I would request the Minister of
State to tell us in his reply to the debate
why this matter was not consicered
earnestly and actively by our active
Government. As the Home Minister
tald us some time ago, this Jovernment
is an active Government. We expected
that Government would consider this
matter actively and earnestly long be-
fore. This is a simple matter and #
could have been done if Government
had the will to do it. I would expect
the hon. Minister to tell us why this
was not done earlier and when exactly,
if at all, the rules to be framed by Gov-
ernment in this regard would Le brought
before Parliament, whethér this Parlia-
ment will have an opportunity of going
into them or the next Parliament.
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. Coming to the subject matter of the
Bill itsélf, AllsIndia Service, as defined
and referred to-in this Bill comprises
‘the 1. A S. and the 1. P, S. The
1. P. S. retains its old name, the name
which obtained during the British re-
gime; but the I. A. S. is a new service
created after we became politically free.

+  Shri Shiv Charan Lal: But, both re-
tain the same notoriety. . o

Shri Kamath: Both means what:
1. P. S. and 1. A. 8? There are three
here. The I. C. S. is still there; the
‘1. A. S. is a new creation; the 1. P. S,
.continues the old tradition 20 far as the
name is concerned. There is no change
An name.

There were other All-India services
In the olden days like the Indian Edu-
cational Service, the 1.F.S.—the Indian
“Forest Service—now 1. F. 8. is some
other service, the indian Foreign Ser-
_Vvice but the older members of the
Indian Forest Service are still there-—
the Indian ‘Engineering Service, the
Indian Medical Service, and one or two
others. But. under this Bill, the ex-
.prescion all-India Service means the
“service known as the T.AS. and the
service known as the I. P. S. so 'hat
we conflne our attention oniy to these
4wo services. I do not know to what
extent the rules which govern rceruit-
ment and eonditions of scrvice of per-
sons appointed to the I. C. S. and
1. P. S. in the olden days have keen
‘modifled so far as the entrants to the
new I. A. S, and I. P, S. are concerned.
‘This much is well known that <o far as
the probation of the I. A. S. recruits are
concerned, that is being attended to in
India itself now-a-days. That, ¢ a
matter of fact, started during the war
when conditions rendered that neces-
sary. Apart from the guarantees given
in the Constitution to the Members of
the Services under article 314, 1 do not
know for certain what changes have
‘been enforced so far, or what differen~
<es there are between the Members of
the old 1.C.S. and Members of the new
T.A.S. so far as their conditions of
service go. That is an aspect of the
matter upon which the hon. Minister
might throw some light if he is in a
position to do so today.

Then, there have been certain com-
laints in certain States where a Mem-
ber of the A. S. who wag-recruited
to that service after many ycars of
service in the P. C. S., the Provincial
Civil Service, has been passed over by
the State Government in regard to an
ap{aointment to a senior job like a
Collector or Deputy Commissioner
merely on the ground that his period of
tenure in. the 1. A. S. has been very

short though he has served a number
of years in the P, C. S. This has got
to be.rectified. This matter must be
looked into by Government snd definite
rules must be formulated in tHis 1egard.
Governnént must see to it that the
State Governments do not. udopt »ny
anomalous procedure with regard  to
persons who have been recruited to the
I. A. S. from the old P. C. S.

There is one other matter about this
particular Bill and it is this. My hon.
friend Mr. Sidhva referred to the
amendments.given by Mr. Rathnaswamy
as regards the statutory provisions with
regard to members of the Scheduled
Castes and Scheduled Tribes.
only with regard to the Scheduled
Castes and not Scheduled Tribes? I
have not got the amendments bLefore
me here. '

An IIon. Member: Scheduled Tribes
also. : .

Shri Kamath: I think this aspect of
the matter ought to be given a little
more attention to what appears to have
been done by the Government so far.
It has acquired a little more importance
at least in the eyes of Parliament and
of the people after what was stated by
Dr. Ambedkar in his statement the other
day explaining- the reasons for his
resignation. Therein he observed—I am
only refreshing the memory of the
House—that with all its professions for
the welfare and uplift of the Scheduled
Castes and Tribes, Government has
not- shown in practice the earncstness
to implement their professions.
is the sum and substance of the charge
made by him. These are not the exact
words used by him, but this in effect,
is the charge brought by him against
the Government, and hé went so far
as to say,—apparently referring to the
Short-Notice Question asked by rme and
the reply of the hon. Homeé Minister
regarding the speech made by Dr.
Ambedkar in a public meeting here, in
which reply it was stated by the Home
Minister that the charge made by Dr.
Ambedkar was baseless,—that the Home
Minister sent a circular to all the De-
partments concerned, to all the Minis-
tries concerned as to the pumber of
Scheduled Castes and Tribes members
that have been recruited in the Minis-
tries. And this is what Dr. Ambedkar
stated—I cannot vouch for the truth
or otherwise of what he said—tihat the
answers received in reply to the cir
cular from most Ministries was ‘nil’ or
‘nearly nil’. So it is not enough for
the Minister to say that a proportion
has been flxed or that a certain per-
‘ventage—ten or twelve or flve or six—
has been fixed up to which members of
Scheduled Tribes and Scheduled Castes
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[Shri Kamath]

will be recruited. But we as Parlia-
ment must see how far the practice ct
Government squares with 1i's profes-
sions. The hon. Minister apparently is
getting impatient; he is looking at the
clock. I hope Sir, that in the interest
of the Scheduled Castes ond the
Scheduled Tribes at least, he will for-
get the clock for some time, Lecause
these Scheduled Castes and Tribes have
waited for centuries and it does not
matter if Government holds its patience
for a few minutes, if not for cne or
two hours. Therefore. I would like to
emphasise this aspect of the niatter,
when -these rules and other cognate
matters gre considered by Government.
Otherwise the charge brought by .
Ambedkar which has already created
misapprehension in the minds of cerlain
sections of our people with regard to
Government’s treatment and Gov-
ernment’s attditude towards the Schedul-
ed Castes and Tribes will gather
momentum which nobody wants; none
in this House desires that that thould
bhappen. Consistently and in confor-
mity with the spirit of the Constitution
which has abolished untouchability
and which has reserved seats for the
8cheduled Castes and Scheduled Tribes
in the various States and at the Centre,
and also safeguarded their position so
far as the services are concerned, con-
sistently with all that and in that
spirit. it behoves Government to pay
more attention to this matter.

Even: @ms regards abolition of un-
touchability which so far is only a
Laper abolition, if I am not exaggerat-

the matter,—as the hon. Home
Minister himself was constrained to
admit some time ago in the House that
still complaints come from various
States about the treatment accorded to
the so-called untouchables,—Govern-
ment also has apparently not inade up
its mind so far, as regards the intro-
duction of legislation for penalising
the practice of untouchability.

The Constitution is absolutely ex-
licit on that point and provides that
t shall be an offence to practise un-
touchability in any form or manner:

it is there in Part III—Fundamental
Rights—of the Constitution. But
though a year and a half, if not more,
has elapsed since this Congstitution was
promulgated, yet Government has taken
no active step towards introducing, a
Bill to penalise the practice of un-
touchability. These are matters, Sir,
which tend or are calculated—to use
the Home Minister’'s own word which
%lmused in connection with the Press

The Minister of Home Affairs (Shri
harl): Hon. Member him-~
self suggested it.
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Shri Kamath: Beg your pardon?

Mr. Deputy-Speaker: That was the
suggestion of the hon. Member, he says.

Shri Kamath: I do -not mind -if it
came from me. But it was in the ori-
ginal Bill, and sometimes first thoughts
are the best, though at times first
thoughts are not as good as second
thoughts. Anyway, as I was saying,
these are matters which tend to detract
from the popularity of our Government
and it is desirable in troublous times
like the present that (fovernment
should ‘pay more attention to the con-
dition of the so-called Scheduled Castes
and Scheduled Tribes and other back-
ward classes.

It has also been pointed out by Dr.
Ambedkar that the President has not
taken any initiative or step so far
about the appointment of a Commission
though more than a year and a half
have passed.

The all-India Services will comnrise
the two services. the I.A.S. and the
I. P. S. I have already referred in the
earlier part of my speech to the I. F. 8.
This new Indian Foreign Service though
it differs from the other two scrvices
in certain respects, there also, I believe
so far as recruitment is concerned,
apart from certain qualifications need-
ed for members of that service, includ-
ing the one recently mentioned by the
hq?. Prime Minister, that of a suitable
wife......

Mr. Deputy-Spcaker: Are we not
going beyond the scope of the present
Bill? One is about the Union Service
and the other is- All-India Services. I
am afraid the hon. Member is going
beyond the scope of the Bill.

Shri Kamath: All right, Sir, I will
not dwell upon that part. ‘I only want
to compare the rules and aualifications
mentioned by the Prime Minister with
.those that might be formulated for
these two services and would like to
know whether this gualification of a
suitable wife will also be prescribed
for the members of the All-India Ser
vices, the I. A. S. and the I. P. S., or
only restricted to those in the I. F. S.
But we know of many of our Ambas-
sadors and diplomats who have no
wives or who have not their wives
with them abroad, what happens in
“that case? And in the case of a woman,
what hgppens if she has no husband?
This- aspect of the matter may be
considered in connexion with the rules
for the I. A. S. and 1. P. S. .

Before I close, I would like to repeat
that we would have welcomed and we
would have been happier if this Bill
had come in the earlier part of
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session, so that we might have had an
opportunity of looking at the rules and
modifying them if we thought fit. But
now we are helpless in the matter and
the Government will go its own way
according to its sweet will.. We shall
have no opportunity of scrutinising
these rules. But we trust to the wisdom
of the: Home Minister or his suc-
cessor,—if that is going to happen at
#ll,—or the Minister of State himself
who is a man of ripe experience and
has known the services in various capa-
cities. I am sure he will let the Govern-
ment have the benefit of his wisdom
and experience of—not three score and
ten years, but one less—he will be
seventy, I understand, when he is elect~
ed to Parliament next year. I hope the
hon. Minister or his successor, and the
Minister of State will give their earnest
attention to the various matters I have
suggested in the course of my speech,
and will also take pains and care to
see that this -Parliament will meet
either in January or February, when
thig brief Bill might be finalised by this
Parliament itself, in the filness of
things; if for nothing else, at least
for the House to have a look at these
rules, it might be a one day cr two day
gession, but of course there will be
other business besides, and it 1hay be
a little longer. I hope that that ses-
sion will be held so that these matters
might be debated and finally approved
or modified by this Parliament.

Sir, I support the motion for the con-
sideration of this Bill,

Shri Rathnaswamy (Madras): Sir, 1
very much regret that the Government
has delayed in bringing a measure em-
bodying the provisions of article 12
of the Constitution, by which Parlia-
ment would be in a position to regulate
the recruitment and service conditions.
It is hardly necessary for me {0 say
on this occasion how important it is
for our country to have a sound and
healthy administration, when we are
trying to build up a democracy in our
country and at a time when there are
forces and factors at play to thwart
and impede the progress of democracy.

In the recent report of the U. P. S. C,
{t is pointed out how the Government
wanted to treat the Commission as
merely a registering body and how the
Government rejected the recommenda-
tions of the Commission whenever the
Commission felt that in the interest
of the administration certain rules
should be observed. I should like to
take this opportunity to pojnt out to
you, Sir, the irregularity and the way
in which the Government has been
tunctioning in .respect of recruitment
to the services and also in regard to

g

the laying down ! conditions of ser-
vice. I'am told that in regard to cer-
tain key appointments in the Planning
Commission the Government made
those appointments without taking into
consultation the U. P. S. C. and after
making those appointments the U. P.
S. C. was asked to regularise them.

Again, you may know that ther
thousands _of employees in Gose::
ment service today who have put in
more than ten years service who have
not yet been made permanent or even
given a quasi permanent status in
Government service. If this situation
continues there is very great danger of
lowering the standard of efficiency in
adminisiration. The House may be
aware of the feeling of the public that
during the Jast six years the standard
of administration in our country has
deploral_)ly deteriorated. Therefore I
should like to point out on this cecasion
the danger inherent in this Bill by giv-
Ing powers to the Home Ministry to
continue the old rules regarding recruit-
ment and to lay down the conditions of
service. Unless Parliament is in a
position to wield general control over
these matters I am afraid that it will
only give room for some kind of Lepo-
tism, favouritism and such o her things
giyvghich we hear a good deal in these

I should like here to refer to one
instance, namely the extension of ser-
vice given to the Director General of
the Health Services by the Government.
The U. P. S. C. was against the exten-
sion of service in regard to that officer
but still the Government did not pay
heed to the Commission’s recommenda~
tion, which has its own salutary effect
in regard to the regulation of the ser-
vices, in the absence of Parliamentary
control over the services and it really
makes us feel sorry that the Govern-
ment did not accept the recommenda-
tion of the U. P. S. C. in regard to the
extension of the service of that parti-
cular officer. I can quote many an
instance which will demonstrably prove
that the Government did not pay heed

‘to certain recommendations cf the Ser-

vice Commission. which would have
helped our administration {0 run om
healthy and soun: lines.

I am grateful to Mr. Kamath for
drawing attention to the inadequate re-
preseniation of the Scheduled Castes
and Tribes in the services. The
Scheduled Castes and Tribes thro
out the length and breadth of e
country feel gratified and grateful to
our benevolent Government for havi
been gracious enough to set apart 12
per cent. for these communities in the
services but I ath at a loss to know
why they have failed to implement this
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[Shri Rathnaswamy] '
rule in regard to the filling up of the

ts reserved for the Scheduled Castes.
g many an occasion I put certain in-
terpellations to the hon, Home Minister
to wrest from him information as to
whether the Government of India have
taken sufficient and adequate steps to
see that*this quota reserved for the
Scheduled Castes is completely adhered
to. But I am sorry to say that the re-
plies given by the hon. Home Minister
on these occasions have been unsatis-
factory and even when our revered
Sardar was in charge of the Ministry

5t was not possible to get a satisfactory-

reply to the interpellations. I might
tell you that I have heard awful stories
told by such of those Scheduled Caste
candidates who appeared before the
U.P.S.C. that on some pretext or other
they were disqualified and I am given
to understand that in the written exa-
minations they had done exceedingly
well. There are many instances to show
how the Scheduled Caste students in
spite of the several drawbacks and
handicaps under which they suffer yet
acquitted themselves creditably in the
written examinations. But somehow,
due to something or other—I do not
know whether I should call it prejudice
or anything else—they have not suec-
ceeded in impressing upon the Service
Commission when the viva voce test
came along. I, therefore, would take
this opportunity of making an earnest
appeal to our revered Home Minister
who, you know, Sir, has laboured hard
for the amelioration of the ccnditions
of Harijans in the South in particular;
his sympathy and the genuine interest
evinced by him in the amelioration of
the conditions of Harijans is well-known
throughout the-length and bresdth of
.the country. I therefore would appeal
to him to take, before laying down
office, sufficient and concrete steps to
see that the Scheduled Castes and
Scheduled Tribes are adequately re-
presented inthe I. A. S. and . P. S. In
regard to other services alsn. I have
heard that many Scheduled Caste em-
ployess, simply because they bave not
passed some test like the type writing
test, are going to be turned oui; I am
afraid if this is......

hri Rajagopalachari: This Bill will
t cover those cases.

Shri Rathnaswamy: Any way ] feel
constrained to draw your attentfon to
that fact, because I am ufraid that
even the small percentage of appoint-
ments we have in the services we would
be deprived of if the Government of
India do not condespend to make
relexations wherever and whenever
possible. As I told you ecarlier, it is
the Public Service Commission which
can exercise a healthy control in re-

gard to regulation and recruitment of
services in the absence of Parliamen--
tary control.

Sir, before I sit down I would once
again earnestly appeal to the hon.
Home Minister to give consideration
to the legitimate claims and aspirations
of the Scheduled Castes. If that is
done in a sincere and =arnest way,
then alone will the Scheduled Castes
be in a position to rub shoulders with
the other communities in the country.
If sufficient steps are not taken by
our benevolent Government, I am
afraid in spite-of all that may have
been done to #meliorate the social con-
ditions -of the Scheduled Castes, it will
take a very very long time for the
Scheduled Castes to claim a place of
respect and honour in this country.

Dr. Deshmukh (Madhya Pradesh):
Sir, I am sure everyone in this House
would welcome this Bill, although it
may be very brief and small and with
very few clauses. The reason why I
welcome this Bill is that what was:
being done so far by means of ndn-
statutory executive orders is going to:
be done by rules laid before Parlia-
ment and by giving Parliament an op-
portunity of having its say on the
matter. However, it would probably
have begn better if the rules by which.
these services are governed at the
present moment had also been placed
on the Table of this House, not for
being passed at the moment, but so
that the House may be informed of
what exists at present—and what
wfc:uld be proposed to be modified here-
after.

Sir, I would like to make a few
brief observations in regard to this
Bill and hope the House and yourself
would give me the necessary latitude
to do so. The All-India Services is a-
matter of supreme importance for the
ronntry: it ie a questir_m of supreme
importance in any country, but it is
more especially so in a country of the
size of India with various sections and

. factors that compose the Indian com-

munity. We know that the British
Government ruled this country so well
and for so long oecause of the All-India
Services they had organised; their rule
lasted long because of the foresight
they showed in orzanising the All-India
Services. We used to abuse the “steel
frame” and we used often to say that
our own people weare enslaving us for
the benefit of the British people. None-
theless, when we have achieved inde-
pendence we cannot only not do with-
out the All-India Services, but I for
one would suggest that it should be
made as strong a steel franie as it was:
in the past. The necessity for doing
s0 is probably greater ioday because
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we have chosen the Parliamentary form
of democracy under which Ministries
may come and Ministries may go but
we will have to rely essentially on the
composition of the services. In es-
sence the governance of the country,
or the quality of it, or the purity of it
will essentially depend on how we or-
ganise these services. So, from that
point of view the attention given to this
matter is not only not fruitless but I
think a larger measure of &ttention
ought to be given to it. What we have
substituted in the place of the I. C. S.
not proved satisfactory to all.
Though I know the best possible efforts
have been made by those who know
what it is to organise the All-India
Services, yet there seem to be a good
many improvements that suggest them-
selves and are called for. For instance,
only recently to an examination held
on the All-India basis certain subjects
were added: that was done prcbably
because it was thought that the number
of subjects that were laid down origin-
were not sufficient to test the
best calibre of the candidates. My
only complaint, so far as that thing
was concerned, was that sufficient
notice was not given to the students
to prepare themselves. Giving two or
three months’ notice for two papers
of 200 marks each was not very fair
to the candidates who appeared. But
that is a thing of the past which I
hope would not recur. Now. rot only
in the subjects in which they are
examined but also with reference to
the post-examination training, I think
it would probably be necessary to lay
down a longer period. Tt would also
be necessary to send some of the candi-
dates outside the country. I think the
Home Ministry- is already inclined that
way, and I for one think that there is
much to be said for getting a candi-
date see the country from cutside, and
to receive some sort of.instruction and
training somewhere outside this coun-
try. Some people do not like thi idea:
they think it is a pure waste of time.
energy and moncy to send pecple to
England even now, or even {o olher
countries, as they ihink they do not
imbibe anything new. I however, am
very strongly in favour of it; it does
give the personality of the individual
a different toning and his whole as-
pect and attitude undergoes a very
radical change which 1s very healthy
both for efficiency and impartiality.

My second noint is that attention
should be paid in training these vouths,
to see that the diflerent cections of the
Indian people find a proper opportunity
to have their representation. I do not
want any communal representation on
the basis of percentages, yet we ghould
show some sympathy for those people

. be shown to them;

10 AM.

for whom opportunities of education
are so rare and so difficult; we should
give them a helping hand and chopse
some at least, without, of course, im-
airing the efficiency of the All-India

rvices or of any particular State or
other Service. at sympathy must
otherwise our
national life would to that extent be
deficient. I am glad that the present
Home Minister understands and appre-
ciates this point of view, and I would
request him to see that when he frames
the new rules, or when the new rules
are framed under his direction, due
notice of this question is taken. Un-
fortunately or fortunately, as some-
body has put it, Government -ser-
vice is the biggest industry in our
country and even today ihe aim of
higher education continues to ke Gov-
ernment service, and nothing else. So,
if people attach a very great ceal of
importance to Government service, T
do not think they can be blamed. Of
course, those who are in (Government
service often twit those who are out-
side. They say, “Do not take up Gov-
ernment service. We do not like it.
We suffer from persecution. We are
troubled very much. No cne should
enter Government service or aspire for
it.” But. this is an advice given by the
haves to the have-nots and is not there-
fore likely to be acceptable to them.
Therefore, a considerable amount of
sympathy has to be shown to these com-
munities, especially the rural people
who have very little chance of compe-
ting and succeeding purely on merit.
We have not yet found any criterion
by which it is possible to judge intrin-
sic merit. There is much to be said
in favour of the character which the
rural people possess as against the
examination passing intelligence which
the urban people have. If we have a
combination of the iwo, i.e. the super-
for intelligence in passing examinations
accompanied by the character which is
to be found among the rural peopie,
we shall ‘be strengthening the All-India
Services in every way.

I know the Home WMinister is im-
patient that I should close my speech.
I could see that from the way in which
he is looking at me ard the Whip is
also trying to ask me to curtail my
speech. I do not wish to take more
time, but I plead for the hackward
classes for whom we have not provided
a statutory reservation in the Consti-
tution. It is all the more reasonable
why greater sympathy #hould be shown
to them. The backwird-slaskes I am
thinking of ‘are more Biskward than'
even the Scheduled Castes. "T hope that
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in passing the regulations due notice
of this will be taken and no section in
India will feel that it is not being
given the place it deserves or that
insurmountable difficulties are being
placed in their way in taking a due
share in the governance of the country.
1 hope the rules framed will not be
open to this obj

With these observations, I support
the motion. :

Shri Jajoo (Madhya Bharal): I beg
to move:

“That the question be now put.”
Mr. Deputy-Speaker: The question is:
“That the question be now put.”

The motion was adopted.

Shri Rajagopalachari: I think it would
be wrong on my part to put the burden
of defence entirely on Mr. Sidhva.
Very forcible remarks have teen made
which I think I shall try to meet as
briefly as possible. It would be un-
conscionable if on a Bill where I pro-
mised the whole passing would cnly
take ten minutes I take more time and
add to the trouble of people who are
waxting_!or the rest of the prograinme
in Parliament to be gone through. I
was in a vicarious way impatient be-
cause I saw that the rest of the Mem-
bers were feeling that we have only
a very short time left before us.

I am in entire agreement with most
of the things that Dr. Deshmukh was
saying, especially on principles and
policies that should guide us. . We have
to keep several ends in view and
balance the advantages. Dr. Deshmukh,
himself said that efficient administra-
tion is most important—perhaps even
more important than the shaping of
policies by the Ministers. I entirely
agree with him that what the common
man and woman want is good admini-
stratxon.. and they may even suffer a
bad policy for some time if the ad-
xmmstrahop were good. Therefore,
efficiency is necessary. At the same
time, the backward classes including
the Scheduled Castes and Tribes will
have to be brought up. 1t is a vicious
circle, If we insist toe much on effi-
clency, they cannot be brouﬁxt up at
all and if they are not brought up—at
least some of them—the moral con-
fidence that they should have will not
be developed. This is gretty old stuff
and I do not think I should repeat it.
We ﬂ:;e on common ground in this
matter.

I am also on common ground in re-
gard to much that was intended to be
said by Mr. Rathnaswamy in regard to

.has been done than has ¢
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the position of the Scheduled Castes
and what was said by other hon. Mem~
bers also. I might without scif-praise
remind hon. Members in this House who
belong to the Scheduled Caste that
some of us took up the work even be-
fore these Scheduled Caste leaders
thought of this work. It is not as if it
was necessary for us to be prodded and
urged by others. We took it up be-
cause the thing was right, not because
of the need for appeasing the demands
or popularising our own parties and
things like that. We took this work up
because it was the right thing to do.
We have done a great deal, but every-
thing cannot be done in cne cay.

Mr. Kamath was pleased to refer to
the penalising of untouchability, Penal-
isation of a bad social custom is not
so easy as it might appear when enun-
ciated. We have to work at &ll ponints,
before we can make it possible to
penalise a whole society, in regard to
its customs. However, much has been
done. It may be pointed out that this
Parliament’s debates speak of only one
side of the thing. Probably, much more
¢ to the
surface in the debates of this Parlia-
ment. The debates in this Parliament
have a knack of drawing the attention
of the world only to what has nct been
done and nobody is pleased to refer to
what has been done and the rest of the
world is pleasingly misled in respect of
this matter. If they read unly the de-
bates in this House, they will definitely
come to the conclusion that uothing has
Jdeen done in-India for the untouch-
ables. But that is not the case. As
hon. Members know, the rest of the
world is not aware of what is not re-
ferred to in the debates in this House,

Shri Kamath: As Government can
do almost anything, is it necessary to
point out what Government has done?
Is it not enough to point out what has
not been done?

Shri Rajagopalachari: That is true.
It is necessary to point out what has
not been done, but unfortunately this
Parliament is doing two things at the
same time. While asking the Govern-
ment to do many things which are not
done, it misleads the rest of the world
by omitting to mention what is done
I only want this to be remembered. 1
do not stress it very much.

Dr. Deshmukh was perfectly right in
saying that there should be #n ade-
quate element of the backward ciasses
and the Scheduled Castes in the public
gservice. Without impairing efficiency,
this should be attended tu. At the
same time, the points made by Dr.
Desmhukh answered what was refer-
red to by Mr. Kamath. Mr. Kamath
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referred to the proportion that was re-
served, and he and Mr. Rathnaswamy
joihed together in making out that we
have not fulfilled what we have set
«down for ourselves as our policy. It is
‘true that the reservations that we have
laid down by executive order are 12}
per cent. for the Scheduled Cestes and
five per cent. for the Scheduled Tribes,
‘but at the same time the basic compe-
.tency and qualifications have to be de-
ananded. In regard to non-fuifilment
of the reservations, I can answer the
~question more satisfactorily if we had
the time, but this is not the occasion
for dealing with that subject, nor is
-this the occasion for dealing with com-
‘ments on the Public Service Commis-
sion. We have to confine ourselves
to the present Bill. But briefly I might
:say that theé failure of securing the 12}
per cent. reservation fully is due to
‘the fact that very many people are not
available who have the basic gqualifi-
«catinns and belong to the scheduled
«castes. (Shri R. Velayudhan: Ques-
tion.) The basle qualifications required
for enrolment in the services have to
be satisfied, but even if a man came
80th in the list, as I have answered
once before, he has been taken because
-the 124 per cent. reservation had not
'been fillled up. We are doing every-
thing that is possible to be done with-
out giving up the basic qualifications
‘laid down. I do not think it is good
for anybody in the country—good even
for the Scheduled Castes or any other
people—that we should give up the
‘basic qualifications that we nave laid
down for the services,

The reason why this Bill did not in-
-clude the rules and why it was not
brought before the House earlier hsve
‘been set out in the Statement of Ob-
jects and Reasons and I need not re-
peat them. But there is one point
which I should explain to hpon. Mem-
bers. The rules made befére the 26th
January, 1950 under the previous law
«ontinue to have statutory force. The
rules made after the 26th January,
.1950 have no statutory backing and we
have to await the passing of this Bill.
"The_.rules made prior to the 26th
January continue to have force by
reason of the proviso to article 309.
“There is no similar provision in article
312 and that is why we bave huiried

with the present Bill. If this Bill is

passed, the rules will get force and we
~will place them on the Table of the
House. The reasons which prevented
ais from ¥1acin% the rules in a compre-
hensive form before the House have
dbeen explained in the Statement of
«Objects and Reasons of the BilL

Certain ho

n. Members referred to
wthe fact that the “gods”

in the Secre-

tariat—as they were styled, simply sat
over the flles and things were delayed.
It is not true. It is a supergtition, 1
might as well say, to believe that the
gentlemen in the Secretariat sit over
their flles. They have more work than
they can possibly do and they are work-
ing very hard. ‘But the fact, however,
is that there are “gods” not only in the
Secretariat, but all over the country—
in Part A States and Part B States—
and we have to consult o many gods
before coming to a conclusion with
regard to the simplest rules. Then
they have to be digested cnd put in the
form of a Bill.

I might as well take the House into
confidence in this matter. We tried to
make a bigger Bill, including some of
the main provisions of the rules. I
felt that it would not get through in
this session and that we would be left
where we were. In fact this Bill would
not have come up before the House
but for the form in which I have pre-
senied it. Even as it is it has taken
much more time than we anticipated.
I am convinced that the bigger Bill
could not have been prepared and pas-
sed through in this sessjoa and it would
not have been proper not to pass even
this skeleton Bill in this session. As
soon as Parliament meeis again—whe-
ther it'is this Parliament or the next
Parliament, which is going to have
greater authority in dealing with this
matter—the rules will be scrutinised by
it and passed by it. Therefore, hon.
Members may rest content that no
wrong will be done by way of rules.

.Much was said about favouritism,
The hon. Member who spoke on behalf
of the Scheduled Castes referred to
favouritism also. But we will never
be able to judge what is right if we
hear only one side of a case. If a candi-
date before the Public Service Commis-
aion comes to an hon. Member and tells
him that on account of a wrong pre-
judice or false pretext, or favouritism
he had not been selected, I would beg
of hon. Members to consider them-
selves as a judicial authority for the
time being and not come to a conclu~
sion without hearing the cother side.
Who is the other side? The Union
Public Service Commission, Who are
they? We. have appointed them; we
have selected them; they are respon-
sible to us. They examine and report
on thousands of candidates. They have
no axe to grind. They cannot get tbem=-
selves promoted to any office by pleas-
ing the Government or otherwise. If
1 erect a pump to draw water, there
is no good in my disbelieving the pump.
I must work the pump. When we have
ap) ted the Service Commission we
must depend on them. We must trust
them and deal with them fairly. We
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cannot depend on evidence given to

hon. Members privately in their houses
. by a candidate and believe that what
¢ he said was truth and that the Union
. Service Commission was guilty of pre-
" judice or favouritism. :

In fact, I might even go {0 the length

. of saying that the Scheduled Castes are

the greatest favourites of Government.

There is a great deal of favouritism

“shown to Scheduled Caste people en
masse.

Shri Somavane (Bombay): Not in
n.

Shri Rajagopalacharl: If I reserve
12} per cent. of the vacancies for you
and ask you to pass an examination,
what is the wrong in it? Am I to
take a gentleman who has net passed
the examination? There are certain
basic qualifications which should al-
ways be laid down. If I can induce
them, if I can persuade them, the next
step which 1 would ask those who care
. for and are concerned in the welfare
of the Scheduled Castes and other
backward classes to take is to con-
centrate on their education and see
that the Scheduled Castes get the op-
portunities for education. The few
' ple who have been educated and
who belong to the Scheduled Castes are
in too great a hurry. They should first
of all be thoroughly educated and not
just get a smattering of education and
quarrel with the rest of the country.
They must satisfy the standards of
education that are required for the ad-
ministration of the country and they
. should see that their brothers and their
sisters get that education. It is easy
enough to provide a few Scheduled
Caste people who have chance to be
educated—by accident if I may say so—
with jobs. It is easy ecnough. But
. that is not the matter. We must get
the people to be more and more edu-
cated. If I had the whole day, I can
discuss this subject at greater length
and perhaps succeed in convincing hon.
Members. But just now let me ask
hon. Members to confine themselves to
this Bill.

- I have explained why the Bill is not
' comprehensive; ] have rxplained why
the Bill was not placed before the
House carlier. As regards the point
I made about {he old rules and the new
«rules, I hav~ explained the cld rules.
{ I may mention for the information of
t my hon. friend Mr. Kamath that 25 per
! cent. of the appointments in the I.A.S.
1 gre reserved for senior officers of the
: Provincial Service and they are selected
1 and placed in their proper position.
There may be complaints here and
there. But we have to be guided by

somebody’s opinion and we have taken
more or less a balanced view of the
whole situation and have placed peoFle
where they should be placed and tried
our best to give justice to everybody
concerned, without ‘doing injustice to
the State as a whole by taking doubt-
ful cases and putting them into the
Secretariat service.

Shri Kamath: When were those -in-. |
structions issued to the State Govern-
ments? K

Shri Rajagopalachari: I cannot give
the date.” All this will come in the
rules that will be placed before the-
House, i “

Ay for the Scheduled Castes’ claims,
I think I have- answered straight and
in full and any more information that.
is wanted will be given. But let hon.
Members rest assured that there is no-
such thing as suppression of facts.
The reason why the 124 per cent.
vacancies have not been flled by
Scheduled Caste candidates is because
sufficient number of candidates with
basic qualifications are not available.
If hon. Members will wait for a few
years they will ind that the whole of
this percentage will be filled up brickly.

Then reference was Inade to rules
regarding Foreign Service and the like.
As you, Sir, pointed out, there i1s a
gpecific meaning in the phrase “All--
India Services”. These are services.
which concern all the States in India
and which are put on an all-India basis.
We are not dealing with services with-
which only the Central Secretariat is
concerned or services with which only
the States are concerned individually.
We are dealing with those services with
which all the States are concerned and
which have been put c¢n an all-India
basis. And that is the reason for this.
Bill, to cover those two services.

The Indian Police Service is slightly
on a regional basis while the I.A.S. is
on an all-India basis—regicnal to this
extent that the number of vacancies are
filled by the top persons coming from.
that Province or State so far as the
Indian Police Service goes, because
there is a certain local atmosphere
which is wanted for them which might
perhaps be dispensed with in the L.A.S.

_As regards the wives let me tell the
hon. Member Mr. Kamath that the
wives of the Administrative Service
officers also are very important in this
way that any mistake or corrupt prac-
tice on the part of the wife will be
attributed to the officer also according
to the rules. The good behaviour of the
wife is as important in the Indian Ad-
ministrative Service if not more import-
ant than in the Foreign Service. There
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it is on the positive side; here it is on
the negative side. A wife can blast
the prospects of a memper of the
Indian Administrative Service.

Dr. Deshmukh: As important as in
the case of Ministers.

Shri Rajagopalachari: Exactly.

An Hon. Member: Or in the case of
Membhers.

Shri Rajagopalachari: But luckily
hon. Members have either no wives
or their wives do not matter! Every-
body’s wife in this country does ratter.
The wife is a partner with the hus-
band. She may not be actively serv-
ing in the place in which the husband
is serving, but she is part snd parcel
in influencing the honour, the right con-
duct and his upright behaviour in all
matters. Nobody can neglect the wife—
nor can we neglect the husband when
the wife is in the service. The two
go together.

As regards questions about the .

Director-General, Health Services etc.
perhaps those matters could be discus-
sed when the report of the Union Public
Service Commission comes up for dis-
cussion before the House. But I may
tell the House that the whole thing
has been fully explained in the Memo-
randum. It is no use picking up a
sentence here or there and creating a
suspicion, so to say, which carnot be
debated on this Bill.

I hope hon. Members will accept this
Bill and deal with the Minister of State
in the manner /in which they should
deal with one who is fresh to his work.

Dr. Deshmukh: May I ask one ques-
tion? Has the hon. Minister seen the
statement of Dr. Ambedkar in which
he says...

Mr. Deputy-Speaker: That was re-
ferred to by Mr. Kamath,

Shri Rajagopalachari: Sir, it is not
for me, who is going away, to deal
with Dr. Ambedkar's statement. 1
do not think that can be taken up
now, I think Dr. Ambedkar has been
treated very nicely by the House, the
Government have treated him very
nicely, and I think all the complaints
made by him can be answered and
satisfactorily answersad.

Ith' Deputy-Speaker: The question

“That the Bill \to regulate the
recruitment and the conditions of
service of persons appointed, to the
All-India Services common to  the
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Union and the States, be taken into
consideration.”

The motion was adopted.
Clause 2.—(Definition)
Mr. Deputy-Speaker: The question is::

“That clause 2 stand part of
the Bill.”

The motion was adopted.
clause 2 was added to the Bill.

Clause 3.—(Reg‘u._lation of recruitment
and conditions of service)

Shri Sarwate (Madhya Bharat): I
beg to move:

In page 1, lines 14 and 15, before
“during the session in which they are
so laid” insert “on a motion made”,

As thg amendment is being accept-
ed by the hon. the Mover of the Bill
I need hardly say anything. The
amendment makes .clear the procedure
by which the repeal or the amend-
ment Js to be made. Secondly, it
takes Away the restriction which had
been put that the motion must be
passed or the repeal must be made
during the session in which it was
made. It is well known that due to
the exigencles of the Parliamentary
agenda or for shortness of time, many
a time a motion is made but it is not.
passed during that session. So this.
amendment makes it clear that if the
motion is made it is quite suffcient
and the matter may be taken up later
on. I move the amendment and hope
that it will be accepted.

An Hon. Member: Let the Mi
of State reply. Minister

Shri Sidhva: I accept the amend-.
ment.

Mr. Deputy-Speaker: The question js:

In page 1, lines 14 and 15, before
"durl_ng the session in which they are
so'laid” Insert “on a motion made”.

The motion was adopted.

Prof. 8. L. Saksena (Uttar Pra-
desh): Sir, I want to speak on it. I
am very sorry that this important
Bill is being rushed through in such
haste. In fact, today .on the agenda
paper there are several other Bills
and I do not know whether they will

all be rushed through in the same
manner. ‘

Mr. Deputy-Speaker: There is no.
rushing through. Hon. Members may-
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.say what all they want to say instead
.of saying again and again that things
are being rushed through.

Prof, 8. L. Saksena: This Bill which
proposes to regulate the recruitment
.and the conditions of service of per-
sons appointed to the All-India Ser-
vices says that the rules made there-
under will be laid before Parliament.
1 do not know when they will be laid
‘because Parliament will not be meet-
ing agaln, at least during this session.
I think they will not become rules
until they are so laid. Anyway I would
like to maizz some suggestions with
regard to this. First of all, recruit-
ment to these Services is now made on
the basis of open competition and
“there are no nominations. I am a
supporter of th:s method. But unfor-
tunately today the impression has
gone round that nobody can succeed
in getting selected unless he gets some
recommendations. 1 want that this
matter of recommendations must be
made a penal offence. No persop who
brings a recommendation, for
whom somebody recommends, should
be selected. It should be made clear
to everybody that recommendations
shall not help and that recommenda-
“tions shall disqualify a person. Other-
wise competition becomes a farce and
everybody thinks “I must get a letter

from a Minister, or from somebody. -

His recommendation will help me."”
For instance there are columns in the
application form now in which it is
mentioned that somebody should
give a testimonial that the man |is
such and such etc.

Dr. Deshmukh: We should first con-
trol ourselves in this respect.

Prof. 8. L. Saksena: Government
also should see that it makes it clear
to everybody that recommendation
from howsoever a high person will be
treated as a disqualification and there-
Yore nobody should bring any recom-
mendation.

The second ‘thing I want to empha-
size is the language question. You
know we have passed the Constitution
and we have said that Hindi shall
be the national language, the language
of the country within a period of
fifteen years. We have also said that
after five years there should be a
Commissign to review the progress in
this direction. But I do not see any
‘headway made so far in the matter.
I want that in the rules that are made
for recruitment Hindi should be made
‘a_compulsory subject. I was surpris-
ed to read an observation by the hon.
the Home Minister some time back
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that he would not make Hindi a
compulsory subject in regard to this
because it would give an advantage
to persons from some Provinces and
that this kind of provincial or paro-
chial attitude is not proper. The
Constitution has laid down that Hindi
shall be the national language.

Shri T. N. Singh (Uttar Pradesh):
You speak in Hindi.

Prof. S. L. Saksena: If all of you
would follow I would have done so.
But unfortunately many of our friends
do not follow and so I have to speak
in English.

Shri Rajagopalachari: Have you not
a great provincial advantage when
you speak of your own language as
the national language?

Prof. S. L. S2ksena: So I say that
merely because some pecople have an
advantage that should not be a matter
for influencing the Government'’s
decision. The whole question is that
the people who will be recruited will
serve the country for thirty years
at least and these persons should not
be persons without a knowledge of
the national language. Hindi will be
the national language and those who
do not know must be given full oppor-
tunity to learn that language. When
it was possible for them to learn
English so easily, it should be equally
possible to learn Hindi also. Merely
because a few people have not learnt
Hindi, we should not deprive the
whole couniry of the services of these
people. I suggest that Hindi must be
made a compulsory language.and if
possible, a Yairly large number of
marks must be allotted for it.

Shri Rajagopalachari: Later  you
will complain that the Madrasis beat
you even in Hindi.

Prof. S, L. Saksena: I shall welcome
that day. I shall be the happiest man
that day when the Madrasis compete
and beat us. I know that they can
and I do wish that they do bear with
us.

One complaint with regard to the
Indian Civil Service is that it is
neither Indian nor civil nor service. I
have sometimes wondered whether
you can do something to change the
method or manner of their livin
their dress, their seclusion and th
unapproachability because these are
some of the causes which make them
responsible for.........

An Hon. Member: Do not regiment

them.
Prof Saksena: I wish that

. 8. L.
these things are not there but these
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people should be encouraged to freely
mix with the people; they should dress.
like, the Home Minister and they
should behave in a manner in
which they can easily be approachable
Those who are District Officers
should be encouraged to freely mix
with the peopnle and they must be
made to feel that they are one of the
people and the public must approach
them in a similar manner and say
what they feel. If this is done one
complaint against the services will be
removed and I hope the hon. Minister
of State will kindly see that the rules
are so amended so that people can
mix with them freely. ‘

At present the District Magistrate is
supposed to be camable of planning all
kinds of things, technical as well as
non-technical. He is supposed to be
the ruler of the District. I think that
is not possible for one single man to
be an expert in all branches. There-
fore, his functions should be decentra-
lized and those functions which can
be easily given to other officers should
be given to those peonle. He should
not be made a complete ruler of the
whole district. That kind of givin
power to one man is not very happy a
sound. I therefore, think that in
making the rules all these matters
should be taken into coensideration.
The ideal should be that the new
Civil Servant and the new Police Offi-
cer should be amenable to the public
and more approachable and should be
such as can reasonably discharge all
the duties which are expmected from
them. I hope these matters will be
taken into consideration by the Minis-
ter when the rules are framed.

Shri R. Velayudhan (Travancore-
Cochin): I only want to make a few
observations regarding the remarks
made by the hon, Home Minister on
the representation of the Scheduled
Castes in the services.

Shri Rajagopalachari: If they go
back to that debate, I think it will be
very difficult to go on.

Mr. Deputy-Speaker: Apart from
that all that could be reasonably
asked is that according to the amend-
ed Constitution a particular percen-
tage might be reserved. That has
been done. All that has to be said
regarding the manner of recruitment
has been answered by the hon. Minis-
ter also. The minimum qualification
has to be satisfled. But let us not
enter into the details as to how the
Scheduled Castes have to be recruited
.and s0 on.
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Shri Rajagopalachari: Apart from
that, after the general debate is over,
we cannot begin over again. That is the-
point which 1 want to stress.

Shri R. Velayudhan: The hon. Minis--
ter made certain remarks and 1 want
to speak only on that. I Jo not want.
to take up the general aspect of the
Bill at.all.

The hon. Home Minister was taking:
advantage of certain facts and he-
wanted to give out to the world that
the Scheduled Castes wanted undue
representation and wanted an undue
advantage because of their position in.
society. Let me tell you, Sir, certain
facts about this particular matter of"
representation. In 1946 and 1947
when retrenchment was effected in the-
services, certain things happened In
most of the Ministries about which we-
had made representation after re~

.presentation. I do not know whether

the Home Minister is aware of the-
fact that many circulars were issued '
by all Ministries and the net result
was that retrenchment affected only |
the Scheduled Caste employees’ in the-.
services and nobody else. I shall.
bring one particular example before
the Minister.
-y

Shri Rajagopalachari: If the hon.
Member wants to refer to any phase :
of undue retrenchment, he should put:.
down a question, so that information |
can be got; otherwise, it will be a-
vague and indefinite debate now on..
this subject. '

Shri R. Velayudhan: Take for ex--
ample the categorisation about which-
the Home Ministry hag issued a circu- .
lar to all the Ministries about the-
ratio A, B, C,.and D. I would like to -
know who makes this categorization.
The Scheduled Caste employee who is :
senior in the service and who has:
been confirmed has been put in Da;
category so that he may have to quit:
the  service. There are S0 many-
anomalies in the circulars of the Home
Ministry regarding the representa-
tion of the Scheduled Castes. I think
the hon. Home Minister may not have-
the time to go into this; Mr. Sidhva.
may be able to go into these details
and render some justice to the Sche--
duled Caste candidates. :

Rajaji. made onc point about the
Scheduled Castes namely that they are-
not competent enough to compete in
the examinations. I have got 8o many
representations made about the-
Scheduled Caste candidates who com-- §
peted in the I.A.S. Examination. In.}
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the written examination,.they got very
high marks and some of them were put
into Class 1 but in the viva voce they
‘were defeajed. 1 do not think that
in ‘any other civilized country this
viva voce is prevalent......

Shri Rajagopalachari: Is this on a
par with the rest of the reasons given
by the hon. Member?

Shri R. Velayudhan: In England
there is a psychological test; there is
no vita nuce test. Some of the mem-
bers of the Commission called the can-
didates who got very high marks for
a viva voce test. :

Shri Rajagopalachari: If the hon.
Member, for instance came as a can-
didate. and 1 interviewed him, I can
size him psychologically without any
test. A personal interview is the best
psycholngical test. It is one of the
many things that......

Bhri R. Velayudhan: The hon. Min-
ister is ignorant about a psychological
test.

Shri Rajagopalachari: I am not at
all ignorant. The hon.”Member while
speaking, attaches too much import-
ance to the mugging test and little
importance to the personality test.

viiri R. Velayudhan: The personal-
ity test is itself a psychological _test
which cannot be done by the Mem-
bers of the Union Public Service Com-
mission. Whatever the Home Min-
ister has stated in the House is just
an excuse to evade the Scheduled
Caste candidates as far as possible.
Take for example this., There was a
candidate who was a first class in
LL.B. and I brought this matter before
the Home Minister himself and his
reply was that the candidate perhaps
got these marks by getting some
papers secretly. I was talking to the
Home Minister one day about a candi-
date from Madras State wherefrom the
Home Minister comes. In this way a
lot of things are happening. When
the Home. Minister said that we are
the most favoured of the communi-
ties in India, I think it was a story.
It is only history. It is' not happen-
ing. in practice. How many Under
Secretaries from the scheduled castes
have been apnointed during the last
four vears? Does it mean that there
are no educated candidates? How
many people have come with educa-
. timm in .foreign countries and ‘with
: first rank also? How many have you
. appninted? These are pertinent
-qQuestions. I do not want any kind of
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. favour from you. I do not want any
benevolent treatment. I want it as a
matter of right because we form one of
the bigpest communities in  India. I
am certain the future is with us. We
will fight for our place and we will
fight successfully. For some time we
may be lingering like this; but a time
will come when we will be an equal .
commuanity as you are.

Mr. Deputy-Speaker: Mr. Chaudhuri.
Let it not be a second-reading debate.
Le* the hon. Member confine himself
to clauge . 3. ’

Shri R. K. Chaudhuri (Assam): I
will confine myself to clause 3. This
is the most important clause and the
whole Bill practically hinges upon
this. If the rules are not properly
framed, the whole ohject of the Bilh will
be frustrated and therefore. it is the
duty of hon. Members of the House
to indicate the line which the rules
should take.

I heard with some disquite that wo-
men will also be eligible to appointment
in the I.A.S. Some time agn. I think
it was in the beginning of 1947 or
1948, we had the consolation tolearn
that for some time at least. women
. will not be considered eligible for the
Indfan Admipistrative Service. Now
1 do not know . ..

Shri Rajagopalachari: A woman has
even been appointed to the 1.A.S. The
hon. Member must sink in fear now.

Shri Kamath:
think,

Shri R. K. Chaadhuri: If it has been,
it has been wrongly done. I do not
understand all these changea taking
place. I do nct know whether......

Mr. Deputy-Speaker: Under the
Constitution. no discrimipation can be
made except in regard to military
service.

Shri R. K. Chaudhurl: I stand cor-
rected, It would not be discrimina-
tion. if we consider the reasons. For
certain reasons, women would not be

‘ qualified for posts in the Indian Ad-
ministrative Service. I will give the
reasons. I do not know whether the
fact that an ardent supnorter of the
Hindu Code has now been transferred
to the Treasury Benches is respons-
ible for this qr not. But, the fact
remains that we have got. . .

Shri Rajagopalachari: The. lady who
was apointed to the I.A.S. was select-
ed by a Board which went round the
émantty; nothing to do with the Hindu

oqe.

Not from Assam, I
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Mr Deputy-Speaker: Are we not

against the spirit and letter of

the %onsﬂtution when we try to raise
such points here?

Shri R. K. Chaudhuri: Could we not
discriminate on the ground of sex? I
would place before the hon. Home
Minister certain ‘facts on which he
shduld come to a decislon whether
‘under these circumstances at least for
some years thé posts in the Indian
Administrative Services should not
be closed to women. For the 1.A.S. you
have got to have people who will
be able to do not only mental work
but also ardunus flield work, for which

ordinarily = women would be in-
competent They have got to do fleld
work. .

Shri Rajagopalachari: These may

be poings in individual assignments
.and the executive authority will keep
them in mind. But, general rules are
general,

Shri R. K. Chaudburi: I have no’
.made my points clear. The point is
this. For instance, in the I.A.S., a
woman may be appointed in the
‘Secretariat; she may be in a District
Office and the like. She would not
be put to do such work as would in-
volve physical work of that kind for
which women would not pe suited.
‘That is a post to which she could be
'mpomted and considerations pertain-
ing to her sex will also be taken into
account.

Shri Rajagopalachari: They are
not matters of rules; they are matters
of individual dijscretion.

Shri R.’K, Chaudhuri: I am coming
‘10 the question of rules, Suppose the
‘Government appoint a large number
of women Secretaries, or Under
‘Secretaries or Agsistant Secretaries. I
would not have any serious objection.
But ,suppose they are placed in charge

of Districts where they have to do .

fleld work and put down riots.

Shri Rajagopalachari: Some women
‘were in charge of whole States and
‘they governed very well. Some women
were in charge of whole regiments
and they did well.

Shrimati Durgabai (Madras): I
understand the hon. Member is urging
against recruitment of women to the
IAS. I would also like him to state
on what grounds he  wants to dis-

qualify. Let him state the grounds
<clearly.
Shri Rajagopalachari: Hereafter I

aneed not rise,

Shri B. K. Chaudhuri : I consider
‘women are QqQuite incompetent to do

i} [
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field work, that is survey work. We

must raise the age of women from.

22 to 25.

Do you mean to say that a young girl
of 22 years of age put down a riot, or
she could go into an affray and do
all that kind of work or do field work?
Do you mean to say that?

Shrimati Durgabal: What is
ground of incompetency?

Shri Rajagopalachari:
that sometimes a young woman
32 may be bolder in dealing with &
riot than a young gentleman of 28.

It is possible '
of

the

Shri R. K. Chaudhuri: That is an ex="

ception.

Shrimati Durgabai:
Member mean tihat every man is
competent, for instance himself?

Shri R. K. Chaudhuri: I am always
?{t a disadvantage when she is in the
ouse.

Shrimati Durgabai: I have put a

question. Kindly answer.
Shri R. K. Chaudhuri: I am asking
seriously. There is so much grievance

on the part of the Scheduled <Caste
people; there is so much grievance
from my province. How many fram
them have been taken into the 1.A.8.?
Men are considered incompetent be-
cause they have not got certain quali-
fications. Women are made eligible.
I must say that the whole quota of
men should be finished before any
women Is taken into the I1.A.S. They
have better avocations
Why are they coming into the L.A.S.?

Shri Rajagopalachari: I think .the
hon. Member is not aware of the

" subtle influence of women even in &

riot. If a woman presents herself and
says ‘Down with your sticks’ i they
will do so.

Shrimati Durgabai:
peace-maker.

Shri R. K. Chaudhuri: My hon.
friend the Home Minister is referring
to abnormal women. They may be
appointed. I am speaking normally.
1 shall give up that point. But, I
must place on record my grievance
that I have not been, in circumstances
over which I have no control and
over which you have no control,
able to speak quite freely in'- this
matter. o

Mr. Deputy-Speaker: The -
Mmber will proceed to some other
po

She is the

Does the hon. |

elsewhere. |
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Shri R. K. Chaudhurl: ] will go to
other points. A point has been rais-
ed by my hon. friend Prof. Shibban
Lal Saksena that there should not be
any recommendation or things of that
kind. Ag regards the personality test,
when there is a man and when there
is a woman of a different kind of ap-
ﬁarance and personality, the difference

personality is already there. It
will all depend on the personnel of
the Selection Board .whether they
will select a candidate of feminine
personality or a masculine personality.
What kind of personality do you re-
quire? In the case of appointment
as Secretaries, they will prefer the
ne nersonahtv, in the case of
officers who have to 8o hard work,
they will select the masculine per-
sonality. I would suggest that there
is every danger of a man committing
a mistake and making a wrong choice.
Wherever there is a question of women
condidates appearing for selection,
there should be a sufficient number
of women in the Selection Board to
decide and judge about the qualifica-
tions of women. It is only women
who can have a fair judgment about
women.

Shrimati Durgabhai: May I inform
the hon. Member that the total num-
ber of applications received was
about 50 out of which only one or
two were selected. Qut of those
selected, only one was appointed: not
the rest. :

Shri R. K. Chaudharl: That shows
that there is Providence above; that
shows that God is still working and
that this country has not been left
to doom. .

Shrimati Durgabai: Man makes
Providence.

Shri Kamath: The Home Minister
is only ‘Nimitta matram’.

S8bhri R. K. Chaudhnri: I wish to
submit two or three things. Know-
ledge of law ought to be made
essentllal for all, because the I.A.S.
people who are directly appointed as
Magistrates have to know something
about law. They make all sorts of
mistakes.” What happened oreviously
wag the I.C.S. people were, after a
few years, taken to the judicial service.
Those who were not found fit for
execufive ‘work wene taken to the
judiciary. He had to undergo some
training in legal work. We know
how sometimes these I.A.S. men are
found completely ignorant of the law.

hon. Minister is aware of the
fact that. . .

terial, executive, etc. etc.
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Shri Rajagopalachaxl: The hon.
Member is aware of the fact that the
judicial services are not included in
the I.A.S. The States have their own
judicial services.

Shri R. K. . Chaudhuri: Even for
magistrates a knowledge of law is
necessary. So also for Revenue
Officers some knowledge of law is.
essential.

Shri Kamath:—They need not be
lawyers, but must have known and
studied law.

Shri R. K. Chaudhuri: In the ex-
perience and practice of law we know
what blunders those young officers of
the I.C.S. made. That was §imply
unfortunate. We should not repeat that:
sort of things In our young days, the
hon. Minister and I know how these-
young officers behaved when they
were Magistrates. So I say a know-
ledge of law must be made essential.
And so the age limit should be rais--
ed, because the All-India Services
have to do all sorts of work, magis-
Sir, I have:
done.

Khwaja Inait Ullah (Bihar): Sir,
we are discussing the Bill and so we
should not take up the time of the
House discussing the rules that will
be framed hereafter. Actually we are
discussing the rules and taking up a
lot of time of the House. That should
be done when the rules come up for
iscusston. .

Shri R. K. Chaudhuri: I am just
making a suggestion about the rules.

Mr. Deputy-Speaker: Shri Jangde.

Prof. K. K. Bhattacharya. (Uttar-
Pradesh): Sir, . ...

Mr. Deputy-Speaker: No, I cannot
allow this. I have already called
the name of Shri Jangde. I cannot
allow the hon. Member to take pos-
session of the House against the
directions of the Chair. The hon. Mem-
ber comes here now and then and as
soon as he comes in, he insists on
speaking. I cannot allow that.

Prof. K. K. Bhattacharya: Sir, I
want to speak on this Bill as I have
some experience of Universities and
the boys who compete for these com-
petitive examinations.

Mr. Deputy-Speaker: But my
general policy is this. Some hon.
Members come in sometime, or oc~
casionally, and as soon as they come,
they insist on their being called up~
on to speak. I am really sorry I can-
not do that. There are several hon.
Members here remaining all through
the two and a half months and.more
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following the proceedings and study-
ing the measures carefully. They
have to be given a chance. And those
who come in occasionally and then
immediately want to catch my eye, I
am afraid they will not catch my eye.

ot oty : AT gTEre A
g3 qrr-{emw AT ¥ graey &
& 9 At 7 Iom FETE | w9
§ qg a1 A ag s § i @ISy
famd & 933 arfo #o yao (1.C8))
g ¥7 @i F1 N ArIeE
{outlook) gmr wr =@ it
A wa¥ 1 e agET &) W oREw
wfaw shww (Public Service
Commission) ¥ ¥=au § A< o
¥ qTAR FEAIIATT FT ATAT GIAT § ATEAT
ot (viva voce) & foy, =g
T A A7 s 3T (manusl
labour) ¥ &% s I A >
Swfadiy (social activities) #
TERE T A ) qg T W
WTST FF § |

ga0 aw qg & fe ag S Tw
YR W faa & N aEew
SN F R F @ g aw Al
i@ | I=mAR fedt ot de
# ad, w I@ W qchfafed
(personality) wss#t § N 3w
N InmAgt g F o @
o friy ww  (rules) ot Aff
1 7g3 F ot A g (pro-
cedure) & 21 T IT At
Fav & it oft afy qreon § fs 0
FEiae & T ¥ @i F@ Th
€ YA AT | T N IJHEEAR
ATt g § arar g, e iy s Y
wEfafedy s=dr o @Y 1 w7
AT AT | HT T RO F) A7
&[T wifEq

391 PSD

ol gt g woh o 3 Wy I
w giomt  #1 A afkarfagt B
g famd 37 & ¥ ot sl
(favourites) ¥ 1 37 %Y g fared
W & N Fr ol wifx qret W Al
Wi A dRgd 99
Fgwd WAGAFGE fo g
thagm & @wd  (standard)
73t fircrar g &1 ANt gy f
T FCAGT #7 €dved 7Y frarar wgd
§ 1 at Qefaf@am & S af)
framt a1z ) T @ aml § & of
wgwa g | ¥ 7 Tgar oy Freew
srafird} 71 ¥ gAY w1 Swd
fraf ox & ag %gw Xgar § 0w
YT AF AT ¥ QA wF @

. AW AR AR @ A qT qwrw qf N

fa w§ ghom, wfgadr ar
qfw s At ar wad wifs 1y T
2xfadeity  (technicalities) ®
e TEF F qEd 1 fagH T AW
N QA F ¥ g fs ¥uw
7 a1 e gfom T g ET
e a1 qwre gfowa s sfandy
R wadmw 1 &
o A4l #gv f5 ama I & fed 4y
Wfyg &< & fs 37 A w1 =t F
& fear arr g3 Esraw
fafprefta ot  fom & wroor Wy
AT 1 aga ¥ ghaw Ak
kAl  fofag ffcagm & aw @
I § AT argar A F N @ @
T ¥ 2sfase fefmedry
¥ Hrw I W TR wife gfeew
g FATAR I ARSI 7 oo
*rarad  (power of discretion)
T4 &1 a1 ¥ gfeaa A 5 amas P
0N fe 'gtiam § ¥ ford a8 ai
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[ o wtag )
@ oft 2xfawe fefosed T & w1
wft o i § | I & fed AT A
wgr arn 4 fr dfrpdax w afe-
fedz w1t 1 ¥ Frd) 2z maddw
wifs gra afeiedz fem W@ §
dY ag I AT Q| A IT R
g #t Exliee fefwredta & s
wgt fosgr orar a1 F T@ W ARAS
UAWAT § | TW ATg ¥ & & gl
R arfeafeat &1 A waw
§ gwar At 7 feft ImiRAR N
SraET ) a%ar § A4ifE 3w 3% fafea
gfagm § e § wr § T g
O F ot e Q a § AW =

& & FO GFG AL P NI
(English translation of the above
speech)

Shri Jangde (Madhya Pradesh): Sir,
1 am here to make a few observations
with regard to the All-India Services.
In the first instance I have to submit
that the outlook of the examiners is
the same as it was with regard to the
1.C.S. examination in the days prior
to Indla’s independence. When a
candidate appears before the Public
Bervice Commission for oviva voce
test, the Board do not take into consi-
deration either the manual labour or
the social activities of the candidate.
That is their outlook.

The sccond thing is that the Board
count on outward appearance. In so
far as this matter is concerned the
old outlook that was kept duringthe
British regime should certainly not
continue now. In whatever dress he
might be, the candidate should be
selected if he has a telling personality.
There are neither any rules nor any
definite procedure to judge one's dress.
But the Selection Board still seems to
have entertained an impression that
they alone should be selected who ap-
pear in tiptop dress and that those
.who appear otherwise should be dis-
carded outright, howsoever good per-
sonalities they might have. It is time
they changed their outlook. ‘

The Hon. Minister of Home Affairs
stated that the Government extended
ecial concessions to the Scheduled
astes’ and the Scheduled Trihes and
freated them as-their favourites. He
sald that the concessions which were
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extended to these classes were not
available to others. Well, so far so
good. The Scheduled Castes and the
Scheduled Tribes do deserve to be
their favourites. Then, the hon.
Minister added, that they did not
want to bring down the standard of
that of the
services or the administration. Here
I agree with him. I too do not -want
the standard of the services to be
brought down with the recruitment
of inefficient or undeserving persons.
But I wish to make it quite clear that
unless the old rules are abolished the
Harijans or the Adibasis or the Bho-
omijans will stand no chance what-

-soever to enter the services even after

say ten, twenty or fifty years because
there are certain technical difficulties
which they cannot possibly overcome
under those rules. I find from the re-
sults of the examinations held during
the last four years that no more than
three or four Harijan candidates have
passed. Forty to fifty Harijan candi-
dates appear in the examination every
year but only one or two pass. I am
not suggesting that minimum pass
marks be lowered in their case. What
I mean to say is that on account of
certain technical difficulties they are
not selected. Many Harijans and
Adibasis do pass in the written
examination as also wviva wvoce test
but certain technical difficulties come
in their way later on. The Public
Service Comimission has no dis-
cretionary power in these matters. A
good number of Harljans who are
quite efficient in their work and are
fully capable of running the adminis-
tration are not selected merely be-
cause of such technical difficulties.
For instapce, they are asked to sub-
mit the Matriculation Certificate.
Then a certificate issued by any State
Government is not recognised.
what I feel improper is that they are
rejected on account of these technical
flaws. Such rules, therefore, cannot do
any good either to a Harijan or to an
Adibasi or to any other candidate for
even if he comes out successful {n
the written and viya wvoce tests he is
not taken on account of these rules
and procedure.

Prof. K. K. Bhattacharya: I have
just two or three points to submit to
the House. I have had experfence
of Universities and the students who -
pass through our colleges and so I
come in close contact with them. I
feel that Hindi should be made a
compulsory subject for these All-India
Services Examinations. One paper
in Hindi should be there with, say 200
marks. Otherwise, apart from the
fact that in most Provinces Hindi has
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been adopted the Court lmmn&o, the
language itself would la.n&uhh- ¥ you
do ‘1’11 t prescribe it for the All-India

es. *

Secondly, a knowledge of law is
essential and therefore o cog\pulsory
paper in law should be there for these
competitive examinations with, say
100 marks or 200 marks. The exact
number of marks to be prescribed as
the maximum, I would leave to the
authorities concerned, but the  paper
in law should be there as a compul-
sory paper. The hon. Home Minister
indicated that there was no chance
of the .LAS. men becoming High
Court Judges and that sort of thing.
But I say the whole economic life of
the people is being controlled by the
State and there are so many rules
and regulations which have got to be
interpreted by the District Magistrates
and other officers of the L.A.S. There-
fore it is essential that those entering
the All-India Services should have a
knowledge of law. I apply the same
remarks to the LLP.S. also. - They need
not be jurists or they need not have
passed law examinations, but they
should have a fairly good knowledge
of law, and for this a paper in law
should be made compulrary in these
examinatipns. Sir, the Indian Civil
Service was termed neither Indian,
nor civil nor was {t a service. Now
with the attainment of independen
by our country, this attitude should
change. Formerly, they were detach-
ed from the people but they should now
learn to be attached to the people, For
this purpose, I would suggest .h: in-
troduction of social service tests and
this may please be.given serious consi-
deration by the hon. Minister.

11 AM.

* As regard the viva voce tests, the
maximum of 400 or 300 marks at
present allotted should be reduced to
something like 200 marks. It has been
the experience of those who have had
to do with these examlinations that
those who have done very well in the

written tests fail miserably in the

viva voce. This is not to be wonder-
ed at. In our colleges there are no
debating socleties in which the boys
could develop powers of expression
and so they cannot be expected, in
the fifteen or twenty minutes allowed
to them at the interview to make a
‘proper mark on the Board so as to
enable the Board to evaluate their
personality. It is a well known fact
that when the Board of Ex-
aminers go from centre to
centre the candidates purchase
British and American ties and
present themselves before the Board
in as smart a dress as possible. I do
not grudge the students dressing them-

selves as best they can. But the
viva voce examination is carried on
according to the caprice of the exami..
ners with the result that many good
boys fail to get the pass marks. The
Home Minister knows that 105 out of
300 is the minimum number of marks
necessary and if a candidate gets 80
per cent. in all the written papers but
gets only 104 in the viva voce he fails.
I know that very good boys who
secured high marks in the U. P.
Service competitive examination fail-
ed in the viva voce when they appear-
ed for the I.A.S. examination. here-
fore this viva voce is really a very
great bugbear for most of our boys and
I am not in favour of allotting 400
marks for viva voce.

Now why do I insist upon.a chang-
ed outlook? Young men recruited for
the LAS, after completing their
training I find are imbued with the
same spirit of aristocracy, aloofness
and detachment as the former 1.C.S.

“This oulook must be changed. (Inter-

ruption.) Mr. Kamath was a member
of the I1.C.S. and has been able to
change his outlook but there are not
many Kamaths in service. (Shri R. K.
Chaudhuri: They will not remain in
service.) That is why I say that only
people who have undergone a course
for six months in social service in =
University should be eligible

I am not in favour of opening the
door to competitive examinations to
all boys—first, second and third class.
It is because of the door being now
open that the U.P.S.C. savs in their
report that the standards in the Uni-
versities are very low. Last year 35
boys who passed in the T.AS, were
from one University, namely the Allaha-
bad University. If the door {s open
{o all the candidates you cannot ex-
pect a third class boy to get more than
20 per cent. and naturally the
examiners say that the university
standards are deterioratinz. There-
fore I submit that third class candi-
dates should be debharred from appear-
ing at these examinatinns.

As regards Mr. R. K. Chaudhuri's
argument that women should be de-
barred from admission as candidates.
I am sirongly opposed to the sugges-
tion. He hagy introduced the
atmos?here of the Hindu Code Bill
here, I am very glad to say that there
is a woman civil servant in'the U.P.
who Is rendering a very good account
of herself.

Shri R. K. Chandhuri: Is she mar-
ried or unmarried? )

Prof. K. K. Bhattacharya:. ‘Marrfed

Shri B. K. Chaudhurl: Is che givea
maternity leave onve a yeax?
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Prof. K. K. Bhattacharya: If I am
Il I get medical leave then why
should he object if women. desire a
similar privilege? His attitude may
be all right so far as the Iindu Code
is concerned but in regard to this
matter I must definitely put my foot
down on his suggestion that women
should be ineligible for these exami-
pations. They must stand on a level
of equality. I am teaching both men
and women students in a University
and sometimes I find women excell-
ing the boys in their study. ... .

Shri Rajagopalachari: Sir, I would
not ralse the question if any other
hon. Member were on his legs but
may I submit this is a stage of the
Bill when this question of law study,
is totally irrelevant.

Prof. K. K. Bhattacharya: 1 am
only making these suggestions.........

Shri Rajagopalachari: First, second
and third readings cannot all be
equated as one.

Prof. K. K. 'Bhattacharya: When
making the rules the hon. Minister or
the Minister of State may consider it
necessary to incorporate the sugges-
tions that we are making here.

I can tell the hon. Minister that bad
results ure not due to the- deteriora-
tion of standards in Universities but
due to the fact that students are not
getting a nourishing diet. In 1936
when I joined the Allahabad Uni-
versity there was not a student who
did not have at least half a seer of
milk but today milk is such a scarce
commodity that the boys do not know
even its colour except as it is mixed
with tea.

Shri Rajagopalacharl: The Uni-
versity may send that answer to the
UPS.C.

Prof. K. K. Bhattacharya: You can
take me as one of the representatives
of the University, which sent out the
largest number of passed ILAS
candidates into the country and you
may take my suggestions for what
they are worth.

Mr. Deputy-Speaker: It is no good
going into matters such as dietetics.

Prof. K. K. Bhattacharya: The Prime
Minister sent a questionnaire through
the Education Minister of U. P. to all
universities. in U. P. enauiring why
the standardg in Untversities have de-
teriorated. In reply the Heads of
Departments of our University sent
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a Memorandum in which we categord-
cally drew attention to the fact that
-deterioration of the standards is due
to so many factors. one of them be-
ing under-nourishment. .. ..

Mr., Deputy-Speaker: Why should
we go into all that?

Prof. K. K. Bhatlacharya: There-
fore I want to bring to the attention
of the hon. Minister that I am strong-
ly in favour of debarring third class
boys from appearing at such examina-
tions, so that they shall not be drags
upon the ecxaminers. We want the
best elements to come out and third
glearis elements are ccrtainly not the

st.

Shri S8idhva: 8ir, my friend Prol
Saksena is not in his seat; he made
two good suggestions. One was that
if a person recommends or uses his
influence with the Service Commission
in favour of a particular candidate,
that should disqualify the candidate
concerned. I know such a rule exists
and even in adver:.isements also it is
laid down that any candidste who
canvasses recommendations will be dis-

qualified. I can assure my friend
Prof. Shibban Lal Saksena that {f
that rute.........

Shri Sonavane.
ed in its breach

Shri Sidhva: That is a different’
matter. I can assure him that that rule
will be strictly followed and straight-
a“lray it will be embodied in the new
rules.

The rule is obeerv-

His second suggestion wae that the
outlook of the services should be chang-
ed according to the new set-up.
entirely with him. But I do not
understand the criticismg of our friends
about personaiity, that the Service
Commission looks at the collar and
tie of the candidate. I do not think
that the Commission considers that
as one of the qualifications and I do
not know whether there s any
instance where the Comr:issiony.dis-
qualified a candidate because he did
not put on a hat, tie or collar. I can
assure my friend that we are
anxious that the new services should
be adjusted according to the new
set-up and the times in which we are
and that they should be efficient.

There has becen much criticism as
regards viva voce and there have been
criticisms in the past also. With re-
gard to the question of markg some

hon. Member suggested that- vive
nvoce should be abolished. I do not
think it i3 wise to abolish it As
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my colleague hae rightly stated and
from my own personal experience I
can say that a person may be very
efficient in writing and be good in
written papers but from the point of
view of personality he may fumble
when questions are put to him and
such a men may not be useful in
service. We want personality not in
dress but in those qualities necessary for
efficient discharge of duties, when. he
is placed in a responsible position in
the services. erefore there must
be some processfsome kind of test of
personality and from this point of
view viva voce is certainly necessary.
As regards marks, my hon. colleague,
in reply to a question before, has al-
ready told the House that this ques-
tion is under consideration.

Prof. K. K. Bhattacharya: What
about exclusion of thlid-divisioners
from sitting for examination?

Shri Stdhva: As regards the
Scheduled Castes end Scheduled
Tribes. my colleague has sufficiemly
dealt with that question. I can assure
my friends that we shall certainly take
into consideration their interests. The
fercentnge which has been reserved
'or them will be strictly followed, but
we must also remember that we want
%0 have the best and most efficient
services then the requisite qualifica-
tion and comrpetence are necessary: if
those are forthcoming, I can assure
my friends, particularly the Scheduled
Caste Members, that Government will
see that no departure is made from
the reserved number of seats. . .

Shrl Somavane: What about Alling
the seats?

Shri Sidhva: I would ask my
friend to cite any instance where
candfdates with the required quali-
fications and com were forth-
coming and the Government did not
fill the seats.

8hri Sonavane: And who is to judge?

Shri Sidbva: The judge is the
Public Service Commission. You ran-
not be the judge—the Public Service
Commission alone can be the judge.
If you feel it has done apy wronf.
Eu have ample opportunity to vent

te your grievances in this House.

8hri Rathnaswamy: 1 would like
w =nhow from the hon. Minister how
it is possible for the Service Com-
mission, within a couple of minutes,
o measure the personality of the
candidate.

Mr. Deputy-Speaker: We are not
going to discuss that now. Wherever
any viva voce or perscnal examina-

tion is held the same objection can be
raised.

The question is:

“That clause 3, as amended,
stand part of the Bill.”

The motion was adopted. "

Clause 3, as amended was added to
the BillL .

Clause ¢ was added to the Bill
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill

Shri 8idhva: I beg to move:
“That the Bill, as amended, be
p‘”ed-"

Mr. Deputy-Speaker: Mcation moved:
“Tha.t. the Bill, as amended, be

Pandit Thakur Das Bhargava (Pun-
jab): Sir, we have much work
before us and 1 do not want to take
the time of the House at the third
reading, but all the same with your
permission I want {0 make one obser-
vation. When potice of a half-hour
discussion in regard to the [1.A.S.
examination was given by  Seth
Govind Pas, I had occasinn to go into
certain matters connected wiin that
question. I was shown a list of candi-
dates who had taken the wviva voce
test, and I found from a perusal of
that list that not one, but a very
large number of students who had
obtained very good marks in their
written examinations had gnt very
poor marks in the viva voce test. One
got 15 out of 200 in his wvive wvoce
test whereas he had obtained very
high marks in the wriltea examina-
tion. This is not a sn!itary case—if
it had been, then I would have agreed
with the remark made by Mr. Sidhva
that after all personality is very es-
sential in a District Officer. Often eru-
dite may not possess a fair personality.
If, on the other hand, in a very
large number of cases persons who
fared well so far as the written
test was concerned, got very poor
marks in the viva voce test, then
there is room for examining why it
has happened so {n many cases. Be-
fore 1946 candidates got very good
marks in viva voce also, but since
1947, the fact is—I do not know why,
and I do not want to Lave a dig n‘
the Public Service Commission or
anybody else nunless I know. the rea-
son—that a very large number. fare
very badly in the viva voce test.

On the other hand. I found from
the same list that some candidates
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were given 109 marks out of
200 in the vive voce. I found a large
number of people were given this
number $o make up the full number
of marks required. When I examined
their number 5f marks in the written
examination 1 was astonished to find
that many of them who got 109 in the
viva voce got very few marks in their
written examination. This question
needs to be looked into. I would not
go into the general auestion of the
All-India Services—that has already
been deait with by other friends—
but I would respectfully ask the
Home Ministery, or the Minister
of State to go into this ques-
tion which I have raised and find cut
what is wrong with this viva voce
examination. 1 am not inuclined to
believe that of late there has been
such a deterioration in the standard
of intelligence of the candidates that
such drastic marking may be justified.
I agree that we should take every step
to improve the standard, but at the
same. time, after examining the entire
qQuestion and after going through this
list, I have come to the conclusion
that the whole matter requires scrutiny
and must be looked into,

whedt Tty feg (GoTE) A

wRlem, § ve foofa® ¥ oF M3t s -

NETE | Fg 9g £ R W@ aw

g A (Viva voce) ®1.

% § #E aoom aga w8 fourd
§ oWl § o) ag fomrd 9 & T
T §B TR e F T ¢ |
afen s ag gfew &1 agET AR
t @ aw femri R A @ O
. TTHOW HRET @S @ @ |,
wife glem d s et & 7% W
¥ foews § orara A8 A qwAT
§ afiw M & qaw § A ferma
freert oyt § I X T ¥ -
fafaifes wxfaw  (Administra-
tive service) m1 ft agt =
e §, e OF W W@, o
%Y 97, AW fv JTUW ¥ 3 F Avef
XS 9 qgET AR g §IfRs
W vW® ], ww, dar fir gw 7

q 1’¥e ® F=L AT, A7 ANWTC
frr & 3=t 33 fgma 1, st N
WRage § N a8 fourd aff
4, afyeqrr I3 T ¥ SO
afET g 1 xafed fad ag A1 ¥
fs foarlt Q@m a1 fredt fofaa gfia-
] aﬁs’ﬂmwﬁifﬂ{m
g W wwwm g fr ag @oe gE
T4 &) 7@ ¥ FaTAr agT € AR AX
g A} fF AR o §F T
UF qe § W) =8 a@rrew 4, agd
A @18 wraza &, dar dar &,
WA 77 A9T 97 F HHA
gar g, WAl grar g | W@ ¥ ITW
T TS §, IW A A qgod @
A I At 7g3 1ed € qarfies
At Y w1 A AT A ey gu-TR
Y 9g auw w3 s few oA
( Written Examination ) ¥ ag
3§ ¢ (Standard) a= 78
IR N F A% qowar f5 31 & ¥
I T w1 gy @R fE A
¥ R gF @ dAfeda (facilities)
frenft ol 99 ¥ a2 ag §8 FAAR
WA AT AW AW T
¢ fir 5t & mw g8 faama W
Waen af ¢ CE A aAw A
TR T2 § Faaa G ¢ s g A
g A 9od § fF 9 & aTe A
Wer, e, T@ g N Gl
AgaTNIFANEE 1 Wt TN
s @t et froag oM R
[ES A Nl &) .1 N W Ay
uw farda @Y 788 @ 97 # qute @
ft ¢ fae get g fame @t am
¥ fe o foard g ¥ 78 v
g g emdgwmafig @
ag am ¥ At faraa «off 708
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@ & o, sy & d a9 W
TWOMEI, OF FWAE qFq arfaa
A ¥ fod fomrdy lar § s A &
T F g fgewm al R @A
N afer A FwTa § 0

ot sRY : WTH #7 7

o et fog S g, WA
R 1w Nfag fe ox gfew w
AFAT § A OF U #T 9T
W AR TR H @M e
kA A I X TR A FEA
& 1 &Y Y /T W gHAr §, M
oS I WO §HAT §, AT I
AWAST FT HAT §, I AT =G
Fray e v swre fE Freay
T =87 (R aFdT ¢, Ag %7 Foardy
&, Y ggt o< qar T F=oT aifa
a#Y & gwar, IW A agt A FEA
A g AN 39 7 A FraEr ;)
FAu A

# oF A AN yd FT ATEA
£ 1 %M I Mg 4 ag W W@
N #NwRF @ A & @ W
difag  aNY # ey gar
P N W fr§ A ag
yrf gur ar @ AW ogwc g 1 Few

T ¥ PRAT Y aveng 7 N

W g, W TR g T A
Wy, fafre & o A 3 A
AT % aveard § 1 @Y TS F A
a€. @ g&. (I.C.S) swaww
. S7 AY avEaTg Al g9 W E FL R,
Wi st § s g A
w o ¥snd  (Safeguard)
X fear @« ®fw aafeeqar § &
WAz @ & s gw  avdr AR
qoa ey (Organise) &

e i 39 N aveagt ¥
MT gt s @) N st
Fgxr A @ ag  (Put up)
FR IET E, IW F AAA, TR
@ @ fofmr  (Standard
of living), us X fn
e AR AW aa N
arar & fs ag 3@ oF  wdE T AW
g AN @ ¥ A TN TN qTeN
> AT taA F¥  FEX (oadre)
S BT AFT T AH W 2 A @A
¥ ¥ fod wradws T T afel
wa ag frAT & i a9 9 qeard
gtz gl §, ag goifs oy ¥ g
# w7 wex §, ¥fw sz IT 1 gIEDT
fa%el & areargl ¥ fwRar am,
& fir #fien sty vy fag aga }
#1971 iy agt &1 A% fafres @t woo
T aeag ¥ar a1 AR AR A vk
a1 1% g aTerg O, A ¢ AwEdy
N awearg aga varw § ) fe o
T afi & 1 fafar A S w@ @
9T g @, @ W@ A A
agf & 1 ag awaT A demw N AR
g, % fed Y axfam N AmEdr
Wi g o Y Y § ) el ity
¥ fod & qiw a1 N I A
Al § 1 oo g 39 agt Trfear-
¥ ¥ fod W QRTaT (expenses)
A @ & | A X I T W AW
] FL AT AT @S G T gATL
TR ad w1 & A AR gEk e
# ft o 9 gar AT wF AR W
e oad #TF a6 ot ae
¥ AT FEU YA or A I9 www oA
a ¥ W} gfeww gt wiffe o
RNl g v
arat & arpz o fafire o ey
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{ Q=i fag ]

aY ¥F g &1, T ke dr € aearg
dt7 gar &), 81T 9iw g & M ¥
fod fF g<iag &1 aTidr §, T W
A g ege & o frogEn
o Bt gea g qarfem Al
¢ wed A W T 9@
UG § CEHT S @ AE | AR O,
(sceles) =i sammr #d §F wrigd
W fis 2g & St & fggm & aga
vqrar I &

(English translation of the above

speech)

Ch. Ranbir Singh (Punjsb):  Sir,
3 want to submit on: thing in this
connection. It is that so far as viva
voce is concerned, some people being
vary good at writing, can obtain better
muarks than others. But if such a per-
son enters the Police Service, he may
ot prove to be agood officer simply
because he i3 a good writer, because in
the Police Service, one has not only to
write notes, but also to prove one’s
mettle in replying to bullets. Similarly,
as regards the Administrative Service,
there was a time when its members,
sitting in comfort, used to pass orders
on files after' studying them. Now, as
we saw in 1847, those officers who had
some courage, and who, in my opinion,
were not very good as writers, proved
more successful. Therefore, I do not
believe that to be a good writer and
ebtain good marks in a written exami-
nation are the only qualifications.

ere are many other things besides.
dust consider the case of a child who
8 born In a respectable and pros-

us family. From his childhood he

accustomed to the use of telephone
and radio in his home. As compared
to him, there is another child who
dous not enjoy these facilities. His
bringing up cannot be on the same
lines as that of the former child. I do
pot think you would do justice to such
backward children if they do not come
up to the required standard in the
written examination. It all the children
bad enjoyed the same facilities, then
pot granting any concessiong to the

aker ones among them would have

n understandable. To the former
olass of children, the society has
already given a concession as they are
brought up in an atmosphere in which
they enjoy the facilities of news-
r:pers. radio and telephk~ne etc. in
Sheir childhood. I do n hink it to

be proper that in the presence of this
vital concession given by society, an-
other concession, that those who prove
to be good writers shall be deemed

“successful, should be given by you.

We do not want any such concession.
Besides this, as I have just submitted,
it 18 not enough to be a writer in
order to prove a successful officer.
That requires courage and agility.

Shrl Kamath: Agility?

Ch. Ranbir Singh: Yes, agility. Sup-
pose there ig a police officer who is
chasing an absconder. Supposing his
vehicle has failed, he will have to
carry on the chase on foot. So an
officer who can run swiftly, fire
accurately and face the absconder, will
prove to be a more successful officer.
An officer who can write good notes
on flles cannot succeed here. He is not
needed and he will be of no use in
such a situation.

1 would like to submit one thin
more. Just look at the Ministers, a
the Centre or in the States. In the
States the Ministers get a salary of
Rs. 1,500 and at the Centre they get a
salary of Rs. 2,500 or Rs. 3,500. But
the salaries of their Secretaries are
Rs. 5,000 at some places and Rs. 4.000
or Rs. 3,000 at other places, i.e. they
get 13 times or twice as much as the
Ministers. We cannot reduce the
salaries of the old 1.C.S. officers, as we
have provided a safeguard for them
in the Constitution. But the misfortune
is that in spite of the fact that we are
reorganizing our Services again, we are
not touching their salaries. The view-
point and the standard of living of
persons who put up notes in the flles
is high. They forget that this is a land
of the poor and that to employ per-
sons belonging to such a high cadre
and drawing such fat salaries is not
in the interests of the country. There-
fore, my submission is that the salaries
(of officers) now fixed, though' they
are lesser than those prevailing before,
if compared to the salaries of Minis-
ters, will be found to be éxcessive.
Capt. Awadesh Pratap Singh illus-
trated this . point. He said that the
Chief Minister of his place drew a
salary of Rs. 500 only while the Secre-
tary drew Rs. 2,500 or Rs. 3.000. Then
there is another point. Ministers hold
office for a period of 4 or 5 years,
for which too there is no guarantee.
The officers. on the other hand. have
guarantees of service and pension.
Even membership for 3 years is very
costly for the Ministers etc. For mem-
bership of Parliament, Rs. 25,000 have
been fixed as legitimate exoenses. so a
member who wants to enter this Hruse
will first have to spend an amount of



W All-India Services Bill

Rs. 25,000. For momuie:ship ol other
Hous:s, ca:didates wul ha.e 10 spend
Rs. 6,000 or Rs. 8,000. If they stand for
the inext elections after 5 years, they
will have to spend a like amount over
again, In-these c.rcumstances, keeping
in view the present state of our society,
I do not think it proper that the
Ministers' salary should be Rs. 1,500
while the salaries of their Secretaries,
who enjoy guarantees of service and

nsion, snould be Rs. 5,000 or Rs. 3,000.

herefore care should be taken in the
framing of the rules that the scales
are not so high as to seem excessive
when compared with the standard pre-
vailing in the country.

Shri Shiv Charan Lal: 1 would just
Hke to point out two things about the
selection of candidates for these higher

osts.. One is about the mentality of

e officers that were appointed for-
merly and the officers that are ap-
pointed now. During the British regime,
these I.C.S. officers were appointed to
rule the country. They were appointed
with the mentality that they should
know how to rule the country, how to
keep India in bondage. But the
mentality now ought to be how to
gerve the country, how to be the
country’s best servants, how to give
the best possible comfort to the public
and not how to rule over them. We
find that not only the mentality of the
old I.C.S. people but even the menta-
lity of the new appointees, the new
I.LA.S. men, has not changed. It is the
same mentality. We do not find any
difference. The same old Public Service
Commission select these young LA.S.
people. They make no difference what-
soever in the criteria which they apply
for selection, which are as before. I
therefore appeal to the Minister of
State, who until the other day was
sitting with us. to take up this cause
and see that the rules are so framed
that the new appointeeg are selected
with the idea to serve and not with
the idea to rule.

The other point is this. Allahabad is
a centre for recruitment where the
Public Service Commission sits. I have
seen hdw the selection is made. No-
body can say that the selection is made
properly anywhere. There are hundredsg
and thousands of candidates and the
Public Service Commission members
try to examine them, devoting about
two minutes to each candidate. During
this short time, they try to form an
idea of that man. You might say that
it will be very exvensive if you have
more members or if you ask them to
devote more time to each candidate.
It may be exnensive, but if you want
to: select people who will be the chief
hand in the Government for at least
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twenty-five or thirty years, you must
give sufficient time to see that the men
selected are rightly selected men.

For this purpose, I would make two
suggestions. One is that along with the
Public Service Commission members
you should put an egual number—if
not double even—of men from the
Department for which the selection is
being made. You should also, give
more time. It does not matter whether
the Public Service Commission has to
sit occasionally or all the year round.
The expense and the time are im-
material. If there are more people on
the Selection Boards, there ig less
chance of some people on the Boards
being influenced from outside. I do
not mean that they are at present
influenced. I do not suggest that, but
in order to avold any risk it will be
certainly very good if you put more
men on the Selection Boards and also
men from the same Department, be-
cause you cannot expect all the Public
Service Commission members to pos-
sess experience of all the lines. They
have to make selections for all the
lines, but you cannot certainly say
that they have experience of all the
lines. There is another thing also. We
find that sometimeg all the members.
of the Public Service Commission are
servicemen. There are very few Selec-
tion Boards where you find people
drawn from among public workers. I
am sorry to say that Government have
totally ignored this point. Everywhere,
they have put men in charge of the
Public Service Commission and the
Selection Boards who have never
known what public work is, or what
public service is. How can you expect
them to select people who will not only
do Government work but also do that
work in a service spirit? Therefore,
while appointing Public Service Com-
mission members, Government should:
take into consideration this fact also
and put in as members of the Public

ce Commission highly placed
public workers whose integrity is above-
board and who will in no way lay
behind the servicemen. At least, such
people should be associated and put in
at the -time of selection, if not 1per-
manently, and they should be given
more time. That is my suggestion.

Pandit Krishna Chandra Sharma
(Uttar Pradesh): I want to draw your
kind attention to two major facts. One
is this. Much has been said that a
certain section should have the mini-
mum number of candidates in the
service: and that section has been
neglected. My viewnoint is that the
State should be the first consideration
in the selection of candidates. The
administration must be manned by the
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I best available material. Public Services
1 should not be regarded as a means of
" living but rather as a means of
service. The days of positional atti-
! tude, the days ot getting employment,
' have gone and the days ot funcional at-
titude, the days of hard working, the
days of giving one’s best to the nation,
have come in and the old attitude
must be given up once and for all..
Therefore, to say that this class of
people must come in or that class of
people must come in is altogether
irrelevant. Of course, opportunities to
all sorts of people should be open but
competency, efficlency, a good and
decent standard of qualifications—
these must be adhered to. As hon.
Members know the materlal that offers
itself for recruitment to our Adminis-
trative Services is not regarded as
very satisfactory. So far as their
academic qualification is concerned, we
get first-class graduates. They know
a lot of things, but from the point of
‘view of character and social habits
much more is to be desired of them.
If only you were to visit the Adminis-
trative Training School—1 have gone
there many a time—you will be sur-
prised to find that many of the candi-
- dates do not know anything about
our rural conditions: some of them
have not even seen villages. They do
not know anything about our village
life. Unless you know the customs and
habits of a person or a community, or
a class of persons, you cannot have
much sympathy for them. The class
of people who have no knowledge of
village conditions, cannot be expected
to have much sympathy for threm. If
sympathy is lacking, it follows that
good administration would be lacking.
1 know of a case, where I had occa-
slon to appear, in which it took two
hours for a District Judge to under-
stand what a Dhabd is. It is a low land
where water has accumulated and
which is resorted to by villagers for
easing themselves. But, surpris‘ngly,
it took two hours for that high officer
to know what it is. He could not
understand that if within an area of
three square miles nine murders are
committed, one man could have done
it, or a hoard of men would have been
respons’'ble for it. For want of Know-
ledge of these elementary things,
just'ce was ultimately not done. Want
of background, is in some cases,
respons’ble for the inability to aoore-
clate or understand evidence in cases.

In some cases, though not in all,
what exists at present is what we call
a ‘bI'nd man's rod—a rod being
wielded by a blind man, not for beat-
ing the guilty, but anybody who rnmes
within the phere of that rod. What I

wish to point out is that before the
young men are taken in for public
administration, they must at least lrave
one year's experience of rural areas.
They will then know the country, the
common people and develop a sym-
pathy for them.

Another unfortunate feature of our
selection is that too much emphasis is
laid on intellectual attainmerits in-
stead of on character and social habits.
What is much more necessary than
intellectual attainments is a certain
type of courage to meet a situation. A
courageous man is always an honest
man. It is only a coward that is dis-
honest. It is much better to have an
hpnest second-rote man rather than a
dishonest first-class intellectual. He
must have social habits. He can have
that only by going to the people, having
experience of the village and appre-
ciating their social life.

The last point on which I want to
lay emphasis 1is proper training.
Whatever may be the material by pro-
per training a shape can be given to
it. You can moake a first rate adminis-
trator of a second grade man by pro-
per training. But unfortunately our
Administrative Training School im-
parts training only for six months. I
would respectfully submit that this
g:riod is too short. The period should

extended to two or three years. A
first-class administrator should be
appointed as Principal "and also the
staff shon'd be well chncen. The office
of the Principal should be a whole-
time job. At oresent a .Toin* nr Neputy
Secretary {s the part-time Principal of
the School, with the result that he has
no time to attend to the work of the
Principal. I do not mean to say that
the present staff are not doing their
best. They are doing their best to get
the students trained. But the staff
should be whol-time embployees and
more care should be taken in their
select!on.

8hri Sidhva: I am thankful to the
various hon. Members for the very
valuable suggestions they have made.
I shall bear them in mind and incor-
porate them in the rules, wherever
posaible.

Rerarding criticism of the »iva voce,
I only want to inform the House that
I am told that the rira »nce Board
do not know before the interview the
marks obtained by a cand'date in the
written tests. Therefore, the Board
keeps an open mind and examines the
personality, the mental capacity and
the alertness of the candid-te.
course, the siuggestions made by hon.
Members will certainly be taken nof~



4965 All-India Services Bill

of and any improvement that is neces-
sary in the present system will be
made.

As regards the necessity
about a change in the out-look of the
candidates, I entirely agree with that
suggestion. Government naturally
attach great importance to this and if
there is any deficlency in this respect,
I may assure the House that that will
be the first point which will engage
my attention. I may speak from my
personal experience that so far as the
Parbumeut secrelariat is concerned,
there is already a new out-look. I.am
sure the other Departments will
follow this example.

As regards my hon. friend Pandit
Sharma’s suggestion regarding the
Administrative Training School, I havc
already told the Secretary that I would
like to visit the School. I know that
the present arrangement of a Joint
Secretary working as a part-time
Principal of the School is not very
satisfactory. I shall certainly consider
the necessity of appointing a whole-
ume officer as Principal of the School.
I may in this connection assure the
House that the question of flnance
will not stand in our way. If it is a
question of improvement of efficiency
of the services, I am sure Government
:vmd not lag behind in providing the
unds.

Shri Kamath: If I may say so with
all respect to the Home Minister, the
hon. Shri Rajagopalachari, I think the
House will slightly regret that the
Minister of State for Home Affairs,
my hon. friend Mr. Sidhva, has not
had the opportunity of piloting his
maiden BIill himself from start to
finish in this House.

Dr. K. V. Thakkar (Saurashtra): A
few young men who were plucked in
the [.LA.8. Examination have informed
me that they had done v well in
the written examination, ut when
they appeared for the viva voce they
got very few marks. The reason was
that certain candidates who had been
recommended from high quarters had
to be accommodated.

Mr. Deputy-Speaker: That is the
same point that has been raised. Any
individual case should be brought to
the notice of the Minister and not
raised on the floor of the House.

Shri Rajagopalacharl: The hon.
Member should not accept a one-sided
story so easily.

Mr. Deputy-Spesker: Any plucked
candidate will always make a com-
gmnt.ttmaybetmeormunotbe

. 80 far as individual cases are

to bring -
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concerned they must be brought to
the notice of the Minister. So far as
the general considerations are con-
cerned—the wviva voce, what marks
should be allotted for it, what percen-
tage etc.—the hon. Minister has said
he will look into the matter and con-
sider it deeply.

The question is:
"“That the Bill, as amended, be
-passed.”

The motion was adopted.

PART C STATES (MISCELLANEOUS
LAWS) REPEALING BILL

The : Minister of States,

and Railways (Shri Gopah.swani): I
beg to move:

m“}'&at the Bill_lt tio rle:peal certain laws
ce in certain Part C
taken into consideration.” States, be

This is a very simple Bill and we
should not take more th
minutes over this. n Ave

The Bill has been rendered n
sary by a judgment of the Sup:ces-m
Court which held that a certain provi-
slon made in the Part C States Bill
which Parliament passed into law last
year is ullra vires of the powers of
Parliament. Under section 2 of that
Act the Central Government has
gower to extend any law in force in a

art A State to a Part C State, and in
doing so it has the power to make
modifications and additions to that
particular law. There is also a provi-
sion which says that the enactment so
extended in a modified form might
glcl:“ oprow‘de for the repea‘l or modi-

n of any correspondin
force in the Part C S:gte. ¢ law In

It is as a result of this provisio
that Act that notiﬂcaﬁonsphave geeig
issued In certain Part C States for
extensions of certain laws of Part A
States, and also providing that . any
corresponding law in force in the
Part C States would stand repealed.
If we left things alone after this judg-
ment it would meah that in spite of
the extension of a law from a Part A
State to a Part C State there will be
another law on the same subject in
force in the Part C State. That
creates both chaos and confusion.

This Bill has listed a number of th
States where this unfortunate develg
ment ' has happcned as a res.lt of
the Suprqme Ciurt judgment. Clause 3
of the Bill rep:als the corresp ndjr
laws which are now in force in Part
States as a result of the judgmant.
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They are &ll put into a .Schedule and
it is proposed to repeal them all so
that the laws of Part A States extend-
ed to the Part C States may bave full
effect in those States.

I 'have really nothing more to say
except to refer to clause 3 which pro-
vides for the necessary savings. cts
and other proceedings taken under the
lsw uiseady in force are saved to the
extent that they have to be saved.
That s a mere consequential provi-
slon. .

Mr. Deputy-Speaker: I will put the
question straightway to the House.
The question is: |

“That the Bill to repeal certain
laws in force in certain P_att”C States,
be taken into consideration. .

The motion was adopted.

. Deputy-Speaker: There are no
um'elx‘;dmem:u to anv of these clauses.
The question is

“That clauses 1 to 3 and"the Sche-
dule stand part of the BilL

The motlon was adopted.

Clauses 1 to 3 and - the Schedule
were addgd to the Bill.

The Title and the Enacting Formula

were added to the Bill.
Shri Gopalaswami: I beg to move:
“That the Bill be passed.” _
Mr. Depnty»Speiker: The question is:
“That the Bill be passed.”
The motion was adopted

REPRESENTATION OF THE PEOPLE
(SECOND AMENDMENT) BILL

The Minister of Works, Production.
and Supply (S8hrl Gadgil): I beg to,

move;
“Thai the Bill further to amend the
mresentatim of the People Act, 1950,
the Representation of the Peopl'e
Act, 1951, be taken into consideration.”
Sir, the House is aware that under
the Constitution the tribal areas which

are specified in Part B of the Table.

sppended to paragraph 20 of the
8ixth Schedule thereto are comprised
within the State of Assam. But so far
as their administration is concerned,
it 18 carried on by the President
through the Governor of Assam as an
agent on the same footing as a terri-
tory specified in Part D of the First
Schedule. Just as the President is in
chrarge of the . administration of the
Andaman and Nicobar Islands and ‘the
actual administration is carried on
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through the agency of the Chlef Com-
misgioner, here also the position is
similar to that. These areas have
accordingly bzen taken out of the pur-
view of clause (1) of article 81 and
article 170 of the Constitution so far
as Assam is concerned by the Consti-
tution (Removal of Difficulties) Order
No. VIII m:de by the President under
article 392 of the Constifution: which
means that those provisiong which
govern the representation of the people
of Assam so far as the House of the
People is concerned do not apply.
Clause (2) of article 81 and article 82
of the Constitution were also amended
by the said Order so as to confer this
power on Parllament to provide for
the representation of those areas in
the House of the People,

There has been no provision in the
Representation of the Yeople Act, 1950
for the representation of these areas
in the House of the People. Therefore
clauses 2 to 5 of this Bill make that
provision. Then, clause 8 of the Bill
seeks to m ke a consequential amend-
ment in section 4 of ihe Representa-
tion of the People Act, 1951. )

In short, this part of the Bill pro--
vides that therc should be one re-
presentative of these areas the popula-
tion of which has been calculated to b

" roughly about six lakhs, and that re-

presentative w'll be nominated by the
President under the rules framed
under article 379 of the Constitution.

The second part of the Bill, namely
clauses 6 and 7, seek to correct certair
minor mistakes in the list of Sche-
duled Castes in Himachal Pradesh and
in the list of Scheduled Tribes in
Vindhya Prodesh contained respec-
tively In . the Sixth and Seventh
Schedules to the Representation of the
People Act, 1850. This is not very im-
portant. Opoortunity . bas -alse-.been

I9%0- ~Uj§1I0  eyew 0}
amendmentg In section - 39(2) and 56
ifct tllag Representation of the'People

. 51,

Section 39(2) provides:

“Ae soon as the notification
calling upon ‘™= elected members
of the Legislative Ascombly of a
State or the members of the cio~-
toral college for a Part C State
or e'.gmup of such States or the
elected members of the Coorg
Legislative Council to elect a mem-
ber or members. is issued under
this Act, the appropriate authority
in the case where such notifica-
tion has been issued under

+ gection 12 or section 18, and the
Election Commission in the case
where such notification has been
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fssued under section 147 or sec-
tion '151, shall, by notification in
the OMcial Gazette, appoint for
such election...”

There is a2 lacuna because under
section 52 there may be several possi-
bilities w"iere a notification other than
under sertions 12 and 18 may become
necessary, One of the possibilities as
‘contemplated in section 52 is “if a
candidate who has been duly nomi-
nated under this Act dies after the
date fixed for the scrutiny of nomi-
nations and a report of hig death is
received by the Returning Officer be-
fore the commencement of the poll,
the Returning OfMcer shall...” There is
another possibility where the number
of duly nominated candidates may be
less than the actual number of seats
in which case section 53 provides that
those whose nomination papers have
been held to be valid, will be declared
but therz will be a notification calling
upon “the constituency to fill the re-
maining vacancies. Therefore, this
lacuna is sought to be made good in
this Bill and clause 9 which amends
sub-section (2) of section 39 of the
said Act seeks to supply an omission
In the said sub-section. The last part
of this Bill deals with a situation in
which in a polling station some trouble
has taken place and the boxes have
been tampered with or some such thing
has happened.

What section 58 says Is:

“If at any election any ballot
box or boxes is or are unlawfuily
taken out of the custody of the
Returning Officer or of a pre-
siding officer, or is or are aly |
wav tamnerad with, or is or =re
either acc'denta'ly cr intentioaally
destroyed or lost, the election to
which such ballot box or boxes
relate shall be void. but only in
respect of the polling at the polling
station or stations provided under
section 25 or the place fixed under
sub-section (1) of section 29 for
the poll, as the case may be, at
which such ballot box or boxes
was or were used and no further.”

What the section contemplates is that
fresh elections will take place in res-
pect of that polling station. What s
suggested here is that it may be possi-
ble that within one pnlling s.ation
there may be several booths, for
example, as it is understood to Le the
case that about 1,000 voters will be in
a place or will be covered by one pol-
ling station. It may be that Nos, 1 to
250 will be asked to vote in one bogtn,
another batch in another hooth and so

on. But if it.is found that 1in one-

articular booth, the box or boxes have
geen tampered with, then fresh elec-

ment) Bill

tion must be confined to that booth and
not to the entire polling station. 'That
{s the amendment that is ropoged to
be moved and that, Sir, {s thé sub-
stance of this Bill. I do not think there
is anything controversial in this Bill
and I hope the House will agree te
the motion whiclkr I have just made.

Mr. Deputy-Speaker: Motion
moved: :
“That the Bill further to amend
the Representation of the Perple
Act. 1950, and the Representation
of the People Act, 1951, be taken
into consideration.” ,

Shri Kamath (Madhya Pradesh): Sir
while welcoming the particular Bill, 1
would like to point out certain other
contingencies that might arise pesides
the one to which the hon. Minister has
adverted, namely, the tampering with
the ballot boxes. Apart from the com-
plaint received in this regard, to which
he made a reference, there have beea
also complaints or grievances with re-
gard to certain other matters that were
brought to the notice of certain people
during the electiong that were held in
the City itself last week or a week
before that. Several statements and
complaints were made in the papers
and out of them. I refer to oniy on
which may happen during the Gener

Elections also. which is near at hard.
One irregularity or, I may say, even
a corrupt practice which was observed
was that a voter who goes inside with
the ballot paper in his hard could nat
be observed by the officer present as
:‘o& whether he has cast his vote or

(SHRMATI DURGABAI in the Chair)

It was reported here in Delhi thot at
one polling booth—at least one if not
more than one —it was so managed by
one of the parties that the voter who
had’ been given the voting papers went
inside the enclosure, but he uid not
put the ballot paper inside any of the
boxes, but came out of the enclosure
of the polling booth and sold that
voting paper or transferred it for a
consideration to an agent or to some
other person or even one of the candi-
dates. It was alleged that in some raseg
or in many cases these ballot papers
were sold to persons. and in many
cases they were paid handsome rums
also, and the person who went in later
to vote, who took his own papers, took
all these papers with him 4nd put
those papers Inside the box along

" his own. Bes'deg tampering with the

boxes . this is also a contingency that
may arise in connection with the pol-
ling durlng the elections. I want to
know whether Government has yiven
thought to this matter a'so, during the
framing of the rules under the Act,

A Y
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and particularly now that the amend-
ment is beinz piloted by the Minister
of Works, Production and Supply on
behalf of the Law Minister......

An Hon. Member: Raw Minister.

Shri Kamath: He is raw to the Taw
Portfolio. I suppose he has been &
lawyer a good bit of his life
and so he is not new to law as
such., as he is raw to the Law
Portfollo. Therefore. I would ask the
ton, Minister to throw some light on
this particular aspect of the matter as
to what Government nrovose to do to
obviate any such difficulty. and to see
that no such cnrrunt practices are in-
dulged in during the actual polling in
the General Elections.

Dr. Deshmukh (Madhya Pradesh):
Since the amendment of this Act has
been taken up, I would lik~ tn draw
the attention of the hon. Minister in
charge to the havoc that is going to
be caused as a consequence of Dr.
Ambedkar's insistence that a patil or
a patel of a village should be treated
a8 a Government servant. I had tried
12 Noow o
to persuade him last t'me; but we w-re
in such a great hurry tn pass the Act
that the hnn. Minister Dr. Ambhedkar
was nnt preoared to-l'sten. 1 am very
glad that we have now this Bill being
plloted by an hon. Member of this
Hnusa and » Min'ster whn krows the
situation a little more int'mately than
probably  even Dr. Ambedkar did. I
have also given .notice of an amending
Bill gn far as this matter is concerned.
I wonld bee of the hon. WMinister to
wait till tomorrow and inc'ude in this
Bill tha’ amendment of that clause
which I kave also.proposed. All that i<
necessary is tn omit the word ‘patel’
from the list because there were many
who were lambardars......

Shri J. R. Kavoor (Uttar Pradesh):
Notice of an amending Bill?

Dr. Deshmnkh: Yes.

Mr. Chairman: Is it the same ques-
tion which was ultimately lost in the
previous session?

Dr. Deshmukh: It does not natter.

Mr. Chairmaw: How sn the hon.
Member try to bring it in this Bill?

Dr. Deshmukh: I am only suggesting
that, since we are taking ‘i an amerd-
ment of the Representatio:

People Acl. it will be very desirable
and necessary.

The need for that amendment be-

comes all the greater because in the

Central Provinces. the Hindi portion,
where the malgusart system has been
abolished, the Government has insti-
tuted the offices of elected patels. They

n of the -

will be getting some remuneration at
the end of the year. I do not however
think that it is the intention or it has
been provided in the Bill that these
elected patels will be whole-time ser-
vants. If the word pafel or natil re-
mains ag it is in the Act. it w'll con-
stitute a mnjor corrupt practice. Fven
if anybndy wants to make mischief
and brings forward one pafel to say
that he has ranvassed through ignor-
ance or mistake. and that ig)admittad
as a fact. the whnle electinn s liable
to be set aside. All those persdns who
knrw about the situation are awfully
econcerned about it.. T am sure if the
Madhya Pradesh Government were
consnited. thev will whrle-heartedly
supvoort the amendment that I am oro-
posing. ¥ hnne that the han. Minister
will be pleased to accept my sugges'‘on
because it would nnt ta%e mnre than
a couola of minutes and if we postnone
thig till tomarraw nn Farm wnild be
done tn ~nvbody. This iz a mntter of
very vital imoartanre which will affect
the whaole of Bombav Presidercy be-
cance there are potels or opotils in
Msharachtra a'sn. There are similar
ofice-hnlders in Wvderabad as well as
in tha Central Penvinces. I wnuld beg
of him to accept this amendment.

The other amendmenrt th-t T have
sugeestad is abnut the distribution of
votes. Wherevar there are rrserv-d con-
stituencies. every vnter will have two
votes. Acenrding tn tha nrovision. as it
exists tnday. the two vntes can be cast
separate'v far the reserved srat as
wnll gae for the maneral seat. The posei-
bility is that bnth the vntes can be
cast for two randidates from the s"me
community, That ie tn sav. if A and B
stand for a general ecnonctituenecv, the
voter c>n cnst bnth his votes, although
one is intendaed fnr the recarved seat,
to A and B who stand for the general
geat or mice versa. The two vntes are
liable tn be cast for the Scheduled
Caste cand'dates or other candidates.
It cannat be cast for the same candi-
date. That {c the amerdment suggested
by me. These are two imnnrtant and
vital nronnsitiame and T think the hon.
Minister wou'd be prepared to wi‘hhnld
the Bill ti tamarraw and it will be
passed in a coun'e of minutes tomorrow.
1 would hee nf him tn do it: otherwise
a !very grave situation 1is likely to
arise,

]

Shri R. K. Chandhurl (Assam):
Madsm. I am very glad and 1 welcome
this Bill as< clauses 2 to 5 will remove
an annm-~lnug condition of ¢things, It
has not come a moment earlier than
is necessary.

I should like to take this opport-
unity to draw the hon. Minister’s
attention to a most serfous a
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«trlch has taken place in Shillong and
another autonomous district. Among
the .autonomous districts, we have got
two which are somewhat important for
my present g;xrpose. One is the Khasi
and Jaintia Hills in whiclr the cap‘tal
of Assam, Shillong is situated,. and the
other i{s Mikir hills. Both of them are
avtonomous districts. It has been
ruled—I do not know whether it has
been correctly ruled—that any tribal
be:gnging to Khasi and Jaintia hills,
that is one of the autonomous districts,
carinot stand for election in the Mikir
hills although both are autonomous
tribal districts. What has happened is
this. When the preliminary voters list
was prepared for the Khasi and
Jaintia hillg the names of many per-
sons ‘were shown in that list. Sub-
sequently, a portion of the Khasi and
Jaintia hills which was adiacent to the
Mikir hills was transferred to Mikir
hills with the result now that those
persons who were formerly registered
in the Khosi and Jaintia hills voters
list are now sa'd to be incompetent to
stand for election in the area knrwn
as Mikir hills to which thig area has
subsequently, after the preparation of
the voters list, transferred, It is a very
anomalous position. Here are some
persons. amongst whom there are many
enlightened and educated women, one
of whom ig also the Deputy-Sneaker
of the Assam Assembly, whose names
were Included in the vnters list of the
Khast and Jaintia hills. Now, she
could not stand as a candidate for the
Khasi and Jaintia hflls as that area
has been transferred to ‘Mikir hills
subsequently and she {s unable to
stand from Mikir hills becruse her
name {s already included in the voters
list for Khnasi and Jaintia hills. The
area s transfegred; the voters list has

not been transferred. This is a very.

annm-~lous cond'tion of things. In the
plaing area. as in other normal areas.
any person whose name {s registered In
one constituency i{s competent to stand
in any other constituency. Similarly,
any person whnse name stands entereq
in a tribal constituency shnuld be
allowed to <tand a< a candidate for
any other tribal districts. Either that
should be dnne or this anomaly should
be removed. It wac< nn fault of the
voters of Khesi and Ja'ntia hills that
a porrtion of that area was transferred
to Mikir- hills.
L]

Shri B. Das (Orissa): Have ycu
given any amendment?

8hri R. K. Chaudhurl: Can I bring
an amendment in this Bill? That {s
what 1 am asking. The whole object
of my drawing the attention of the
hon.- Minister to thig anomaly is to
find out whether we could take this

opportunityt to .make an amendment
and regularise the whole thing. i

The oth#F,thing to which I desire
refer is the ballot box. There may |
several eentres, several polling stations,
where votes are to be recorded. 8u
pose in one centre some sort of con
fusion and rowdyism has taken place
and the ballot boxes have been actually
removed from that place. In the
neighbouring polling station also, whe:
this information is received, peopl
there may run away er they may r
frain rrm vouting, The voters who ar
in another centre may not record the
votes at all. So, In such cases where

centre, fresh election takes pnlace,
the neighbouring centre also, ther
ought to be fresh election. Otherwis
the very object of this provision wi
fail. Suooose I am a candidate and m
suopnrters have recorded their votes
But due to the fact that the ballot-bo
has been tamvered with or remow
there must be a fresh electio
Simfilarlv. if there is disturbance in
neighbouring polling centre and due ¢
this voters in the polling booth nearb
are scared away or refrain from vo

are the same?
otherw'se the candidate will suffer b
cause of the rowdvism nearby whic
has created a paucity of votes.

Shri J. R. Kanoor: That will be
matter for the Election Commiseion o
election tribunal tn decida whether o
account of anv guch Aisturbance th
election has been materially affected.

Shri R, K. Chaudhuri: Then why no
leave th!s matter about whichk nd
have introduced a mntion now also ¢
the Election Commission?

Mr, Chalrman: The hon. Membe
can make his suegestions now ana
they will he taken into cons'deratio
wirren deciding the appropriate authol
rity.

Shri Gadegil: Madam, T am glad th
Bill hag been generallv suoported b;
the Members of this House.

My hon. friend Shri Kamath refery
red tn {he recentlv held electinne td
the District Local Board. Delhi. Whats
ever has hanvened cannnt be arcented
as a reoresentation of facts in the con
text, and counter allegations have als
been made and in come caces matter
are pending before a proper cowrt o
appeal
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As regards thesother point that
since a voter who goes iftn the room
is not to be observed, it is a possi-
bility that instead of putting the ballot
paper into the ballot box he might
carry it out and mugnt transfer it with
or without consideration, to another.
Now, when the electorate is framed on
adult franchise, such cases are bound
to be few and far between and if you
concede that such a vast electorate can
be swayed by money cons.derations,
then what my friend Mr. Kamath has
said has some force. But the very fact
that it is universal franchise based on
adult sufirage practically eliminates all
chances of such dealings. But I am
certain that when a man comes out too
quickly or loiters too much, there is
always some suspicion and 1 have no
doubt at all that the officer presiding
over the polling station will surely
take note of that.

Then my hon. friend Dr. Deshmukh
referred to the fact that ‘“patil” has
‘been included in the list of govern-
ment officers, and his grievance, to
some extent, seems to be genuine. But
this point was raised during the dis-
cussion of the main Bill and it was
rejected by the House. Now, to accept
his amendment would reopen the whole
question and I do not think it would
be limited only to “patil” but would
g0 on to other things. Therefore, I
think, on the whole, the first general
election should go as has been visua-
lised and the experience gained in the
course of the first election, I am sure,
will be duly utilised by the Govern-
ment that will be in power, before the
next electiong are ordered.

The other point raised by Dr. Desh-
mukh was about the distributive vote.
The very fact that there is a reserved
seat should ordinarily mean that one
of the votes, may be out of two or
three, must be given to the candidate
who is standing for that particular
seat, because it is his vote. This point,
however, was also discussed and the
only thing to which the House agreed
was that there should not be cumula-
tive voting, but the voter should be
free to give one vote to one and an-
other vote to another and a third vote
to a third man, It is possible that this
may result in certain anomblies. But
it the elections are to be fought on
party lines, I have not the slightest
doubt in my mind. what is provided
for will make no difference. just as it
made no difference so far as the elec-
tions for the Bombay Province were
concerned in 1946 as well as earlier
elections. The party people will inform
the voter that he has to cast one vote
here -and another vote to the other
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man who has been set up by the party
and there will be proper distribution.
I do not think at this late hour any-
thing can be done, to meet the wishes
of Dr. Deshmukh, though in all fairness
to him, I should concede that there is
some force in his argument.

The third point that was ralsed was
raised by my hon. friend Shri. R. K
Chaudhuri, about certain Scheduled
Tribes people being permitted to vote
outside their constituency on the
ground that they belong to the same
tribe and should be allowed to vote
in other autonomoug districts. In this
connection, I might point out to my
hon. friend articles 330 and 332 of the
Constitution. Article 330 is the general
provision as regards reserved seats In
the House of the People for (a) the
Scheduled Castes and (b) the Scheduled
Tribes except the Scheduled Tribes in
the tribal areas of Assarn and (c) the
Scheduleid Tribes in the autonomous
districts of Assam. But in artic'e 332(2)
the House will find it stated that
“Seats shall be reserved also for the
autonomous districts in the Legislative
Assembly of the State of Assam®,
What does that mean? If there was
Justification for haiving different types
of administrations for certain districts
in Assam because of the backwardness
*of the people living there, then it
follows that there must be special con-
sideration shown in the representation.
Those who actually live there really
know the conditions existing in the
area. Therefore it would wrong for
allowing any other person. although he
belongs to the same be, but who
lives outside that area to stand for
clection there. This finciple of resi-
dential qualification has also been
accepted in the Constitution with res-
pect to the representation in wne
Council of States. For example, if a
man from Bombay who is a voter n
the Parliamentary constituency

« Bombay wants to stand for a seat to

be elected by Orissa, for the Counefl
of States, he cannot do that, for the
simple reason that the acquaintance
of the candidate with the conditions of
e constituency is quite valid and
relevant consideration. Therefore, it is
not as if we are acceoting somethi
new or novel here. It is in the inte;
of the district itself that this has n
incorporated. Therefore I am unable to
accept the suggestion made by Shrl
R. K. Chaudhuri. I find from the order
paver there is already notice of am
amendment by Shrd Hazarika, but I
cannot accept it.

That i3 all I have tn say now.
Shri R. K. Chaudhuri: In the parth-

cular circumstances I would ask the
hon. Minister......
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Mr. Chairman: The hon. Member "

should address the Chair.

Shri R. K. Chautthuri: Madam, I get
nervous. My question is this. On
account of the peculiar circumstances
of the present case, as a result of
which the voters’ lists are prepared in
one area and the area is transferred to
another district, may I know whether
the lists are also transferred?

Shri Gadgil: The advantage is also
corresponding. If in area \A a man
from outside cannot stand, similarly a
man from A cannot stand in any dis-
trict outside. The advantages and dis-
advantages are mutual and equal.
# Shri R. K. Chaudhuri: The rolls are
changed now......

Mr. Chairman: The question is:

“That the Bill further to amend
the Representation of the People

Act, 1950, and the Representation
- of the People Act, 1951, be taken

into consideration.”

The motion was adopted.

Mr. Chairman: The question is:

“That clauses 1 to 8 stand part
of the Bill.”
The motion was adopted.

Clauses 1 to 8 were added to the
Bill

Mr. Chairman: There is a new
clause B8A proposed by Mr. Hazarika
who I find is not in his seat and there-
fore the amendment is not moved.

The question is:

“That clauses 9 and 10 stand
part of the Bill.”
The motion was adopted.

Clauses 9 and 10 were added to the
Bill

The Title and the Enacting Formula
were added to the Bill
Shri Gadgil: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

PARLIAMENT PREVENTION OF

_DISQUALIFICATION _BILL—concld.
Olausa 2-—-(Prevention of disqualifi- -

fication etc.)

e Minister of Works, Production

and Suwly (Shri Gadgil): When this
Bill was last discussed on the 7th
August, 1951 the trend of the discus-
sion showed two things. According to

391 PSD
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some there was no necessity whatso-
ever for having such a Bill, because
membership or chairmanship of certain
committees was not an office of profit.
According to some others inasmuch as
there was some doubt (and as Mr.

Kamath said HqTeAT fasafa

it was safer to bring in

Bill and set at rest all sorts of doubt
Towards the end of the discussion on
the 7th August it was suggested that
instead of mentioning the name of one
committee or another it would be
better if Government were to bring
forward a comprehensive amendment
and if that was passed the position
would be very much easier. Dr. Ambed-
kar promised to consider this sugges-
tion and as a matter of fact before he
laid down his office he had given
notice of an amendment and the same
xnotice has been renewed by me the
other day. I therefore, with the per-
mission of the Chair, beg to move:

In page 1, after line 23, insert:

“(dd) the office of Chairman or
member of any other Committee
appointed by the Government of
India, held for amy period not
extending beyond the 1st day of
November, 1951;”

If the House accepts the amendment
all doubts would be set at rest. There
would be no irregularity and people
who have been working on varfous
Committees at the request of the
Government can go freely and take
their chances in the general election.

Mr. Chairman: I find that-on the
last occasion clause 2 was under con-
sideration and the amendment now
moved by Mr. Gadgil is to clause 2. 1
find that there are also other amend-

ments.

Pandit Thekur Das Bhargava
(Punjab): 1 beg to move:

(i) In the amendment moved by the
hon. Shri Gadgil, in the proposed new
part (dd), after “Government of India”
értwfrt “or the Government of any

ate”. .

(ii) In the amendment moved by the
hon. Shri Gadgil, in the proposed new
part (dd), for “l1st day of November,
1951” substitute “life of the first Parlia-

ment of India”.

Shri J. R. Kapoor (Uttar Pradesh):
I beg to move:

(1) In the amendment moved by the
hon. Shri Gadgil. in the proposed new
gart (dd), for “the 1st day of Novem-

er. 1951" substitute “the SOth day of
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[Shri J. R. Kapoor]
(ii) In page 1, after line 28, insert:

“¢dd) the office of Chairman or
member of any other committee
appointed by the Government of
India or of any State, held for any
period not extending ‘beyond the
30th April, 1952;".

May 1 also move with your permis-
sion three other amendments, notice
of which I have given this morning. 1
hope the hon. Minister has got a copy
of them. Though formal they are
necessary amendments. If he agrees I
shall move them.

Shri Gadgil: I really do not know
what the amendments are.

Shri J. R. Kapoor: Madam, this is
not the first occasion when I find that
while we get copies of amendments the
Minister himself does not get them. I
hope some direction will be issued by
the Chair to the Secretariat that as
soon as a Member proposing an amend-
ment gets a copy the Minister con-
cerned also gets it.

Mr. Chairman: I undarstand from
the Secretary that with regard to
manuscript amendments nothing is
done to them and only notices given on
the day previous are circulated.

Shri J. R. Kapoor: It should always
be that when motion is given late in

the day the Member and the Minister’

in charge should both get a copy. That
saves all the discussion and waste of
time here. I am not accusing the office
but merely making a suggestion.

Mr. Chairman: To cut short the dis-
cussion I will say that your suggestion
will be considered.

Shri Gadgll: I have now applied my
mind to the amendments and also the
draughtsman has done it. If you omit
the words “of profit” the main object
of the Bill is gone, which is to remove
the disqualification. The third one re-
lates to the future: “to be chosen"”.
What is the main object of the Bill?
It is to indemnify those already there.

Shri J. R. Kapoor: I would beg of
the hon. Minister not to reject my
amendments straightaway—I hope I
will be able to convince him. If sub-
sequently he feels convinced he might
accept them, Let me have the
opportunity of saying something when
I move them.

It also involves a question of princi-
ple. It should not be made an invari-
able rule that any amendment sought
to be moved at any late stage by an
hon. Minister should be allowed to be

moved, and that any amendment of
any non-official Member, howsoever
reasonable it may appear to non-official
Members, should not be allowed to-be
moved.

Shri Gadgil: Here the position is that
notice of the amendment was given by
Dr. Ambedkar. I have ,merely given a
fresh notice—word for word the
amendment is the same. Why I had to
give it is something perfectly well-
known to the House.

Shri J. R. Kapoor: I was not in any
way accusing the hon. Minister of
being late.

Mr. Chairman: I do not think there
is any such hard and fast rule here.
Even if the Members brought in
amendments at the eleventh hour they
have- been accepted. Therefore, I do
not think there is any special ruling
or order from the Chair necessary in
this matter. :

With regard to this particular
matter, I have asked the hon. Minister
and if it is convenient to him he might
accept it. Since he says he is unable
tc;.i agree, the question of notice would
arise.

Shri J. R. Kapoor: My only submis-
sion is this. I may not be permitted
to move these amendments formally at
this stage, but when 1 speak on
clause 2 T will make out a case for
the necessity of such an amendment.

Mr. Chairman: Surely; he can
straightaway express his point and no-
body is going to bar him. If the argu-
ments are convincing and the hon.
Minisfer agrees then those amendments
may be taken up later.

Shri J. R. Kapoor: Thank you,
Madam. Only it should not be a bar
to my moving them later on.

Mr. Chairman: There 1is another
amendment by Mr. Sidhva. He is not
here—even if he were here he may
not move it. The other hon. Mem-
bers who have given notice are not
in the House.

Shri 8. N. Mahtha (Bihar): Madam,
I wish to say a word regarding the
amendment moved by the hon. Minis-
ter. I am afraid it does not fulfll the
purpose for which it was framed. The
amendment reads:

In page 1, after line 23, insert:

“(dd) the office of Chairman or
member of any other Committee
appointed by the Government of
India, held for any period not ex-
tending beyond the 1st day of
November, 1951.”
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His amendment relates to ‘“any
other Committee”. It does not relate

to the Local Rallway Advisory Com-
mittees.

Shri J. R. Kapoor: That we have
disposed of on the last occasion.

Shri S. N. Mahtha: It was not
accepted.

Shri J. R. Kapoor: It has been
accepted.

Shri 8. N. Mahtha: That is what the
hon, Minister says. Do you think he is
not aware?

Shri Gadgll: T am agreeable to delete
the word “other”.

Shri 8. N. Mahtha: Thank you. Now
1 would like to tell him of my
difficulty. The Bill as it stands does
provide for offices of members of the
Railway Local Advisory Committees
appointed by the Government of India
for the year ending on the 31st day
of March, 1950 or for the year ending
on the 31st day of March, 1951, This
ig October and these Committees are
in existence even today and many
Members of this House are members
of those Committees. Consequently, if
it is not made very clear the position
will remain in doubt as to whether
the disqualification will stand or not.
The matter should be made as clear
as possible and if it is possible to
put down here “31st March, 1952” all
ambiguitles will be removed.

Shri J. R. Kapoor: May I interrupt
and point out that this has been
accepted on the last occasion? May I
bring to your notice and the notice of
the hon. Member that in the proceed-
ings I find that the following amend-
ment had been accepted? The question
put by the Chair was that in page 1.
line 23, after “March, 1951” insert:

“or for the year ending on the
31st day of March, 1952.”

And the motion was adopted. 1f it
is a correct reproduction of the pro-
ceedings then I think there is no
further point in the argument being
advanced by my hon. friend.

Shri 8. N. Mahtha: That was my
impression too. but I did not find that
amendment here on the list and I
found that the Bill said ‘31st day of
March. 1951°. I thought I should raise
that point and get it clarified.

Mr. Chairman: That amendment was
adopted on the previous occasion. I
;vill read from the previous proceed-
ngs:
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‘The question is:

In page 1, line 28, after “March,
1951” insert:

“or for the year ending on the
31st day of March, 1952.”

The motion was adopted.

Shri S. N. Mahtha: Well, the Bill as
it stands even today reads ‘‘31st day
of March, 1951”. There is some con-
fusion anyhow.

Mr. Chairman: Pandit Thaicur Das
Bhargava.

Pandit Thakur Das Bhargava:
Madam, article 102(1) of the Consti-
tution reads thus:

“A person shall be disqualified for
being chosen as, and for being, a
member of either House of Parliamen‘—

(a) if he "holds
profit under the Government of
India or the Government of any
State, other than an office declared
by Parliament by law not to dis-
qualify its holder;”.

So, part (a) refers to two kinds of
offices. offices of profit held under the
Government of India and under the
Government of any State.

The reasons for my moving the two
amendmen as follows. In the
first place, js not an office of profit
under the ernment of India alone
that disqualifies a person: if a person
has accepted an office in any Com-
mittee etc. appointed by a State
Government. even then the disquali-
fication is there, For instance, I am a
member of the Communications Board
of the Punjab appointed by the Govern-
ment of the Punjab, which means that
if I continue to hold that office I will
be disqualified. There must be many
other Members who have been appoint-
ed to other Committees appointed by
the States. It so happens that I was
Chairman of the Committee for Jail
Reform and if the disqualification is
not removed then the question will
arise that any person who has accepted
the office of Chairmanship of any
Committee appointed by the State will
also be disqualified. Under article 102
the disqualification refers to both being
chosen as, and for being, a Member

any office of

“of Parliam hereas the Bill only

refers to e retention of seat as a
Member.

Therefore, the words “or the Govern-
ment of any State” should be put
down in the amendment moved by the
hon. Minister so that those who are
members of any Committee apovointed
by a State may not be disqualified.
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Secondly, Lthe date given in the
amendment is 1st November, 1951. In
the case of those of us who are mem-
bers of Committees, we are likely to
have meetings of these Committees in
future also. For instance, the Rehabili-
tation Finance Corporation has its
Advisory Committee which will meet
in November and December and even
beyond, before this Parliament ceases
to have life. We shall have to attend
all those meetings. If we are making
a law 0p to lst November, I cannot
seée why we cannot make the law up
to the end of life of the present Parlia-
ment. There is no reason, in the case
of those who have been members of
Committees for over two years, why
after the 1st November they should
be disqualified from membership of
Parliament if they continued in those
Committees. If the hon. Minister wants
that they may be disqualified, let him
say so, so that all such Members may
give their resignations of those Com-
mittees. There is going to be a Com-
mittee appointed by the hon. Minister
himself for the Delhi Premises (Requi-
sition and _Eviction) Act which we
have passed. I do not know what will
be the position in regard to that Com-
nnittee’ 2f any persons accept member-
ship o at Committee and work after
1st November, I fear they will be dis-

ualified, So, there will be difficulty
gor the hon. Minister himself if he
wants to appoint some
this House tq that Committee, I would
rather like %xat the rules were made
absolutely clear and if any one con-
tinues or accepts membership of these
Committees, then that should not dis-
qualify them up to the time of the life
of this Parliament. If this is not done,
many Members will cease to function
after 1st November and those Com-
mittees will not get the benefit of the
association of those Members and some

confusion might ensue. Therefore, 1I-

have proposed these amendments, so
that those Members who have already
accepted offices may continues as long
as they continue to be Members of this
House and the period may be extended
up to the life of this Parliament. J

Shri J. R. Kapoor: Sabhanetrifi, I
would like on this occasion to take
back 'the minds of hon. Members of
this House....

Shri Kamath: Why address the Ché#¥
in Hindi and speak in English?

Shri J, R. Kapoor: I think it is better
to use a recognised term when one is
available in our own language. There-
fore, Sabhanetriji, it would be advis-
able onthis occaslon to take our minds
back to the previous occasion when
we were discussing this Bill. You will
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remember, Madam, that on that occa-
sion we had a very long drawn out
debate on this subject and it had to
be adjourned because we came to the
conclusion that the Bill as it stood and
particularly clause 2 thereof as it then
stood was not sufficient to meet the
needs of the situation, It was con-
sidered that it was very limited in its
scope even in relation to the conduct
of the existing Members in regard to
their membership of the various Com-~
mittees, and still more limited in res-
pect of the definition of the term office
of profit. It was considered necessary
firstly, that its scope should be so en-
larged as to cover cases of all Mem-
bers who are members of a large
number of Committees, and secondly,
that the term office of profit might be
explicitly defined so as to give a clear
indication not only to the Members of
Parliament who might seek re-election
but it may be a guide to those outside
the House as to what offices that they
are holding now would have to be
given up if they want to seek election.
Madam, it is disappointing today to
find that in spite of the adjournment of
this debate for this very purpose an
amendment is being moved now which
does not take us much farther than
the position in which we found our-
selves on the previous occasion. What
is this amendment. Sabhanetriji? This
latest amendment says that the follow-
ing be inserted:

“(dd) the office of Chairman or
member. of any other Committee
appointed by the Government of
India held for any period not
extending beyond the 1st day of
November, 1951;”.

In the first place, it does not cover
the case of those Members of Parlia~
ment who are members of some Com-
mittees on the basis of nomination by
State Governments. That is a very
necessary point which must be taken
intq consideration when we are pro-
viding for the removal of disqualifica-
tion, as has just been pointed by my
hon. friend Pandit Thakur Das
Bhargava, who has given notice of an
amendment, and I also have given
notice of a similar amendment. Article
102 of the Constitution lays down:

< “...other than an office declared
by Parliament by law not to dis-
a Member of either House of
Parliament if he holds an office of
profit...”

firstly under the Gevernment of India
and secondly under the Government of
any State., And then it goes on 1o say:

“other than an office declared

by Parliament by law not to dis-
qualify its holder:”. '
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Therefore, ﬂyt we have to do is firstly
to enact aw laying down that
membership of such and such Com-
mittees under the Government of India
shall not be a disqualification, and
secondly we m "also lay down defi-
nitely that the membership of Com-
mittees under the State Government Y
shall also not be a disqualification. It
so happens that in some States legis-
lation has been enacted laying down
that that membership of Committees
under the particular State Govern-
ment shall not be a disqualification for
election to that particular State
Assembly. Those laws, Madam, I want
1o make it clear at this stage would not
help us because though according to
that legislation membership of the
Committees under that State will be
no disqualification for election to the
State Assembly, yet unless and until
we also make a similar provision in
our law, that law will not help us or
save us from the disqualification which
anyone of us may have incurred be-
cause of our being members of a Com-
mittee under the State Governme

It is, therefore, very necessary that the
amendment which I kave moved should
be accepted.

Secondly, my second amendment
suggestg that the period should be ex-
tended up to April, 1952, My amend-
ment is slightly different from the
amendment of my hon. friend Pandit
Thakur Das Bhargava. Whereas he
wants to extend the time up to end of
February, because I suppose that is
going to be the last day of the life of
this Parliament, Ey amendment sug-
gests that the dat® should be extended
up to 30th April, 1952. I would very
much prefer that this period may be
still further extended by a couple of
months, because the new Parliament
when it comes into being will not pass
the exhaustive legislation on the sub-

ject of ‘“office of profit” which
is expected of it Dbefore three
or four months, and we should

not expect that the new Parliament
immediately after it comes into being
would be seized with a Bill covering
this, I would not take even a minute

e of the time of the House if tie
slightest indication were coming from
the hon. Minister that he is going to
accept my amendment.

Mr. Chairman: I believe the hon.
Member is making a second speech.
He has already spoken once on a pre-
vious occasion on the same sub: .
Therefore, it would be better to be
very brief and I would call upon the
hon. Minister o reply.

Shri J. B. Kapoor: Madam, I have
not finished. I have other amendments
also. I would not take long. In order
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to bring home to the hon. Minister the
necessity of accepting my amendment,
1 would quote one or two instances. I
shall show how the position will stand
it my amendment or Pandit Thakur
Das Bhargava's amendment is not
accepted. Let us take the case of some
of the hon. Ministers in_ this House
who are also members of the Planning
Commission. Membership of the Plan~
ning Commission is obviously an office
of profit. It does not matter that hon.
Ministers who _are _simultaneously
members of the Planning Commission
do not get any additional remunera-
tion. The question is not what the
Member gets; the question is whether
the office is one of profit. The question
as to whether a Member gets anything
or not is absolutely immaterial; the
only question is whether the office is

which could be called an office of
fit. If there is any remuneration
payable in respect of that office, it is
an office of profit. irrespective of the
fact that the holder thereof does or
does not draw any remuneration. The
law on the subject is very clear. We
have ‘taken all these expressions from
the English law and the decisions in
England on this subject would be
very helpful to us in considering in
what manner we should proceed. I
would in this connection like to draw
your attention and the attention of the
hon. Minister as also the hon. the
Prime Minister, since he is here, to the
report of the Select €Committee on
Elections, dated the 23rd August, 1945.
A case had been referred to the Select
Committee for their decision as to
whether a member who had drawn a
very small remuneration was disquali-
fied or not.' The decision was that he
was. Along with that decision they
laid down some definite principles on
One of them is to the
effect that even if the member does
not draw any remuneration, if the office
held is one of profit, it will entail a
disqualification. This is what the Com-
mittee said:

“Mrs. Mann and Mr. Forman in
their evidence both showed that
the small remuneration which they
had received on the rare occasions
of the Tribunal had met was when
set against the expenses a negligi-
ble amount and that their work on

W the Tribunal was undertaken as a
public duty and not for a profit.
A series of vyrecedents was sub-
mitted to your Committee in sup-
port of the view that thre receipt
of remuneration (I emphasise the
word receipt) by the holder of
office is more material provided
that his office is one in respect of
which remuneration is payable
(not pald); this is so even when
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the remuneration is fixed now, as
in the case of the stewardship of
the Children Hundreds.”

The point has been definitely decided
that an office would be considered an
office of profit if some remuneration is
payable in respect thereof, even though
the holder of it may not draw any
remuneration. Two or three hon. Minis-
ters of this House, including the hon.
the Prime Minister who are simul-
taneously members of the Planning
Commission, which are obviously
offices of profit, may find themselves in
a rather embarrassing position unless
and until we lay it down clearly that
the protective period extends up to
April, May or June 1952, because
otherwise after the first of November
these hon. gentlemen will have either
to give up their office on the Plann
Commission or will automatically cea
to be Members of this House. Of course,
I know that they can continue to be
Ministers for six months, though not
members of this House. But it would
look very awkward for these Ministers
to cease to be Members of Parliament
and continue as Ministers.

Mr. Chairman: Does the hon. Mem-
ber mean to say that hon. Ministers
who are members of the Planning
Commission are drawing salaries
separately from that body?

Shri J. R. Kapoor: The question of
drawing salaries is immaterial. Mem-
bership of the Planning Commission is
an office of profit, though the incum-
bent thereof may not draw any re-
muneration. .

I have carefully studied this matter
and am definitely of the opinion that
hon. Ministers who are members of
the Planning Commission cannot
continue in their office unless we make
a definite provision to that effect.

Mr. Chairman: I would request the
House to sit till 1-15 p.m. so that we
can finish this Bill before we adjourn
for lunch. We may meet at 3-45 in the
afternoon.

Dr, Deshmukh (Madhya Pradesh):
In view of the complicated nature of
thip provision, it would be better to
adjourn now, so that the hon. Minister

may have sufficient time to study it. *

Mr. Chairman: So far as the hon.
Minister is concerned. he is quite pre-
pared to reply to the points raised.

Shri J..R. Kapoor: It was not my
intention to assall the hon. Minister. If
bhe thinks that this provision is not
necessary, I for one do not want to
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press it. I have just put forward this
proposition for the consideration of
the House.

Mr. Chairman:

Shall-we_hear the
hon. Minister then? T e

/1 P.M.
Shri J. R. Kapoor: 1 have one more

point to urge and I have finished. One
important thing I have to suggest to
the hon. Minister is that he might
amend this clause 2. I would like to
finish that point because I do not want
to take another opportunity when
there is a general discussion on
clause 2. My suggestion to the hon.
Minister is that he might accept my
suggestion that this removal of dis-
qualification should also apply to the
coming candidature, for otherwise the
difficulty will be this. You will in-
demnify all of us who are Members of
the various Committees. So far so
good. But then what will happen?
Immediately after the 1st of November,
it that is the date, all of us will have
to rush with our resignations on the
various Committees, because at the
time of the nomination the returning
officer will look into the question
whether a candidate is holding any
office of profit. There are various Com-
mittees on which we are working, and
some Committees are yet going to be
appointed. One is going to be appoint-
ed by the hon. Mr. Gadgil himself.

Mr. Chairman: This point has been
made clear very elaborately—the Com-
mittees, the membership thereof etc
The hon. Member may finish soon.

Shri J. R. Kapoor: My only difficulty
is if only the hon. Minister were so
attentive to my suggestions as the
Chair is it would not be necessary
for me even to make all these sug-
gestions in so many words. I wondex
whether in his other occupations with
other Members of the House the hon.
Minister has been able to hear fully
what I have submitted. Anyway, that
is all that I have to submit.

Shri Satyanarayana (Madras): Here
in part (d) of clause 2 it is mentioned
“the offices of members of the Railway
Local Advisory Committees appointed
by the Government of India...” As far
as I know these members are not
appointed by the Government of India:
they are elected by the Central Advi-
sory Council. I want to know whethet
the expression “appointed” covers
“elected” also. All the members of the
Railway Local Advisory Committees
represent the Central Advisory Councii
and they are elected. I would like to
know whether the expression here
“appointed by the Government of
India” includes them also or whether
it precludes the elected members.
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- Shrl Gadgil: Madam, this question of
what exactly is the connotation of the
expression “office of profit” was
thoroughly discussed on the T7th
August, 1851, The English view was
also elaborated by Dr. Ambedkar and
that view is that a particular office is
declared to be an "office of profit by
Parliament and whether the holder
receives any emoluments or not is no
relevant consideration there. But this
too technical view was not accepted
by the Government of India. Let us
see what Dr. Ambedkar said:

“That is the rule under the
English Constitution: certain offices
have been declared by law to be
offices of profit. There may be a
certain Member of Parliament who
may accept that particular office
and at the same time refuse the
profits of that office, but the fact
that he has refused the profits of
the office does not save him from
the rule of office of profit. Govern-
ment thinks that that is quite an
undesirable thing; being purely
techmical we need not adopt it.
What the Government has done
with regard to defilning what is an
office of profit is a very simple
thing; they have decided the basis
for determining whether any
particular office is an office of pro-
fit or not. Recently the Finance
Department has made rules for
the payment of non-Members for
work done on various Committees.”

And then lre stated:

“We have taken the basis for
actual expenses what has been
decided by the Finance Depart-
ment: in fact, I should have said
‘'what has been accepted by.Govern-
ment—not merely decided by the
Finance Department, but accepted
by Government before this con-
clusion was reached.”

And the Resolution laid down that
a Member is entitled to draw travel-
ling allowance and daily allowance not
exceeding Rs. 20. So long as he re-
maing within that limit he does not
occupy an office of profit.

Now, Madam, with respect to the
amendments moved...

Dr. Tek Chand (Punjab): Is the
opinion of the Finance Department
covered by the statute? This is an
opinion expressed by a departmental
officer or the Ministry of Finance in
some office notes. The statute has to
cover it to give them binding force.
The point will come up before return-
ing officers in various constituercies
and may be interpreted differently.
Will it not, therefore, be desirable to
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add a clause here to c'ih Mty the posi-
tion? That is what I want to ask the
hon, Minister.

Shri Gadgil: Under article 102 of
the Constitution it is the President
who has to declare on a reference by
the Speaker. The Court has no juris-
diction. Nobody else has any jurisdic-
tion. Whatever the President decides
to be an office of profit will be an
office of profit. Other things will not
be covered by that term.

Shri J. R. Kapoor: The returning
officer and the election tribunal will
also be called upon to decide in res-
pect of the candidature of candidates
and election petitions as to whether a
person was duly qualified, or disquali-
fled by reason of his holding an office
of profit. There are two persons who
will be called upon to decide. In the
case of sitting Members, the President.
And he also not on the advice of the
Government but on the advice of the
Election Commission, This advice of
the Government the President is never
going to look into. And I do not think
either the Finance Department or the
Government would be so audacious as
to tender any advice on the subject to
the President. The President will have
to act in this matter not in his discre-
tion, not on the advice of the Govern-
ment, but on the advice of the Election
Commission. That adviee is binding
on the President, and the Government's
view does not come into the picture.
Secondly, in the case of candidatures
it is the returning officer’s view. Sub-
sequently if there is an election peti-
tion, it is the election tribunal's view
that will prevail.

Shri Gadgil: In as much ag the last
point raised by Dr. Tek Chand does
require some consideration I submw
that I will be ready with the view tnat
Government wants to take when we
re-assemble after Lunch.

Shri Sondhi (Punjab): I would like
one point to be clarified. In regard to
the present Members of the Standing
Committees what will happen after the
31st October? Will they resign or be
gskig'to resign? They are not covered

y this.

Mr. Chairman: I will put the amend-
ments to clause 2.

Pandit Kungru (Uttar Pradesh): The
matter is not so simple as the Chair
supposes. We have had a discussion on
it before. But I think the matter stil
demands serious consideration. My
hon. friend Mr. Gadgil has said that
Government have on the advice of the
Finance Ministry decided either
formally or informally that when a
Member of Parliament is a Member of
a Committee for which he does not
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receive a daily allowance of more than
Rs. 20 he will not be regarded as. hold-
ing an office of profit. But Members
of Parliament who are Members of
Committees generally receive more
than Rs. 20 as daily allowance. What
is to be their position? What Mr. Gad-
gil has said is completely beside the
the point in view of the position of
Members of Parliament. Has Govern-
ment arrived at a decision that when
a Member of Parliament is a Member
of a Committee, he too shall receive
not more than Rs. 20 as daily allow-
ance? Unless that is the decision, what
Mr. Gadgil has said can give us no
satisfaction at all. Government will be
compelled then for every Committee
that it appoints, to introduce what may
be called a new indemnity Bill. This is
not desirable. I think whren we have a
Bill before us to remove the disquali-
fications of Members of Parliament, a
comprehensive view should be taken of
the matter; we should not merely deal
with such cases as have occurred but
also think of the future.

Pandit Thakur Das Bhargava: What
about thre membership of mmittees
appointed by the States?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): They oere
covered.

Shri Sondhi: Let us adjourn now.

Mr. Chairman: Is it the intention of
the House to adjourn now and thus
have a little time for the consideration

of this question?
Hon. Members: Yes.
Shri Kamath: Before we adjourn, I

would like to know whether there will
be a sitting tomorrow?

Mr. Chairman: I am just going to
announce that.

Before the House is adjourned,
I would like to make this announce-
ment: The House will sit tomorrow the
16th October for transaction of

Government business. We will meet at’

3-40 p.M. The motion re Planning Com-
mission’s Report will be taken up at
about 8 P.M. today.

The House then adjourned for Lunch
gg iortu Minutes Past Three of the
ck.

The House re-assembled after Lunch
at Forty Minutes Past Three of the
Clock. .

[MR. DEPUTY-SPEAKER in the Chair)

Shrl Gadgil: When the House
adjourned for Lunch, I promised on

behalf of Government that the points
raised particularly by Dr. Tek Chand
will be taken into consideration. We
have discussed this. Obviously, what-
ever position we may choose to take,
cannot be entirely free from doubt.
On a consideration of all relevant
points. I have reconsidered my decision

- with respect to the amendment which

was proposed to be moved by my hon.
friend Mr. J. R. Kapoor. I am now
agreeable to accept his amendment
namely, for the words “for being
Members of Parliament” substitute the
words ‘for being chosen as, and for
being, Members of Parliament”. I am
told that if such a thing is not accepted,
there will be immediately practical
difficulties in the States where the
dates of election have been already
notified and nomination dates have
also been fixed. In the absence of any
clear-cut and concrete guidance, each
returning officer will be finding out
his own reasons for accepting or re-
jectin% That will be like the toe of
the hancellor according to which
equity varies. Therefore fo avoid all
these predicaments, I am, as I just
now said, prepared to accept the
amendment the substance of which has
been read by me just now.

As regards the first amendment
moved by my hon. friend Pandit Thakur
Das Bhargava regarding Members of
Committees appointed by the Govern-
ment of any State, obviously we did
not know that there were gny Com-
mittees on which Members of Parlia-

‘ment were sitting. I am prepared to

accept that. As regards other amend-
ments regarding the change of date,
that is from 1st November 1851 to
31st March, 1952 or 1st April, 1952,
I am not inclined to accept them. I
give my reasons. The reasons are that
it would look as if we want to per-
petuate all this. A sense of propriety
impelled me to say thrat whatever
people have done in the past in utter
ignorance of the legal position and
bona fide believing that what they did
was perfectly correct, now that the
matter has been brought to the notice,
although according to me, that is free
from doubt, it may be, as I have said,
not free from doubt for some other
erson, and it is good from purity,
rom self-respect and from a sense of
gropriety that all those who were Mem-
ers of this Committee or that Com-
mittee should resign from the 1st of
November and stand for election. The
immediate difficulties have been re-
ﬂow}l bny algcepting thedag\endmen&:‘t
r. J. R. Kapoor and by accep
the amendment of Pandit Thakur Das
Bhargava about State Governments.
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So far as the other amendment is con-
cerned, regarding the extension of date,
as I have said, taking all factors into
consideration, I am unable to accept
that. In the light of what I have said,
I hope there will be no further discus-
sion and this Bill will be gone through.

Shri J. R. Kapoor: Will the hon.
Ministers also resign from the Plan-
ning Commission after the 1st of
Novembher?

Shri Gadgil: You need not worry
about the Planning Commission. The
Ministers who are members of the
Planning Commission are members be-
cause they are Ministers here and not
that they are Ministers because they
are members of the Planning Commis-
sion. In thre light of that, their position
is not affected in the least.

Shri A. C. Guba (West Bengal): As
has been stated, to be an office of pro-
fit, they must have some remuneration.
The Ministers do not get any remunera-
tion from the Planning Commission.

Shri Gadgil: They do not get any-
thing from the Planning Commission.

Shri A. C. Guha: Can that post be
held without remuneration to be an
office of profit?

Shri Gadgil: Those who receive
salaries as Members of the Planning
Commission, undoubtedly, cannot
stand. Those who do not get any salary
as members of the Planning Commis-
sion, but get saiaries because they are
Ministers, their position is entirely
different.

8bhri J. R. Kapoor: Is it the conten-
tion of the Government that the posts
of members of the Planning Commis-
sion which the Ministers are holding
are not offices of profit?

Shri Gadgil: Quite true.

Shri J. R. Kapoor: There is great
doubt about it. There is one other
difficulty. It is for the hon. Minister to
find a solution. With regard to the re-
habilitation question, his intention is,
1 am sure, to appoint some Members of
Parliament to look into the question
of allotment of land. recasting of the
Improvement Trust Plan and all that.
That would not be possible then. It
would not be open to Government bet-
ween the 1st pf November and the
next Parliament, when another Bill
may be brought forward to utilise the
gervices of any Member of Parliament
for any Committee work.

Shri Gadgil: That dlﬂlculty can be
easily got over by simply saying that

those Members will woerk in an hono-

rary capacity. .

.Shrl J. R. Kapoor: That does “n\&t
help. :

Shri Satyanarayana: I have asked
for a clarification in respect of clause
2(d), about the word ‘appointed’. As
far as I know, there are no members
appointed by the Government of India
to thre Local Advisory Committees.
There are members who have been
elected by the Central Advisory Coun-
cil. I want to know what exactly the
word ‘appointment’ means.

Shri Gadgil: What is your difficulty
precisely?

Shri Satyanarayana: The difficulty is
this. Here it is stated. “the offices of
members of the Railway Local Advi-
sory Committees appointed by the
Government of India”. Are there any
members apgointed by the Government
of India other than those elected b
the (;’entral Advisory Council for Rafl-
ways?

Shri J. R. Kapoor: May I answer?
Those members of the Central Advi-
sory Council who are elected by that
Council to the Local Advisory Com-
mittees do not go there in their re-
presentative or elective capacity. They
are elected by the Central Advisory
Council surely, but that is the pro-
cedure which the Central ~Government
adopts in order to find out who would
be the suitable Members of Parlia-
ment to be nominated to the Local
Advisory Committee and the process
of election is the process by which the
Government comes to choose who
should be the particular Members to
be nominated to the Local Committee.
It is not a statutory body. It is not as
if Parliament elects them. Parliament
elects the Central Advisory Committee
and there the work of Parliament is
over. The members of the Central
Advisory Council in co-operation with
the hon. Minister of Railways and
Transport decide that such and such
Member should go and sit on the Local
Advisory Committee. While they are
certainly elected that is only for the
purpose of indicating their mind as to
which particular person- shoud be
nominated by Government itself. So
the nomination as a matter of fact, is
by the Government and it is not as if
we elect the persons to the Advisory
Committee.

Shri Satyanarayams: I am grateful
to the hon. Member for this explana-
tion. I would also like to have the
interpretation of the hon. Minister.

Paudit Thakur Das Bhargava: I only
want to stress the point that thou
the hon. Minister has said that
extension of date is not desirable, I
am afraid this would result in a lot
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of dislocation of important work that
is now going on and is nearing com-
pletion in some cases. It is not as if
Members are anxious to pocket some
money. But they are engaged in im~

portant work which it is desirable in -

the interest of the public to see that
it is not dislocated. For instance, in
the Rehabilitation Ministry they have
appointed a Committee of which
Dr. Tek Chand is the President and
it has been appointed for the purpose
of finding out how the property claims
are to be investigated, how these
claims should be evaluated and how
the properties are to be distributed
among the parties and various other
matters. This Committee is doing good
work and if it is deprived of the
services of its Chairman—Dr. Tek
Chand, the interest of the general pub-
lic is sure to suffer. So also there are
other Committees. There is one
appointed by the Home Ministry of
which Dr. Tek Chand and myself hap-
pen té be members and there are three
or four other members also on it, and
this Committee deals with the question
of police powers,—the Anti-Corruption
Committee as it is called. The report
of this Committee is being finalised and
the final meeting is fixed somewhere
about the first week of November.
Now, if the date is not extended, many
of the members of these important
Committees will have|to resign. They
have no hesitation in resigning; but I
am perfectly sure the work will suffer.
I really cannot understand why the
date cannot be extended. There will
be no corruption, no impropriety, noth-
ing of that kind if it is extended. Mem-
bers do not get anything abnormally
large. And if the date is not extended,
important public work will suffer.
Therefore I would request the hon.
Minister to reconsider the pguestion
and accept the extension of the date. I
have already suggested in my second
amendment that the date should be
extended as far as the life of the
present Parliament so that the Mem-
bers who are working on particular
Committees may be able to perform
the business for whick they were
appointed.

Shrl J. R. Kapoor: Sir, this is not
a new proposition that is being sug-
gested now. As a matter of fact, so
far as membership of the Railway
Local Advisory Committee is con-
cerned, it has already been accepted
that the members of these Committees
can continue to sit as members up to
the 31st March, 1952. That was accepted
an the previous occasion when the
Bill was digcussed. We only want that
this date should be incorporated in
the new amendment as moved by the

hon. Shri Gadgil. For the original
words and figures “31st March, 1951,”
we had substituted the words and
figures “31st March, 1952.” We may
similarly have this date in the new
part (dd).

Shri Gadgil: I have already stated
what I feel about this question. It
would look as if thig Parliament wants
to perpetuate this, that and the other.
But if the House takes a different view
and it is thought that in view of the
difficulties—real and supposed—it
would be better to extend the date up
to 31st.March, 1952, I shall leave the
matter to the House.

Shri J. R. Kapoor: Even then, the
new Parliament would not have met.

Pandit Thaknr Das Bhargava: In
view of what the hon. Shri Gadgil has
Jjust now told the House regarding
the extension of date upto 31st March,
19521.: I do not press my second amend-
ment.

Shri B. Das (Orissa): Sir, I have not
been able to understand the present
position. I would like to know why......

Mr. Deputy-Speaker: But the hon.
Minister seemg to have agreed to the
amendment about extending the date.

Shri B. Das: Sir, it is not about the
date that I want to speak. Some of
the offices mentioned in clause 2 of the
Bill are defunct. For instance the office
of Chairman and the offices of mem-
bers of the Fiscal Commission are
mentioned here. But the Fiscal Com-
mission itself is now defunct. So also
there was an Economy Committee of
which I was a member as also the hon.
Minister Shri Gadgil. But now it is
stated in clause 2 that these offices
“shall be deemed never to have been
disqualified, the holders thereof for
being members of Parliament.” The
Working Party for the Coal Indusiry
does not exist now. As I said the
Economy Committee does not exist
now. So what is the interpretation of
these words occurring in clause 2 of
the Bill—‘“shall be deemed never to
have been disqualified, the holders
thereof”? If the Law Ministry’s_inter-
pretation is that a Member of Parlia-
ment who has become a member of
any of these Committees does not get
disqualified, then I think the Economy
Committee also should be included in
the list given in the Bill.

Shri J. R. Kapoor: That is covered
by the new amendment of the hon.
Minister.

Shri B. Das: Then why not delete
parts (a) to (c)?
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/ Shri J. R. Kapoor: Yes, parts (a) to
(c) may be deleted and only (d) need
remain as (a) and the present (e) will
become in that case (b) and (dd) will
become (c).

_ Shri B. Das: Yes, that will sulve the
whole problem.

Shri Gadgll: Certain Committees have

been mentioned. There are some of
which we do not know and hence we.
speak of “any other Committee
appointed by the Government of India”,

Shri B. Das: I do not know what
Shri Gadgil feels now as the Law
Minister, but as Minister of Works,
Production and Supply, he was on the
Economy Committee. As it appears to
me, the Law Ministry has not applied
its mind to the whole problem. I ex-

ected that there would be one validat-
ng clause which would enable any-
body to be exempted. There seems to
be some mistake somewhere. I am no
lJawyer, but I hope eminent lawyers
like my hon. friend Dr. Tek Chand and
Pandit Thakur Das Bhargava are not
happy and they I hope......

Shri Naziruddin Ahmad
Bengal): They are laughing.

Shri B. Das: They are laughing at
the Government and not at me. I
therefore, suggest that we should post-
pone a decision on this till tomorrow
noon by which time the best brains of
the Government of India and Parlia-
ment Secretariat may be put together
and put the thing in a way which could
be approved by Parliament. This is
really a subject for the Parliament
Secretariat to deal with.

Mr. Deputy-Speaker: I think I shall
put the question to the House. I will
first of all put the amendment of the
hon. Minister, as modifled.

4 PM.

Dr. Tek Chand: Some words have
been added later on such as “for being
chosen as Members of Parliament,
etc.” Are they included or not?

Shri Gadgil: That will come later. I
have accepted the amendment proposed
to be moved by Mr. Kapoor and that
will come eaTrlier.

Shri J. R. Kapoor: I beg to move my
third amendment:

In page 1, line 9, for “for being
members of Parliament” substitute
“for being chosen as, and for being,
members of Parliament”.

The relevant portion of the clause
will now read:

“It i3 hereby declared that the
following offices of profit under

(West

‘Government shall not disqualify,
and shall be deemed never to have
disqualified, the holders thereof for
being chosen as, and for being,
memberg of Parliament.”

The words of my amendment have
been taken bodily from article 102 of
the Constitution.

Mr. Deputy-Speaker: ‘And” s
restrictive. Should it not be “or"?

Dr. Tek Chand: It would be better
if you put in the word “or”. That
would qualify person not the elections
for Parliament. The position now is
different from what it was at the time
of the passing of the Constitution;
and the word should be “or”.

Shri J. R. Kapoor: The amendment
may be altered suitably, Sir.

Mr. Deputy-Speaker: The question is:

In page 1, line 9, for “for being
members of Parliament” substitute
“for being chosen as, or for being,
members of Parliament”.

The motion was adopted.

Mr. Deputy-Speaker: I shall now put
the amendment of Pandit Bhargava to
the amendment proposed by Mr. Gadgil.

The question is:

In the amendment moved by the
hon. Shri Gadgil, in the proposed new
part (dd), after “Government of India”
éx:s:rt’ “or the Government of any

ate”.

The motion was adopted.

Mr. Deputy-Speaker: I will now put
the filrst amendment of Mr. Kapoor to
the House. '

The question is:

In the amendment moved by the
hon. Shri Gadgil, in the proposed new
art (dd), for “the 1st day of Novem-
er, 1951" substitute “the 81st day of
March, 1952".

The motion was adopted.

Shri J. R. Kapoor: As my first
amendment hasg been adopted by the
House, I do not press my second
amendment.

Mr. Deputy-Speaker: Now I will put
to the House Mr. Gadgil’'s amendment
as further amended by the House.

The question is:
In page 1, after line 23, insert:

*(dd) the office of Chairman or
member of any other Committee
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appointed by the Government of
India or the Government of any
State, held for any period not
extending beyond the 31st day of
March, 1952."

The motion was_ adopted.
Mr. Deputy-Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.”

Clause 1 was added to the Bill.
Title

Shri Gadgil: There is a consequential
amendment to the long title.

I beg to move:

In the long title, after ‘“for being”
insert ‘“‘chosen as, or for being,”.

/j Mr. Deputy-Speaker: The question is:

In the long title, after “for being”
insert “chasen as, or for being,”.

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That the Title, as amended,
and the Enacting Formula stand
part of the Bill.” ’

The motion was adopted.

The Title, as amended, and the Enact-
ing Formula were added to the Bill.

Shri Gadgil: I beg to move:

“That the Bill, as amended, be
passed.”

Shri B. Das: Sir, the sign on the
walls shows that there will be a sit-
ting of Parliament in February next
and I warn the new Law Minister (I
congratulate my hon. friend Mr. Gadgil
for being called the Law Minister
today) and the Government that they
must take the best advice possible and
bring a new Bill which will validate
this particular Act. I am not satisfied
with it. Though not a lawyer but only
a law-maker I feel thrat this is not a
plece of legislation of which this House
shquld be proud. There are many
lacunas and from your smiles I can
make out that you are not satisfled
with it either. I do urge on the
Government of India and particularly
my friend the new Law Minister that
he will briug in the necessary legis-
Jation in the February session, so t

this kind of mischievous enaectment
does not disfigure the Statute Book.

Mr. Deputy-Speaker: The question is:

“That the Bill, as amended, be
passed.”

I_h\e“ moti_qp”__was adopted.

PLANTATIONS LABOUR BILL

The Minister of Labour (Shri Jag-
jivan Ram): I beg to move:

“That the Bill to provide for
the welfare of labour, and to
regulate the conditions of work,
in plantations, as regorted by .the
Select Committee. be taken into
consideration.”

The Select Committee has made only
a few changes and those changes are
helpful to both sides—some to the
employers and some to the workers.
one change the definition of
“plantation” has been so amended as
to cover a wider acreage and a larger
number of employees. That will help
the employers of the smaller estates,
especially in coffee where smaller
estates will be exempted from the
operation of this Act.

The other changes relate to further
welfare facilities for the workers, like
the provision of blankets and umbrellas
and raincoats on the estates, appoint-
ment of welfare officers, and also pro-
vision of kitchen’ gardens for the
workers attached to their houses.

Shri Sondhi (Punjab): Why do you
not provide raincoats for Members?

Shri Jagjlvan Ram: If they like to
work on plantations Government will
sympathetically consider that.

Sir, these are the few changes made
in the Bill by the Select Committee. I
do not want to take any more time
of the House, I commend my motion
for acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
welfare of labour, and to regulate
the conditions of work. in planta-
tions, as reported by the Select

Committee, be taken into con-
sideration.”
Shri Venkataraman (Madras): I

very warmly welcome this Bill and I
am anxious that it should be passed
as early as possible. I shall set a limit
to my own speech though I feel there
are some provisions which require
improvement on which I should like
to speak.
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Sir, it was hardly five or six years
-ago that we first started the plantation
labour movement in South India and
if within five years a trade union
movement could grow, wages could be
fixed under the Minimum Wages Act,
conditions could be regulated by a
statute, it speaks volumes on the able
.performance of the Labour Ministry of
the Government of India. It is not that
labour always complains and does not
acknowledge the benefits that it
receives—labour has to complain of the
shortcomings, because unless some in~
sistent demand is made by a volume
gf opinion _in 'democracy nothing gets

one.

There are a few provisions in this
Bill in respect of which I want a
closer scrutiny. The hon, Minister,
while introducing this motion. said
that the definition of “piantation” has
been widened so as to exempt the
smaller gardens from the operation of
this Bill. I am afraid that the Select
Committee has, by widening the defini-
tion, nullified clause 14 of this Bill in
which provision for educational facili-
tieg is made for the children of plan-
tation workers. If you look at clause 14
it says that where the children (of
schoolgoing age) of workers employed
in any plantation exceed twenty-five
in number. the plantation shall provide
educational facilities for those children.
But in order to come within the defini-
tion of ‘“plantation” the estate must
employ 30 versons. According to the
Rege Committee Report, each planta-
tion family consists of a man and wife
and between twp and four children.
Even if you take that the minimum
number of children per family of
worker as two, it comes to this: Un-
less there are at least 30 people in the
plantation it cannot come under the
definition of a plantation at all, so,
even if there are 60 children of plan-
tation workers they need not be pro-
vided with educational facilities even
though under clause 14 it is stated that
if there are more than 25 children
educational facilities should be given.
I am afraid this is a small error which

has crept into the Bill, or that in their.

anxiety to exempt the small gardens
the Select Committee have not looked
into the subsequent provisions care-
fully. I wish the hon. Minister would
drop the words “and whereon thirty
or more persons are employed” from
the deflnition of “plantation”. If those
words are dropped then whatever be
the number of workers, if the acreage
is twenty-five or more it would be
governed by the -definition of planta-
tion and the children, if they are
twenty-five or more in number, could
f:t educational facilities. I wish the

bour Minister would kindly take
this into account.

-
002

Secondly, the definition of a “quali-
fled medicgl practitioner” is very
restricted. There are other medical
practitioners who are registered under
the Medical Register, and I have
received a representation from the
Secretary of the Registered Licentiates’
Association stating that if the definition
stands as it is they will be excluded
from being called ‘“medical practi-
tioners” for the purposes of this
measure. I have therefore suggested an
amendment to say that ‘“qualified
medical practitioner” may mean not
only those persons who are mentioned
there but such others as may be
prescribed. Government may prescribe
qualifications necessary for being
declared as qualified medical practi-
tioners.

There is another important provision
which requires the careful attention of
the hon. Minister and that is with re-
gard to the weekly hours. The Bill
provides for a 54-houfs week. You all
know that under the Factories Act
48-hours is the maximum fixed. Even
though plantations cannot be classed
in the same category as factories, and
even though there may be legitimate
objection that 48-hours should not be
the maximum for work in plantations,
there is no reason why a maximum
limit per day should not be fixed. As
the clause stands I am afraid that the
planters may extract work for eleven
to eleven and a half hours for three
to four days and then leave the
labourer high and dry without any
work for the rest of the week. They
need not pay wages for those days
without work: you know the maxim,
“No work, no pay”™' They would get
as much as 44-hours work or even
more within the first three or four
days of the week.

Shri Jagjivan Ram: How?

Shri Venkataraman: I will clearly
explain it. The spread-over, according
to clause 23, is twelve hours and the
interval that should be given is only
half an hour.

Shri Jagjivan Ram: Half

an hour
after every flve hours. :

Shri Venkataramaa: Yes, after the
first five hours he will be given half
an hour'’s rest, then after another flve
hours work another half an hour’s
rest, and then another one hour's
work. So that in twelve hours' time
the employer can take eleven hours’
work from the worker. I am sorry to
give this interpretation for the bene-
fit of the planters, but since the Labour
Minister has asked me I want to tell
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[Shri Venkataraman]

him that it is possible to misconstrue,
or even to construe the law as it stands
8o as to extract eleven hours’ work in
a spread-over of twelve hours. I am
anxious that the total hours of work
for a plantation worker should not be
more than nine hours; if for other
reasons, or because of the nature of
the work you want to make it a little
more, I have no objection even to make
it ten hours. but to put no restriction
whatsoever on the total hours of work
per day for a plantation worker is to
deny him the benefit of this legislation.
I am very anxious that this should be
looked ,nto while dealing with the
clauses and this lacuna should be filled
up.

I do not wish to say anything more.
As I said, we are anxious that the Bill
should be passed as early as possible.
We are grateful for small mercies.
Not very long ago the British Trade
Union Delegation came to India and
looked into the condition of plantation
labour, and one sentence of theirs will
be long-remembered. They said: “In
Assam tea the sweat, hunger and des-
pair of a million Indiang enter year
by year”.

Shri Sondhi: In Assam-—not in South
India?

Shri Venkataraman: No. At any rate
the labourer, in South India has been

better organised than the Assam
labourer.

Shri Jagiivan Ram: Ilis wages are
low.

Shri Venkataraman: This Bill will
not be objected to by the planters also,
because most of the things recom-
mended in the Bill are given by the
better class of estates even today. The
United Planters’ Association of South
India has certain labour standards and
the provisiong of the Bill conform to
those prescribed standards. In fact, in
the matter of working hours, the
United Planters’ Association was wil-
ling to fix nine hours, though the Bill
allows them to have any number of
hours work per day. Therefore, I do
not think this Bill will be objected to
by any section. This Bill is very neces-
sary and a million and odd labourers
employed in plantations will be glad
that their conditions of labour which
have not hitherto been regulated at
all are now brought within the pur-
view of some legislation. You all know
that plantation labour lives far away
from the cities and civilisation. In
fact. it works under the most trying
conditions of extreme climate, cold
and blizzard and yet the condition of
plantation labour has been so long
neglected because they have not been

strong enough to agitate. We are glad
that after all the Bill has ceme and
with all its imperfections I welcome it
and I am quite sure that this will lay
the foundation for further beneficent
legislation for plantation labour.

st wgz ;. gEAdig Sumemer W,
#% a@t ¥ fom w147 # I B
FLWRR g FT A9 ITaT § 1 AR
ag A ST qEQer TAET F AL AT @Y
1 3fFT oF @ § F ¥ FFaT &
fFagor #7 7a fam g1 AN
AN ge a7 g awy WA
W & a8 TF @A FVA FAF A
rgmome dar Iy § A W
ag #3r Jrar AT 5 STy A0 9y
Tzl 77 gn =T ) 3T Ry AU ®
TiEl § FW FF I Tag 4
geaedH o A fs @ or TR
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% fF qu 37 iw M 3q faay | 99
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“Such leéislation should be a
Central Act without any provincial
variations and without any exten-
sive powers left to the provinces,
though the rules under the Act
should provide for the essential
differences between labour condi-
tions in the north and south
Indian plantations and the Statés
concerned should be also induced
to frame similar legislation in
their areas. This legislation should
include provisions for establish-

ing Wage Boards, Boards of Health
and Welfare etc.”
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(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, the Bill
we had long been waiting for is now
before us. Although, it is not as it
should be, it is there all the same. In
a way it can be described as an in-
terim* measure. Nevertheless, what-
ever is brought forward is a welcome
proposition. In the past days of our
childhood they used to say that taking
tea was something like drinking the
blood of poor labourers. The condition
of plantation labour being wretched,
people, inspired by religious sentiments,
used to advise us not to drink tea. Of
course, the conditions have since chang-
ed a lot and not only the trea*ment on
the part of planters has improved to a
great extent, but this improvement is
being maintained throughout. The
improvement, however., has not been
to the extent it ought to have been.
Under such circumstances this
which is based on the Factories Act has -
been introduced. About two or three
days back when I made a comprehen-
sive study of the Bill I thought it could
have been well improved had a little
more time been devoted to its consi-
deration. But since the hon. Minister
has told us that this Bill has to be
passed in twenty-five minutes, it s
hardly possible for me to suggest any
modifications at this stage. I do not

ropose to go into its past history or
nto the details of the Rege Committee’s
Report or the Medical Report submit-
ted in 1945 and 1947 respectively. I
would, however, submit that in a way
the measure does not provide for the
establishment of Wage Boards. Rege
Committee Report had laid particular
stress on this point. The Committee
were of the opinion that such measures
should be brought forward by the Cen-
tral Government. They also suggested
what such a legislation should be made.
For instance, says the Report:

“Such legislation should be a
Central Act without any provin-
cial ‘'variations and without any
extensive powers left to the pro-
vinces, though the rules under the
Act should provide for the essen-
tial differences between labour
condi‘ions in the north and south
Indian plantations and the States
concerned should be also induced
to frame similar legislation in
their areas. This legislation should
include mprovisions for establish-
ing Wage Boards, Boards of Health
and Welfare etc.”

Of course, the Bill includes provi-
sions for other things but not for es-
tablishing . Wage Boards.

Shri Jagjivan Ram: The Minimum
Wages Act includes this provision.
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Shri Bhatt: That is all right, but it
is a different thing. So that is all I
would like to submit. I have also
given notice of certain amendments
which I hope the hon. Minister would
be pleased to accept.

With this I again welcome the
measure and hope that we would try
our best to make it beneficial in all
respect_s.

Shrimati Ammu Swaminadhan
(Madras): Sir, I would like to wel-
come this Bill which has been brought
forward by the hon. Minister of Labour.
As the hon. Member Mr. Venkatraman
said, this Bill has been long overdue
and I personally do congratulate the
hon. Minister of Labour for bringing
it up now and I am glad to see that it
is having a very easy passage. I am
sure everyone will agree that it was
very necessary to give these facilities
and conveniences to planiation labour
and I am specially glad because in
these plantations several women are
employed and certain facilities are
‘thought of for women. There is just
one change which I would like to have
made, but I am afraid the hon. Minis-
ter is not going to accept my amend-
ment. It is with regard to clause 12
about creches being provided in planta-
tions employing women. I am very
glad that the number has come down to
fifty instead of being kept at a hundred
as originally intended. But I do wish
that they had thought about the num-
ber of children rather than the women,
because there may be a large number
of children on a plantation. My amend-
ment was that if there were more than
twenty children under the age of five,
then they should have creches in those
plantations. But I hope that this will
come later. In any case, it is a very
good thing that we have got this Bill
but there are many more amenities to
be given to the workers in these planta-
tions, especially as they are far away
and they are not able to bring their
voice to be heard in Parliament and
the State Assemblies.

An Hon. Member: They have strong
advocates. .

Shrimatfi Ammu Swaminadhan: It is
time that something was done to the
plantation labour. They are people
who have suffered a good deal for want
of legislation. Once more, I congra-
tulaie the hon. Minister for bringing

this Bill now and I hope this will mean .

that we will give more facilities and
amenities and come more and more to
realise something about the difficulties
that are being experienced by men and
women who are working as plantation
labourers. o ‘

Shri Jagjivan Ram: I am afraid. Sir,
some of the apprehensions which have
been expressed here are due fo the
fact that Members are not pernaps
aware that there are other Acts also
operating in the tea plantations. The
Minimum Wages Act which covers the
hours of work and also the constitu-
tion of Wage Boards is applicable to
the plantations and the appropriate
‘Governments have already taken action.

Shri A. C. Guha (West Bengal): Have
these Acts been implemented in any
of these plantaiions?

Shri Jagjivan Ram: Yes.

Shri A. C. Guha: In Assam and
Bengal?

Shri Jagjivan Ram: Yes, in Assam
they have started. In Bengal also they
have started. So, these two points—
weekly hours and overtime, and Wage
Boards—will be covered by the Mini-
mum Wages Act.

As regards my hon. friend Mr. Ven-
kataraman's difficulty as to how to re-
concile thirty workers with twenty-five
children, it is very simple. I need not
argue that point. It is enough if I
assure him that it will not create any
difficulty.

As regards registered licentiates, I
may inform the House that qualified
doctors or medical practitioners are
required only for certifying purposes.
As regards doctors in the plantations
or in the hospitals and dispensaries
there, there is no bar to others. Also,
there is no bar even to homoeopaths and
Ayurvedic practitioners practising in
these hospitals and being employed
therein. So, it will not create any
difficulty in having medical practi-
tioners having qualifications and certi-
flcates from recognised institutions,
whether their system is allopathic,
homoeopathic, Ayurvedie. or Unani,
But the restriction which is laid down
here is only for the certifying sur-
geons, and I hold that for certifying
purposes we must have these recognised
qualifications. The other day, friends
from Madras and Assam were perturb-
ed that large numbers of doctors who
are licentiates and who are working
there already in the hospitals and dis-
pensaries will be discharged. No, they
will not be, because if you will look at
the definition clause and also the clause
relating to certification (clause 7) you
will know that this qualification is only
applicable to certifying surgeons and
not for medical practitioners on the
plantations. All the points that have
been raised are already covered by the
Acts which, are already in force in the
plantations. The Maternity Act gives
enough facilities to women workers.
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The provision regarding creches has
already been liberalised by the Select
.Committee and the number has been
reduced from ‘100 to 50. To provide
that where there are twenty children
& creche should be provided, is likely
to operate against women workers. I
bhave found in mines where heavy res-
ponsibility is placed upon the em-
ployers they think of retrenching their
female staff. I do not want to create
that situation in the plantations. Let
us start with 50 and see how it works
before we reduce the number.

Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the
welfare of labour, and to regu-
late the conditions of wpork, in
plantations, as reported by the
Select Committee, be taken into
consideration.” )

The motion was adopted.
Clause 2.—(Definitions).

Dr. M. M. Das (West Bengal): I beg
to move:

In part (h), add the following at
the end:

“and also persons having certifi-
cates granted under the different
State (Provincial) Medical Coun-
cil Acts.”

Part (h) of clause 2 gives the de-
finition of qualified medical practi-
tioners. This part mentions only two
Acts, the Indlan Medical Degrees Act
of 1916 and the Indian Mcdical Coun-
cil Act of 1983 and szys that porsons
qualified under these Acts only will be
recognised as qualified medical prac-
titioncrs, The hon. Minister of Labour
has just now sald that this is appli-
cable only to the certifying surgeons,
if 1 understood him aright. . Besides
medical men qualified under these two
Acts there are severnl persons who
have qualified themselves under cer-
tain State Acts. Four States have got
their own Medical Council Acts and
the meodical men who have qualified

uuder thase Acts may not have come

under these two Central Acts. These
are the Assam Medical Council Act,
the ‘Orissa Medical Council Act, the
Madras Medical Council Act gnd the
United Provinces (no Uttar Pra-
desh) Medical Council Act. 'These four
Provincial Councils are not recognised
by the two Acts mentioned in the Bill.
It is a great injustice to the licentiates
wiho have qualified from these Pro-
VInCces,

Shri Jagiivan Ram: I accept the
amendment, Sir,

W1 PSD

Mr. Deputy-Speaker: The question is:

an part (h), add the following at the
end:

“and also persons having certi-
ficates granted under the different
State (Provincial) Medical Coun-
cil Acts”.

The motion was” adopted.
Mr. Deputy-Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 2 as amended was added fo
the Bill, )

Clauses 3 to 11 were p.dded to the BIll.
Clause 12.—(Creches)
Shri Bhatt: I beg to_move:

In page 4, line 27, for “more 'than
fitty” substiiute “fifty or more”.

Mr. Deputy-Speaker: The -notice of
this amendment was received only to-
day. Is the hon. Minister accepting it?

Shri Jagjivan Ram: The difficulty is
that my Ministry has not had the {ime
to examine this amendment. My own
feellmg is that all this can be done by
rules.

Mr. Deputy-Speaker: If the hon.
Minister accepts the amendment, I am
prépared to waive noiice.

ot wET : ag A TN F7 g §
[Shri Bhatt: He is accepting it.]

Shri Jagjivan Ram: I can assure the
hon. Member ‘that I will keep ull' this
in view while framing the rules under
this Act. My handicap is that our ad-
visers, have not been able to examine
this amendment. -

W ower: ww d ag A
AT AT E | 9T AF AT agr AL
W@ a7 % &9 HF AN |

| Shri Bhatt: Tiat cannot be provided
for in the rules. riow can ‘he ruices
provide for ail this unless it is pat in
here?]

Shri Venkataraman: All this cun be
provided for in the rules. Sub-clause
(3) of clause 12 says:

“The State Govrrnment may
make rules prescribhing the locs-
tion and the standards of such
rooms in respect of their construc-
tion and accommodation and the
oquipment to be provided therein”,
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[Shri Venkataraman]

Therefore it is competent for the
State Governments to make rules to
cover this.

Shri Jagjivan Ram: The purpose of
the hon. Member will be served by the
addition of the word “amenities” after
the word ‘equipment in line 40.

Shri Bhatt: I beg to move:

In page 4, line 40, after “equipment”
« insert “and amenities”.

Mr. Deputy-Speaker: The question is;

In page 4, line 40, after “equipment”
insert “and amenities”.
The motion was adopted.

oft wgz: ag wifes dmew <@

wfEs
[Shri Bhatt: But, Sir, the following
verbal amendment is left:]

not be recoverable from the young
person, his parents or guardian.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 27, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 27, as amended, was added to
the Bill.

Clause 28 was.added to the Bill.

. New Clause 28A. (Application of
Chapter).

Shri Bhatt: I beg to move:

In page 7, after line 27, insert:

“28A. Application of Chapter.—
The provisions of this Chapter
shall not operate to the prejudice
of any rights to which a worker

In page 4, line 27, for “more than
ffty” substitute “fifty or more"”.

Mr. Deputy-Speaker: The number

one makes the difference!

Shri Jagjivan Ram: I have no ob-

jection.

Mr. Deputy-Speaker: The question is:

In page 4, line 27, for “more than
fifty” substitute “fifty or more”.

The motion was adopted.

Mr. Deputy-Speaker: The question is:
“That clause 12, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 12, as amended, was added
to the Bill.

Clauses 13 to 26 were added to the
Bill.

Clause 27.—(Certificate of fitness)
Shri Bhatt: I beg to move:
In page 7, after line 22, insert:

“(3) Any fee payable for a certi-
ficate under this section shall be
paid by the employer and shall not
be recoverable from the young
person, his parents or guardian.'

Mr. Deputy-Speaker;: What is the
reaction of the hon. Minister?

Shri Jagjivan Ram: I am accepting it.
Mr. Deputy-Speaker: The question is:
In page 7, after line 22, insert:

“(8) Any fee payable for a certi-
ficaté under this section shall be
paid by the employer and shall

may be entitled under any other
law or under the terms of any
award, agreement, or contract of
service: -

Provided that where such award,
agreement or contract of service
provides for a longer leave with
wages than provided in this
Chapter the worker shall be entitl-
ed only to such longer leave.

Explanation.—~For the purpose
of this Chapter leave shall not,
except as provided in section 29,
include weekly holidays or holi-
days for festivals or other similar
occasions.”

Mr. Deputy-Speaker: Is Government

accepting it?

Shri Jagjivan Ram: Yes.
Mr. Deputy-Speaker: The question is:
In page 17, after line 27, insert:

“28A. Application of Chapter.—
The provisions of this Chapter
shall not operate to the prejudice
of any rights to which a worker
may be entitled under any other
law or under the terms of any
award, agreement, or contract of
service:

Provided that where such award,
agreement or contract of service
provides for a longer leave with
wages than provided in this
Chapter the worker shall be entitl- -
ed only to such longer leave.

Explanation~—For the purpose
of this Chapter leave shall not,
except as provided in section 29,
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include weekly holidays or, holi-
days for festivals or other similar
occasions.”

The motion was adopted.
New Clause 28A was added to the
Bill.

Clauses 29 to 41 were added to the
Bill.

Clause 42.—(General power to make
rules).

Shri Venkataraman: I beg to move:
In page 11, after line 7, insert:

(k) the hours of work for a
normal working day for the pur-
pose of wages and overtime.”

Shri Jagjivan Ram: I accept the
amendment.

Mr. Deputy-Speaker: The question is:

In page 11, after line 7, insert:

“(k) the hours of work for a
normal working day for the pur-
pose of wages and oyertime."

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 42, as
stand part of the Bill.”

The motion was adopted.

amended,

Clause 42, as amended, was added
to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill

Shri Jagjivan Ram: 1 beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Prof. S. L. Saksena (Uttar Pradesh):
Sir, I must congratulate the hon, the
Labour Minister on having brought
this Bill. It is the first of its kind
and for the first time we are having
the labour law benefits extended to
workers in the fields. I am only sorry
that the scope is limited and is not as
wide as we would have wished it to
be. It is only confined to tea, coffee,

. rubber and cinchona plantations and
that too only when there are certain
numbers. I am sorry that the hon.
Minister has left out of account sugar
plantations with which I am most con-
gerned, ’

An Hon. Member: Sugar is not a
plantation.

Prof. 8. L. Saksena: It is a planta-
tion, there is no doubt about it. I am
very sorry that a very large number
of those workers with whose welfare
I am intimately concerned will not get
the benefits of this Bill. I still wish
at the last moment if he could have
extended it to sugar plantations also,
so that the labour in U.P. and Bihar
where thousands of workers are doing
work in these plantations may also get
these benefits. Anyway I will not
grudge what has been granted to their
brethren in the other plantations in
other States.

The conditions of plantation labour
have been so bad that they do not need
to be described. I do not want to
dilate upon them.

- Shrl Jagjivan Ram: Will you look to
sub-clause (4) of clause 1 under which
a State can apply it to any other
plantations within the State?

Prof, S. L. Saksena: I have seen it.
It those people had been included here
I would have been assured. Now you
have left it in the hands of some other
people. Therefore I wish you had
done it yourself. Anyway, {if that
clause is taken advantage of and the
are also included in the scope of th
Bill I shall be very happy.

I am very glad that the Bill is being
applied to plantation labour and that
they will get the benefit from it. I do
not want to describe the conditions in
which these workers are today. I can
only say that agricultural labour is
the most neglected today. The wages
paid probably would not be sufficient
even to feed onme single man who
works, let alone his family. The condi-
tions were so bad that the wages were
one pice and two pice sometimes. It
may be four annas and gix anvas in
some places now. I do not know Whe-
ther there will be some rise in their
wages also. But I may say that once
it is apnlied to everv labour in the
plantations then the workers also will
voice their demands and you ecannot
check that their demands should not
he fulfilled. This is the beginning and
I congratulate the hon. Minister on
having hrought this Bill before the end
of Parliament and he was probably
lucky to eet it passed. I only wish to
congratulate him on this Bill and com-
mend it who'e-heartedly.

Mr. Deputy-Speaker: The question is:

“That the Bill, as amended, be
passed”.

The metion was adopted,
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STATEMENT RE ESSENTIAL SER-
VICES (PREVENg‘III?II:I OF STRIKES)

The Minister of States, Transport
and Raiflways (Shri Gopalaswami): Sir,
I wish to take only two or three
minutes of the time of the House in
making a very brief statement. That
statement relates to the very last item
on the agenda, namely, the Essential
Services (Prevention of Strikes) Bill,
which stands in my name. As the
House is aware, T introduced a Bill on
the Tth August, in order to put on
the Statute Book an Act in terms of
an Ordinance which had been issued
previously. After the introduction of
the Bill, I have not so far made any
further motion. The exigencies of
Parliamentary business have pushed
this Bill down apd down on the agenda
till with very great effort I have been
able to secure the last place on the
agenda which is before the House to-
day. I find that the business is still
such that I may not be able to reach
this item. I wish to apprise the House
of the fact that after a great deal of
negotiation between the Government
and the All India Railwaymen’s Federa-
tion. the Federation took a decision to
stage a' strike on the Railways on the
27th of August. Subsequently, we
have had a number of talks between
myself on the one hand and the Presi-
dent of the All India Railwaymen's
Federation and his working Committee
on the other; we have had a great deal
of talks about a number of grievances
which they brought to our notice and
those talks are still continuing and. will
be resumed about the end of this
month. The dquestion now for me to
decide is whether I should put Parlia-
ment to the inconvenience of sitting
longer and beyond tomorrow for the
purpose of passing this measure. Taking
stock of the situation as it is at pre-
gent. T have tome to the conclusion
that T would not put my hon. friends
in the House to that inconvenience.
The main reason is that this measure
was intended to be a measure which
will be on the Statute Book only for a
temporary period. Se-~ondly it was
resorted to because Gnvernment were
not prepared to contemvlate a strike
heing Aeclared on the Railwavs at a
“time when the penernl situation in
many resnects was of a most angious
character. First of all there was the
Indo-Pakistan tension. There is some
tension still but it has eased econsi-
derably far the time heing. Whether
it would again raise its head and give
ns trpuble in the near future is more
than T can say but at the bpresent
moment that tension has eased off a
Bhit. We were also concerned a at
deal about the movement of food from
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the ports to the interior in order to
meet the food situation in the country
in different parts of it and so on.
These movements are proceeding
fairly smoothly and in view of the
afmosphere that now prevails in the
relations between Government and the
All India Railwaymen's Federation, I
do not expeort that any obstacles will
be thrown in the way of food move-
ments in an easy fashion in the next
few months. Taking these facts into
consideration. 1 have come to the con-
clusion that I would not press Parlia-
ment to consider this Bill at the pre-
sent moment. As a matter of fact, the
Ordinance itself expired about the 17th
of September, that is, six weeks after
the Parliament commenced the present
session and the two months’ postpone-
ment which the All India Railwaymen's
Federation has resolved on will expire
about the 27th October. We shall be
adjourning after tomorrow and the
question may be asked what would
happen if there is neither an Ordinance
nor an Act on the Statute Book, after
the Parliament adjourns. I do not my-
self expect, Sir, that we shall be faced
with a situation of having to tackle
a strike on the Railways between now
and March next. I was so sure about
it that I did ask the President of the
All India Railwaymen’s Federation to
give me a kind of assurance that no
strike would be called till about March
next under any circumstances, but
having consulted his colleagues on his
own Working Committee, he has writ-
ten to me to say that he feels very
sorry that he is unable to give any
assurance of that sort. All the same,
I think, I am not at all in a position
to say that the All India Railwaymen’s
Federation will call a strike before
March next. I do not expect them to
do so. If under any unforeseen contin-
gencles, they do call a strike before
that period. I shall. of course, have to
ask the hon. the President to {issue
another Ordinance to meet the situa-
tion, if that becomes inevitable. So,
Sir, I wish to make this statement and
ask-Parliament to excuse me. from pur-
suing this Bill in the present session.

8hri R. Velayudharn (Travancore-
Cochin); Am I to take it that the Bill
is withdrawn?

Mr. Deputy-Speaker: Nothing is done
with the Bill.

DISPLACED PERSONS
(DEBTS ADJUSTMENT) BILL

The Minisier of State for Rehabili-

tation (Skri A. P. Jain): I beg to move:
“That the Bill to make certain
provisions for the adjustment and
settlement of debts due by displac-
ed persons, for the recovery of
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certain debts due to them and for
matters connected therewith or
incidental thereto, as reported by
the Select Committee, be taken in-
to consideration.”

Sir, it is not with a sense of self-
complacency that I move for the con-
sideration of the Select Committee re-
port on this Bill. This Select Com-
mittee report is almost a unanimous
report. I say so for certain observa-
tions differing from some of the pro-
visions of the Bill have been made by
some hon. Members of the Select Com-
mittee. Some of them are conscience
clauses and others are suggestions
which do not actually relate to the pro-
visions of this Bill and the fact that no
notice of any amendments have been
given by itself shows that by and large
there is an agreement on the provisions
of this Bill.

I would like to make some comments
upon the changes that have been made
by the Select Committee.© The House
will remember that when the question
of referring the Bill {o the Select Com-
mittee was under discussion some com-
ments were made on clause 59, that is
some hon. Members objected why we
sought to repeal the Displaced Persons
(Institution of Suits) Act of 1948 and
the Displaced Persons (Legal Pro-
ceedings) Act of 1949 with res-
pect to displaced persons who
are coming from East Bengal.
Clause 59 has been suitably amended
and the portion of this Bill is now
confined to displaced persons coming
from West Pakistan. My hon. Friend.
Mr. Guha has appended what I might
call a conscience clause. When this
Bill was under discussion here I gave
a definite oromise to the House that I
will consult .the States to which the
displaced persons from East Bengal
have migrated, about the necessitv of
legislating for those persons. I have
addressed the West Bengal Govern-
ment and......

5 P.M.

Prof. S. L. Saksena (Uttar Pradesh):
There is fe quorum in the House.

Shri Sondhi (Punjab): There are 33
Members, Sir.

Mr. Deputy-Speaker: There is a
quorum. The hon. Minister may go
on.

Shri A. P. Jain: After the definite
commitment in the House. I do not
know if there was any necessity for
making this observation.

Mr. Deputy-Speaker: Hon Members
may kindly come in; this is as cool as
the lobby. .

Shri A. P. Jain: They wiant some
place which is hotter,
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Mr. Deputy-Speaker: The hon. Minis-
ter must make the Bill interesting to
all Members of the House. Now, there
is ample gquorum. .

Shri A. P. Jain: Another important
change that has been made in clause 17
deals with the pledge of moveable
property.

[SHRIMATI DURGABAI in the Chair]

Shri R. K. Chaudhuri: (Assam: The
House is thin. The hon. Member is
leaving the House when there ig a call
for a quorum.

Shri A. P. Jain: Clause 17 deals with
pledged moveable propérty. In the
original clause, it was provided that if
the sale proceeds of the pledged pro-
perty are more than the amount of
the debt due, then, the balance of the
sale proceeds will be refunded 1o the
debtor. But there was no provision
as to what would happen if the sale
proceeds fell short of the amount of
debt. It has been provided that the
balance will not be recoverable.
Another important change in clause 17
relates to cases where the possession
of the property is in the hands of the
debtor. but the creditor exercises some
control over if: that is, when the pro-
perty cannot be dlienated or transfer- -
red without the consent of the creditor.
There may be a clear case where the
property is in the hands of the credit~
or; there may be another clear case
where the property is in the hands of
the debtor and is hypothecated, and
the creditor has no control or he can-
not restrain the transfer of property.
There are intermediate cases where
the property is in the hands of the
debtor, the debtor holds the property
on behalf of the creditor and he can-
not transfer the property to a third
person: without the express consent or
permission of the creditor. Explana-
tion I makes it clear that in this class
of cases, the property will be deemed
to be in the possession of the creditors.

A third important change relates to
certain transactions in the nature of
hire purchase of motor vehicles and
other moveable properties. In such
cases, the property is generally in the
possession of the debtor and he can
make use of it, but the property stands
in the name of the creditor. The debtor
is debarred from dealing with that pro-
perty by way of transfer. It has been
made clear by Explanation II that in
such cases the motor vehicles or other
r~omerty which is the subject matter of
hire purchase will be deemed to be in
the possession of the ereditor. I dare
say that these are all very healthy
changes. ey make up certain lacunae
which had been left in the original Bill,
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Another important change relates to
clause 29. This clause relates to in-
terest. Originally, it was provided that
after the 15th August, 1947, no interest
shall accrue or be deemed to have
accrued in respect of any debt
owed by a displaced person. Two pro-
visos have been added. One relates to
cases where shares, stocks. Govern-
ment securities or stocks of local bodies
are pledged. In such cases, it will be
vermissible for the Tribunal to award
interest to the creditor at the rate
mutually agreed upon or at a rate at
which any dividend or interest has
been naid or is pavable in respect
thereof, whichever is less.  Another
oroviso has been added that if the
Tribunal is of the opinion that ‘it is
just and prooer to do so, after taking

" into account the vaying capacity of
the debtor, the Tribunal may award
simple interest at' a rate not exceeding
four per cent. ver annum. The third
exception which has heen made rela-
tes to cases where either an Insurance
company or the creditor advances a
loan for the pavment of premium on
an Insurance oolicy in order to keep
that noliev alive. In such cases, it is
open to the Tribunal to award interest.

These provisions are certainly of a
contraversial nature. My hon. friend
Mr. Sidhva has added. what might be
roughly described as a minute of dis-

. sent. in which he says......

Shri B. Das (Orissa): Why bother
about him? - He is on your side now.

Shri A. P. Jain: He would not agree
to any of these exceptions.. He says
that at any rate interest exceeding two
per cent. should not be allowed. Mr,
Sidhva has heen elevated to the Trea-
sury Benches.

Shri J. R. Kapoor (Uttar Pradesh):
And mav be supposed to have with-
drawn his minute of dissent.

Shri A. P. Jain: It is not perhaps
necessary for me to deal at length witn
the minute of dissent.

Another very important change has
been made by the incorporation of
clause 51 in its present form in replace-
ment of the old clause 52. The House
will remember that in the original Bill
{t was provided that any compromise
or arrangement arrived at by a bank,
which is under a scheme of arrange-

- ment under section 153 of the Indian
Companies Act, with its debtors, could
be modified in accordance with the
provisions of this law and the bank in
its turn could seek modification of its
own scheme of arrangement according-
ty. It was felt by the Committee that
1t will not ‘be in the public interest to
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reopen any compromise or arrange-
ment which has been arrived at whether
before or after the commencement of
this Act between a displaced person and
a bank relating to payment, discharge
or satisfaction of any debt owing by
the displaced debtor to the bank pro-
vided that the bank is one which is
under a scheme of compromise or
arrangement under section 153 of the
Indian Companies Act. It has further
been expressly provided that exem-
ptions from attachment and sale of
properties specified in clause 31 of the
Bill will be applicable to such persons
namely that in the case of displaced
agriculturists, houses necessary for
thelr residence and tying cattle, etc..
will be exempted from at!achment and
sale and in the case of urban disnlaced
persons, residential houses will be
exempted from sale. In either of the
two cases, property or business yield-
ing as income of Rs. 250 a month or
Rs. 3,000 a year will be exempted from
sale. I believe that perhaps these
banks stood to gain more under the
original clause, but they want the
modification and the Select Committee
has agreed to that modification. I am
very doubtful whether they will ga':
more by this modification. Nonetheless,
it 1t gives them satisfaction without
loss to the debtor, there is no harm in
accepting a compromise of that nature.
These are the major changes.

The other important changes are
with regard to clause 2(10) about the
deflnition of “displaced person”. In
the original Bill the ‘displaced banks’
were excluded from the definition of
displaced persons. Now a ‘displaced
bank’ has been defined in part (7) of
clause 2 as:

“a banking company which, be-
fore the 15th day of August 1947,
carried on the business of bank-
ing, whether wholly or partially,
in any area now forming part of
West Pakistan and is declared to
be a displaced bank within the
meaning of this Act by the Cen-
tral Government by notification in
the Official Gazette;”.

It would have meant that all the
liabilities, ixed deposits and time lia-
bilities with banks which had not been
included in the schedule in which dis-
placed persons had made those de-
posits either for fixed terms or for
which fixed notices were necessary,
would become immediately payable.
That might have had an adverse effect
on our banking si's'em. Now we have
provided that all banking companies

‘will be excluded from the definition of

displaced person.



5021 Displaced Persons -

In clause 9, it has been expressly
provided that the Tribunal shall have
the power to determine whether an
applicant is a displaced person or not.
This is an important change. But it
does not change the substance of the
law. It only makes the provision more
clear .and express.

The change in clause 10, that is to
say, confining the right to put ia an
application to only displaced persans
is a consequential change, consequent
to the change which we have made in
clause 51.

In clause 11 it has been provided that
a dispiaced debtor shall not transfer
his immovable property without the
permission of the Tribunal pending the
satisfactory fulfilment of any decree
passed against him. Now, an examina-
tion of the scheme of the law will show
that ordinarily the debtor will be
called upon to pay his debts by instal-
ments. It may be that a dishonest
debtor may transfer his assets and by
the time the instalment becomes re-
coverable through the process of exe-
cution, there will be no assets left. It
was not possible without detrimeqt to
the economic status of the debtor to
place any limitation on the transfer of
his moveable property or business
assets.: But with regard to immovabl_e
property we have done so. Now, this
1s not an absolute ba\r, If a displaced
debtor wants to transfer his property
he can do so with the permission of
the Tribunal. But the Tribunal will
see that the rights of the creditors are
duly protected.

The change in clause 19 is another
important change. That clause pro-
vides that wherever partly paid-up
shares of the displaced persons have
been forfeited by any company for the
reason that the displaced person was
unable to pay any call that was made
subsequent to his becoming a displaced
person, the person will benefit by this
clause and any forfeiture made will be
declared void. It may be possible that
some shares forfeited in this manner
might have been transferred to a third
party. In such cases it would be ve
hard if these shares are taken bac
from the third party or that is to say,
the transfer to the third party is de-
clared void. The shares may have
varied in value and all kinds of com-
plications would have arisen. We have
found a simple formula to see that
wherever it is not possible for the com-
pany to give shares equivalent to the
forfeited shares to the displaced per-
son, the articles of the association of
the company will be deemed to have
been altered and the shares capital of
the comfany will be correspondingly

incr
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Clause 21 also Incorporates an im-
portant change. It provides that any
settlement arrived at before the com-
mencement of this® Act between
insurance companies and dis-
placed persons or displaced banks
shall not be reopened. There are all
kinds of complications in the case of
msurance companes. (General insu-
rance companies generally reassure
their policies with some foreign com-
panies. If final settlement has been
made in any case and if that case is
reopened, the foreign company with
which the re-assurance was made
might, under the terms of the contract,
not be liable to pay any more money.
That would have meant that the whole
burden would have fallen on the in-
surance companies here. Taking all
the factors into account, we thought
that it was appropriate that we must
expressly provide that no such settle-
ment will be reopened.

There are two important changes in
clause 22. Clause 22 deals with joint
debtors. It did not originally cover the
case of joint Hindu families. But now
it has been provided that where the
debt was taken by a joint Hindu
family, the members of the joint Hindu
family shall be deemed to be joint
debtors within the meaning of this
section_“and the debt shall be appor-
tioned amongst the members thereof
in the same proportion in which shares
would be allotlied to them on parti-
tion.” There might be a case where
of four brothers, one might have been
living in Pakistan and is a displaced
person and the rest threc resident in
India and still residents and nationals
of India. -In such cases one-fourth of
the debt shall be treated as debt which
comes under the purview of this law
and not the re¢maining three-fourths.

In cascs where moveable and ime
movable properties are jointly pledged
for the payment of any debt, the debt
shall be apportioned between the tfwo
properties in the same proportion as
the value of each properrtty bears to the
total-value of the properties. .

We have also provided for the case
of guarantee brokers who would stand
ari passu with other sureties. There
8 a somewhat important change in
clause 31. The Select Committee felt
that in certain cases a part of the
business may have been created put
of ‘a rehabilitation loan advanced by
the Government, while the other part
may have been created by - private
funds.- In such cases if the two. par.s
are severable, the Tribunal shall have
the power to treat that part of the
business which has been created out'of
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the rehabilitation loan as the protected
business and the remairider as hen-
protected.

. €lauses 40 and 41 deal with appeals
find weé have made important changes
in them. In thq original clauses there
were all kinds of provisos and excep-
tions ard now we have provided one
appeal in all the cases against any final
tlecreé or order of the tribunal and also

“any order made in the course
of execution of any decree or order
of the Tribunal, which if passed
in the course of execution of a
decree or order of a civil court
would be appealable under the
Code of Civil Procedure, 1908”.

Clause 41 provides an exception;
where the subject matter of the appeal
is money but the amount involved is
less thran Rs. 5,000, no appeal shall lie.

Lastly I will refer to clause 49, which
deals with transactions which . have
been finally settled. Originally it was
provided that where a debt payable
by a displaced person has been fully
discharged, the creditor shall under no
circumstances be called upon to make
any repayment to the debtor, There
might be cases where a claim may
have been partially discharged but not
wholly. When the provisions of this
law are made applicable to the case
the amount already paid may ke found
to be in excess of amounts payable
under this law. In such cases we have
now provided that no repayment will
be made,

There are other minor changes to
which I need not refer in my speech.

In respect of clause 17 my hon.
friend Dr. Tek Chand has appended
a note in the nature of what I might
again describe as a conscience clause.
He objects to it en principle. I am
sorry that I do not see eye to eye with
him but it is not nccessary to enter
into the controvergy, because in spite
aof the differences ia outlook and ap-
proach Dr. Tek Chand has been
generous enough not to move any
amendmeni. My friend Mr. Sondhi
is also a party to it and he has also
been equally kind in that respect.

Pandit Bhargava has appended a nete

hich is more in the nature of a gen-
g;'al discussion about certain agpects
of indebtedness cennected with Parti-
tlen. It will be observed that this Bill
is confined to displaced persons.
Pandit Bhargava has drawn attention
and rightly too to certain cases where
a debtor has been residing in India
and is residing in India and yet owned
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certain movable properties in Pakistan
and did certain transactions of fhe
hature of borfowing of lefiding there,
wé& have provided in this Bill that
where a person is 3 resident of India
but has borrowed any maoney on the
security of his immovable property in
Pakistan, he will be erntitled to certain
reliefs under this Bill. He will be
treafed as 4 displaced person. But we
have not provided for cases where a
debt which has been incurred by a
national of India in Pakistan was a
simple debt and the person owned
certain movable properties there which
had been left behind and thus is un-
able to benefit himself out of them.
We considered this case but there are
so many difficulties involved that we
could not bring them within the scope
of the Bill and if we had tried to do it,
it would have led to many more
complications. ’

He has also drawn attention to
cases where persons of this class may
have raised a_certain amount on the
pledge of their movable property in
Pakistan and they also did not come
under the provisions of this Bill. A
close examination of the provisions of
the Bill show that we have not con-
nected the reduction of debt with the
movable property there. Where im-
movable property was involved we
have applied the principle of reduction.
The reason was more administrative
and practical than one based on prin-
ciple. Today it is impossible for us
to find out what was the extent of the
movable property owned b{ a parti-
cylar person which he has lost. It is
almost impossible of calculation. If
we had taken into account the mavable
property or those parts of-it that have
been lost, we would have created g
complication which {§ would nat have
been within the power of the Tribunal
to decide and that may have made
practically the whele of this law in-
fructuous,

I do feel that the matters ta which
Pandit Bhargava has drawn our atten-
tlon are worth consideration but I sub-~
mit they are not within the scape of
the Bill and require much clegser exa-
mination and I am not sure whether
even after that we shall be in a posi-
tion to find out a sqlution. There are
many desirable things which we should
?o émt which are not within eur pewer
Q o,

I will not take more of the time of
the House but before I conclude I must
express my thanks for the manner in
which the members of the Select Com-
mittee applied themselves to this Bill.
They sat on Sundays and twice and
thrice on the same day. In particular
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I am grateful to the Chairman who
spared no pains and but for whose
guidance and application of expert
technical knowledge it may not have
been possible to see the end of our
labours so soon. Most of the changes
made in this Bill bear the stamp of his
genius.

Speaking for myself, I feel a little
unhappy about certain changes, but
compromise is of the essence of demo-
cracy, and by a spirit of give and take
we have been successful in evolving a
more or less unanimous report on a
Bill which covers so many different as-
pects of indebtedness. I dare say there
are very few pieces of legislation, per-
haps hardly any, on our Statute Book
which deal with so many varied and
different aspects of indebtedness as this
Bill does. It goes to the credit of the
members of the Select Committee that
they approached the problem in a prac-
tical spirit and presented the House
with a unanimous report. I also thank
the House for the indulgence which
hon. Members have been showing to me,
a very kind indulgence, because it is
something to be proud of, something

unique that a Bill which covers so -

many aspects of indebtedness is being
accepted by the House unanimously.

Mr. Chairman: Motion moved:

“That the Bill to make certain
provisions for the adjustment and
settlement of debts due by dis-
placed persons, for the recovery
of certain debts due to them and
for matters connected therewith or
incidental thereto, as reported by
the Select Committee, be taken
into consideration.”

Shri A. C. Guha (West Bengal): I
have only one remark to make about
this Bill. The hon. Minister has re-
ferred to my note of dissent as some-
thing like a conscience clause. In fact,
he has characterised all the notes of
dissent as conscience clauses. I do
not think the hon. Minister will consider
conscience as something redundant or
something not to be proud of. What I
have stated in my note is that some of
the provisions of this Act should also
be extended to the refugees from East
Bengal. During discussion on the mo-
tion to refer the Bill to a Select Com-
mittee, an impression was given that
the West Bengal Government did not
express any desire that any of its pro-
visions should be extended to the East
Bengal refugees. But I find that on
20th. March the West Bengal Govern-
ment wrote a letter to the Rehabilitation

391 PSD
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Ministry in reply to their circular,- and
in that letter they have stated:

“As regards the protective measures,
it is felt that there is full need for pro-
visions giving *%the displaced persons
protection against passing decrees and
execution of existing decrees except,
of course, Government claims.”

They stated there that some provi-
sions of this Act might be extended
to the East Bengal displaced persons.
Again, I have received a note from
them, dated 23rd August, in which they
have stated:

“It is however extremely desirable
that the common benefits should be
extended to the East Pakistan refugees
as well and provision for reduction of
liabilities and concessipns in respect of
the execution of decrees may be pro-
vided in a different way within the
frarr}cework of the Indo-Pakistan Agree-
ment.”

I would only like to remind the hon.
Minister of the commitment which he
made during his previous statement on
the subject in this House that at the
earliest opportunity he would bring
forward a Bill to provide similar faci-
lities for the East Bengal refugees as
has been suggested by the West Bengal
Government.

I support the Bill. It is a good
measure for giving relief to the refugees
most of whom have lost everything by
their migration; whether they have
come from East Bengal or from West
Punjab, their suffering has been more
or less on the same lines and so any
measure giving relief to them is wel-
come to me and to the House.

Shri Shiv Charan Lal (Uttar pra-
desh): I shall be very brief in my con-
gratulations to my hon. friend for bring-
ing forward this Bill. This Bill is not
a very simple measure; it comprises of
amendments to the Civil Procedure
Code, amendments to the Transfer of
Property Act, amendments to the Evid-
ence Act, and practically to all the civil
laws, in order to give relief not only
to the debtors but also some relief to
the creditors. Although my friend has
been very anxious to give relief to
those debtors who have left and lost
their everything in Pakistan, he has
also been anxious to see that the
creditors also are mnot. unnecessarily
burdened or unnecessarily punished,
that they do not lose if they can realise
something from the debtors. I had
been personally of opinion that the
debts of those who had simple debts
should be wiped off but the argumest
of my friend, the hon. Minister has
changed my idea and I think where the
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creditors can realise easily from the
debtors they should be allowed to do
f0. The Urdu proverb : ¢ gy st qw

@ Ik gu @ d@m A" has been

roved true by my friend, the
on. Minister. There was certainly
great difficulty in adjusting gn the one
hand the demands of the creditors and
on the other hand the plight into which
the debtors were put by their leaving
everything in Pakistan. Certainly it
was not easy to make thoge adjust-
ments. There may be some hard cases
to which the rule may not be applicable,
but generally speaking and looking at
the vast majority of the debtors, this
Bill certainly is a great relief. Firstly,
the ordinary courts and the ordinary
law would not have given them so
much relief. It would have required
of them a lot of expenditure and they
would have been burdened with the
decree and its execution much before
they would have been in a position to
pay off. Now, according to this Bihl
the debts are to be looked into again,
whether there has been a decree for
them or not, by special courts called
Tribunals. Those special courts will
take much less time because that will
be the only work given to them, and the
parties who make the applications will
not be required to pay the court fees in
order to bring the matter before those
courts. When the decrees are passed
the amount that will be decreed will
not be the final amounts which the
debtors will be required to pay: first of
all, their capacity to pay will be in-
vestigated: their present status and the
former status will be looked into; the
former value of the property mort-
gaged will be looked into as also the
present value; and accordingly the
amount of the debts will be decreased.
Then that decreased amount will be
considered the debt which the debtor
will be required to pay. In the case of
mortgaged property, the decree will be
there, but the payment will begin only
when the debtor gets something out of
the claims he has flled for the property
which he has left in Pakistan. In this
way, several reliefs have been given
through this Bill. I need not go into
every one of them, because they have
already been explained by the hon.
Minister. Every point was thrashed
out in the Select Committee, which was
ziven sufficient time, and worked under
the able guidance of its Chairman. It
looked into every fact and has produc-
ed a decent Bill

I wholeheartedly support the Bill and
think that there is not a single clause
which requires to be amended.
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Mr. Chairman: Has the hon. Minister
got to say anything? .

Shri A. P. Jain: I have nothing to
add, Madam.

Mr. Chairman: The question is:

“That the Bill to make certain
provisions for the adjustment and
settlement of debts due by displaced
persons, for the recovery of certain
debts due to them and for matters
connected therewith or incidental
thereto, as reported by the Select
Committee, be taken into consi-
deration.”

The motion was adopted.

Mr. Chairman: We shall proceed with
the clauses. There are no amend-
ments to clauses 1 to 42.

Clauses 1 to 42 were added to the
Bill

Clause 43.—(Registration of certain
societies and companies under
Indian Law).

Shri A. P. Jain: There is a printing
error in line 45 on page 18. I beg to
move:

In page 18, line 45, after “one-third”
insert “per cent”.

Mr. Chairman: The question is:

In page 18, line 45, after “one-third”
insert “per cent”.

The motion was adopted.
Mr. Chairman: The question is:

“That clause 43, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 43, as amended, was added
to the Bill.

Clauses 44 to 59 were added to the
Bjll.

The Title and the Enactin%l Formula
were added to the Bill.

Shri A. P. Jdin: I beg to move:

“That the Bill as amended, be
passed.”

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

—
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ANCIENT AND HISTORICAL MONU-
MENTS AND ARCHAEOLOGICAL
SITES AND REMAINS (DECLARA-
TION OF NATIONAL IMPORT-
ANCE) BILL—concld.
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(English translation of the above
speech)

The Minister of Education (Maulana
Azad): You will recall that two issues
were raised at the time when this Bill
was first taken up in August last. It
was then asked whether instead of
submitting a list of all the archaeo-
logical sites, would it not be possible
for the Parliament to pass a motion
whereby the 1904 Act could be made
applicable to all places of historical
importance in Part ‘B’ States and that
would entrust their supervision and
cace to the Central Government.
Another issue raised was that certain
places in Part ‘B’ States, which were
not, really speaking, of national
importance were included in the list
while others which were of national
importance have been left out and
the{ should be declared places of
national importance.
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So far as the first suggestion is con-
cerned, 1 knew that the words of
clause 67 are not merely “by Parlia.-'
ment”, but that the words ‘by law
also occur there. Considering this
fact, it was not possible to dispose of
the matter by adopting a mere motion.
Unless each place is mentioned sepa-
rately and Parliament’s approval
obtained to that, the matter cannot be
considered as decided legally. Never-
theless, when this issue was raised and
certain hon. friends thought it to be
a possible course, I _deemed it proper
to refer it once again to the Ministry
of Law to consider this aspect of the
issue and just explore the possibility
or otherwise of finding a way out.
The discussion on the Bill was as such
postponed and it was referred to the
Ministry of Law for further con-
sideration. They gave it a thorough
examination and their report on the
issue is before me at the wmoment.
The conclusion reached by that
Ministry has confirmed my appre-
hensions. They have reported that
unless the relevant Article in the
Constitution is amended, there is no
ather way out but to mention each
place separately and then seek Parlia-
ment’s approval for that. Under such
circumstances, there is no other alter-
native but to consider and pass this
Bill in its present form. v

Regarding the second issue. the Gov-
ernment thought it proper to consult
the hon. Members of this House who
were present here and who belonged
to Part ‘B’ States. Each State was,
therefore, consulted separately. As a
result of these consultations, some
more places were included while one
or two were omitted. Meanwhile it
was discovered that names of certain
places which we wrote in accordance
with the reports of the States, were
not correctly written. They had
adopted the same spellings which were
in use in the British days for reading
and writing purposes despite the fact
that those spellings were not accord-
ing to the Indian pronunciation; for
instance, we are now accustomed tc
write the letter (u) to pronounce too,
whereas the previous practice was to
write the letter o in double. Certain
alterations of this type were consider-
ed to be necessary in the spellings of
certain names and they have, accord-
ingly, been made. There were some
other places, the names of which were
not supplied by the State Govern-
ments in full for some reason or the
other. They had stated only that part
of these names which was generally
spoken by the people. But now it
was thought proper to write them in
full. To provide an instance, previous-
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[Maulana Azad]

ly only the word ‘Serai’ was written
for ‘Caravan Serai’. You will find in
my amendment that it has now been
changed to ‘Caravan Serai’. Printing
mistakes were also discovered in res-
pect of some other places; for example
in writing ‘Hamam’ the last letter ‘m’
was printed as ‘n’. This mistake has
now been set right.

All these alterations could be
effected only if the Government them-
selves moved amendments to the Bill
and the same accepted by the House.
They have, therefore, been put before
the House in the form of an amend-
ment, copies of which are at present
in your hands. You will find that five
amendments stand in my name there-
in. But actually these are not five; It
is only one amendment which, at
present, stands split up in five parts.
As certain hon. Members had given
notices of eleven amendments prior
to me, my amendment has. therefore,
been placed at number twelve in the
list. These amendments cover serial
numbers 12 to 17 in the list. I move
them now as one amendment. The
preceding eleven amendments in the
list are no longer

Shri B. Das (Orissa): 1 whole-
heartedly support the Bill moved by
my hon. friend, the Education Minis-
ter. The object of this Bill is that
the Government of India want to take
upon themselves the responsibility of
maintaining certain ancient and his-
torical monuments in Part A and Part
B States. Going cursorily through the
list. I find that in Madhya Pradesh and
Saurashtra there are certain monu-
ments which can safely be maintained
by these States. Whatever may be
the money which the Government of
India would vprovide for the main-~
tenance of these monuments, I hope
they will see to it that the State Gov-
ernments do not abrogate their res-
ponsibility and throw all responsibility
on the Central Government.
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[Shri Bhatt (Bombay): I want only
to draw the attention of the hon.
Minister to the assurance he has given
regarding certain places in Rajasthan
which have been left out from the
present Bill. I hope he will direct a
closer scrutiny in this matter and sub-
sequently introduce a separate Bill
concerning them.]

PSS o 4 e
PR o gyl S o S 2 S
wn? of - LS Ulag @S g S 5
o g KT - e olepil oyl

- & ol sy

[Maulana Azad. We have made
efforts to incorporate in this Bill all
the additlons or deletions that were
decided as a result of consultations
held with the hon. Members from
Rajasthan. These efforts will continue
in future also.]
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[Maulvi Wajed All (Assam): I wish
to draw the attention of the hon.
Maulana to an amendment tabled by
me. It concerns the Durgah of Khwe
Gias-ud-Din in Assam. An inscription
on a stone, which is lying in a desolate
mosque there, refers to some land and
jagir endowments made in the past by
the Begum of Shah Shuja. The said
Durgah has not been included in the
ancienf monuments. Some damage is
being caused to the property there.
Earlier I had tabled an amendment
to include it in the Schedule and 1
request the hon. Maulana to agree to
its inclusion.]

Mr. Chairman: The question is:
“That the Bill to declare certain
ancient and historical monuments
and archaeological sites and
remaing in Part A States and
Part B States to be of national
importance and to provide for
certain matters connected there-
:ylth. be taken into considera-
ion.”

The motion was adopted.
Clauses 1 to 3 were added to the
Bill

The Schedule

Amendment made:

In page 2—

(1) line 32, for “Gyrespur” substi-
tute “Gyaraspur

(ii) line 38, for “Bijramath” sub-
stitute “Bajramath";

(iil) line 38, for “Udayashwar” sub-
stitute “Udayeshwar”;

In page 3,—

(i) line 5, for “Brick temple” sub-
stitute “Brick temples (two)”;

(i1) line 9, for “Sidheshwar” substi-
tute “Slddheshwar";

(iii) line 9, for “Namawar” substi-
tute “Nemawar”;

(iv) line 18, for *“Baz Bahadur's
temple” substitute “Baz Bahadur's
palace”;

(v) line 26, for “Compound wall”
substitute “Nahar Jharokha Com-
pound”;

(vi) line 33, for “Ekthumba” sub-
stitute “Ek-Khamba”;
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(vii), line 36, for “Gadi Darwaja”
substitute “Gadi Dharmaja”;

(viii) line 37, tor “Hamman” sub-
stitute “Hammam

(ix) line 42, for “Jahaj Mahal” sub-
stitute “Jahaz Mahal”.

(x) line 51, for “Mahal” substitute
“Jall Mahal”;

In page 4,—

(i) line 5, for “Mahar Jharoka” sub-
stitute “Nahar Jharoka”;

(ii) lime 19, for ‘“Sarai” substitute
“Caravan sarai’’;

(iii) line 36, for “Water Palaces"”
substitute “Water Palace”;

(iv) line 37, for “Gird” substitute
Gwalior”;

(v) line 40, for “Ghause” substitute
“Ghaus”;

(vi)_’llne 42, for “Badhi” substitute

(vli) llne 43, after “Chanderi Fort”
add “and”;

‘B(viu) line 46, for “Budal” substitute
‘Badal

In page 5,—

(1) line 8. for “Kahadwaha” substi-
tute “Kadwaha”;

(ii) after line 18, insert:
“105 (a) Chauhara Dera Un";

(iii) line 27, for “Sondhi” substitute
“Sondni”; and

(iv) atfter line 40, insert:

“125. Surwaya Gadhi Do”;
In page 7, after line 15, ingert:
“83(a) Tipu Sultan’s Mausoleum Do"

In page B8, line 42, after “Jawahar
Burj” add “and ashtadhatu gateway"”:

In page 9,—
(i) after line 19, insert:,

“42(3) Harshnath temple Harshnath-
Sikar”;

(i) after line 32, insert:
“54(? Ranthambhore fort Ranthambhore":
an

(i11) after line 50, insert:
“67(s) Temple, fort Daznor Mukan-

wall and statutes
In page 10, after line 45, add:
“zs. Vampd temple Junagadh
araha Mandic  Kadwar'".

In page 11, line 48, for “Gyrespur”
substitute “Gyaraspur"

In page 12,—

(i) line 8, for ‘“Kesrawad” substi-
tute “Kasrawad”;



5039  Motion re Five Year Plan 13 OCTOBER 1951 Motion re Five Year Plan 5040

(ii) line 9, for “Shivapuri” substi-
tute “Gird”; and

(iii) line 12, for “Ancient Mound”
substitute:

“Ancient mounds, viz., Bhairo Gadh,
Vaishya Tekri, Kumbhar Tekri”.

(iv) after line 28, insert:
“1 (a) Ancient site
(v) after line 42, add:

«12(a) Ancient mounds (3) Kalibanga

Bhangadh”;

12(b) Ancient mound Pilibanga
12(c) Ancient mound Baror (Anu F
garh Tehsil)
12(d) Ancient mounds (2) Binjor (Anup-
D gerh Tehsil)
12(e) Ancient mound Chak 86 (Do)

12(f) Ancient mounds (2) Mathula (Do)

12(g) Ancient mound Tarkhanewala
Dera (Do)”

In page 13, after line 17, insert:
“23(a) Excavated sites Bairat and Sambhar
District Jaisalmer

23(b) Ancient site Lodruva Patan”.
—[Maulana Azad]

The Schedule, as amended, was added
to the Bill.

The Title and the Enacting Formula
were added to the Bill.
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|[Maulana Azad: I beg to move:
“That the Bill, as amended, be
passed.”]
Mr. Chairman: The question is:
“That the Bill, as amended, be
passed.” .
The motion was adopted.

6 r.M.
MOTION RE FIVE YEAR PLAN

The Prime Minisier a~d Minister of
External Affairs (Shri Jawaharlal
Nehru): I beg to move:

“That the craft outline of the
First Five Year Plan prepared by
the Planning Commission, be taken
into consideration.”

This Plan was issued to the public
a little over three months back, round
about the 9th of July. Ever since
then it has been widely circulated to
all kinds of organisations and asso-
ciations, industrial, labour, financial,

educational and many other. Mem-
bers of Parliament have had occasion,
1 hope, to read it and consider it.
Apart from the reading of it, the
Planning Commission had discussed it
with many Members of Parliament and
represcuiatives of  organisations. In
preparing this plan, it was
the desire of the Planning Com-
mission to have as large a measure
of consultation as possible and indeed
the plan was the result of that large
measure of consultation with repre-
sentatives of various groups, %(;litlcal
and other. I lay stress on this because
we have never looked upon this, cer-
tainly the Planning Commission has
never looked upon this as a Plan con-
fined to any particular group or party,
however big or important it might be.
They have always thought of it in
terms of a national plan which should
represent a very large concensus of
opinion in the country. Of course to
say that any plan should meet with
unanimous approval would be a little
fantastic. Opinions vary; many people
want more to be done; many people
think this goes too far. Nevertheless,
the Planning Commission did try and
I think they achieved a measure of
success in the attempt, to get a large
concensus of opinion and to put some-
thing down which is not only work-
able but which is workable by large
numbers of pcople. If some people,

some groups or parties think that this
does not go far enough, so far as I am
concerned, I welcome their opinion in
that matter. They desire to go further
ahead. Even that does not prevent or
come in the way of their and our
working together in implementing this
Plan. This Plan deals with the Gov-
ernmental aspect, the Central Govern-
ment, the State Governments, but any
planning, it must always be remember~
ed, is something much more than Gov-
ernmental planning. This Plan will
not succeed if it is purely a Govern-
mental affair. This plan will succeed,
in fact will go far beyond the success
hoped for, if public support to it is
forthcoming. Ultimately, it depends
’on how we can harness not only public
'enthusiasm but public labour, public
co-operation and work. I do not
propose, to refer in any detail to the
various aspects of this Plan. It is an
outline and we thought it desirable to
place it before the country and ‘before
Parliament before finalising it. As a
matter of fact, ever sgince it has been
published, a great deal of thought has
been devoted to it, and a large amount
of criticism, opinions, recommenda-
tions and suggestions have been
recelved. Some of them perhaps do
not express high approval of the Plan
but by and large there has been, I
think, an appreciation of this Plan in
spite of criticism here and there, and
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even the criticism that we have re-
ceived has been largely helpful criti-
cism. Now, this plan obviously had
to be drawn up and was based on
certain obvious limitations. The
House knows that in a general way,
I have been connected with the idea
of planning for a large number of
years. I was Chairman of the National
Planning Commission............

Shrl Kamath (Madhya Pradesh):
Committee.

Shri Jawaharlal Nehru: Yes. Com-
mittee. I stand corrected. The
National Planning Committee was
formed, I think, in December, 1938 or
thereabouts. It was inaugurated by
Netaji Subhash Bose and had workec
for two or three years and then owing
to the advent of the war or rather
owing to the fact that many of us
connected with the Natiopal Planning
Committee were prevented from carry-
ing- on our work because we were
arrested and put away elsewhere, that
work was interrupted. Later - we
resumed it but we never completely
finished it although I think the work
that the Planning Committee did was
substantial and every subsequent
Panel and the present Planning Com-
mission has benefited by it greatly.
Those Members who are interested in
that work can have twenty volumes
of its records. Now ! have been con-
nected with planning in various ways—
one which I must confess with a cer-
tain degree of, shall I say, not shame.
but say shyness, if I may put it that

‘Shri Kamath: Shy?

Shri Jawaharlal Nehru: In the sense
that one is always thinking and dream-
ing of things, of what one wants to
do, of what one would like the country
to do, of pictures rising up, of the
country being built up by the efforts
of the people of the country and of
something new emerging, built of
course on the foundations of the old.
I suppose I am not the only person
who is guilty of this kind of dreaming.
All of us have something of the stuff
of dreams in us and all of us in the
past many years and decades have
dreamt of what we thought the future
India might be. All of us, I am afraid,
have also suffered disillusionment often
enough and then, in spite of that dis-
illusionment, we have pulled ourselves
together and tried to fit in with exist-
ing realities. not, I hope, by giving up
those dreams. We have ultimately to
‘balance the two—this element, if
may say so of this idealistic element
.of looking ahead and of dreaming, and
the necessity of keeping our feet on
‘the ground and of keeping a congact
with hard reality. Hard reality by

391 PSD

itself does not ennoble one; it drags
one down. We cannot leave it. We
have to live  in that environment of
hard reality. But hard reality is olte'n
rather crude and apt to shape one’s
mind in many ways. So we want both
those things and in  that. sense,

thought of planning in a vague anc
general way and it fllled my mind.
Then came a period when I thought
of it a little more in terms of hara
reality, although even then, when we
were not in charge of Government,
there was perhaps a slightly greater
element of idealism and wishful think-
ing than of meeting the necessities of
the actual situation. Now we become
a Government and we are surrounded
by all the difficulties and problems
that” all Governments have to deal
with to-day. Perhaps our heritage in
some ways has been a more difficult
one and the times we have passed
through have been unusually had. So
we have had to think anew and afresh
as to what we can do and what we
cannot do. We started our career in
Government with a great deal of
enthusiasm and many hopes as to what
we should accomplish fairly soon. I
do not think that what this Govern-
ment has done in the course of the
last few years is negligible. I think
it is a fairly proud record considering
everything. Nevertheless it does not
come up near to what we had hoped
to do in many flelds. Within a month
or possibly two of my assuming charge
of one part of the Government, the
Cabinet appointed a Planning Com-
mittee or some kind of Planning

Shri Kamath: Planning Board.
[MR. DEPUTY-SPEAKER in the Chair]

Shri Jawaharlal Nehru: With Mr.
Neogy as its Chairman because I was
cager to grapple with this business.
That Planning Board was not meant
to draw up any detailed plan but
rather to collect together’ the various
plans and efforts that had been made
in this direction, to give a certain
order of priorities, and to tell us how
to plan or rather how to put up the
machinery of planning. That Board
functioned very effectively and at the
appointed time delivered its report,
round about December, 1946 or
January, 1947. But then the House
will remember that we were going
through, during that period, a very
dificult and continuing political crisis
and it was quite impossible for any
such big scheme ' to be undertaken.
That crisis continued till ultimately it
was resolved in a way on the 15th of
August, 1947 by the coming of Inde-
pendc.ace. We resolved one crisis, and
the moment it was resolved, that very
minute starteg other and deeper crisis
which upset the whole outlnnlke in éha
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newly created State of Pakistan and
in parts of North Tndix. We had to
tace that trouble. Agaln it was diffi-
cult to think of planning when we were
fighting for survival.” And all kinds of
things happened after that which the
House will no doubt remember. I am
merely referring to that, giving that
background, to woint out the reason
for delay in this undertaking. Various
other matters happened too. I regret
now, as One can always regret after-
wards when one is wiser after an
event, that we did not start this busi-
ness at least a year, may be two years
earlier than we did. We should have
done so. We would have been better
off in many ways, if we had done it.
However. ultimately, a year and a half
ago or thereabouts we did start this,
and three months ago we produced this
preliminary report—this outline Plan.

Some people have imagined that the
Planning Commission having present-
ed this report has done its job and
should be wound un. That of course
is a complete misapprehension. The
Planning Commission. if I may say so,
has hardly begun its work. It has
been reconnoitring—it has made a
reconnoissance of the fleld—and it has
come back to give certain indications
as to what it might do and ask the
country to do. The actual work has
now got to begin. or perhaps to begin
in a real sense, after this report has’
been finalised as I hope it will be, in
the next two or three months. That
does not mean of course that nothing
should be done till we finalise the
report. This report has been based,
as it had to be. on the state of affairs
existing today. that is to say. on the
actual plans being in operation and
those that we could take up in the
near future. It would have been
unwise and totally unrealistic for this
report to forget what has been done or
what is being done or is likely to be
done, and to put down something com-
pletely, if I may say so in the air.
So they had to proceed with that
check; of course, recommending that
something should be speeded up, ﬁlvlng
prinrities and all that, but nevertheless
basing the report on what is being
done, so that the report can be follow-
ed. I hope, it is being followed from
now onwards, even though it has not
been finalised, by various departments
of Government and by State Govern-
ments in the work they are doing. by
glving the work a certain direction
and by attaching importance to certain
priorities.

Now, I said that this report and this
whole approach is conditioned by
various tactors. Any Planning Com-
mission that we appointed could not

very well go outside those limiting
fa¢tors and give us something which
tnight have been desirable to look at
and to read but which would have
been very difficult for us to give effect
to, unless we sweep away all those
limiting factors. Now what are those
,Jimiting factors? The limiting factors,
:first of all, not the most important but
‘certainly one of them is our Constitu-
tion. The Planning Commission can-
not upset the Constitution. It has to
work within the four corners of the
Constitution. as we have to. so long as
we do not change it. I say is
because some of our critics are making
certain proposals which involve a fair-
ly vital change in the Constitution.
Now those proposals may be good or
may not be good, you may agree or
disagree. but before you put forward
these proposals or before this House
can consider them. this House has to
change the Constitution in so far as
it might come in the way. Then, an-
other limitation, if you like is that
the Planning Commission accepted, not
the status quo—we do not wish the
status quo to continue by any means—
but nevertheless it did not proceed on
the basis of sweeping away the
present economic and social structure
of the country. It proceeded on the
basis of changing it with as. much
speed as might be possible. but never-
theless accepting things as they are
and gradualEv changing them in a
particular direction.

Again, criticism is advanced which is
based on a complete and basic change
of the present economic structure of
the country. Many Members of this
House and, if I may say so, even I
would like a basic change of the
economic structure of this _country.
(Hear, hear) But the difficulties
arise—and I am rather, as 1.  said,
rone to wishful thinking and dream-
ng about these matters- and so I have
to pull myself back. Anyhow the
Planning Commission could not very
well do that and if you tried to do
that, if this House wanted to do that,
as it Is perfectly entitled to do, it
would be a somewhat lengthy process.
Meanwhile are we to sit down and
wait till that process is completed and
then think of planning? That, I sub-
mit would be a completely wrong
approach.

Now, the third set of limiting fac-
‘tors are, if I may say so, the condi-
tions in which we live in India and
these conditions have to be accepted.
What are our resources, what we can
do and what we cannot do. We can-
not change those limiting conditions
because they are of the stock of
reality, we can change them, of course
in the sense we can plan to change,
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though that is a different matter. We
had planned to change them and in
fact, the whole of planning would have
no meaning at all, unless we change
them; we should increase our resources,
plan for them and increase the tempo
or advance and progress. But we
cannot ignore them; we -cannot for
instance, make a plan which goes com-
pletely outside our present resources;
we just will not be able to work jt.
That is not a matter of even changing
a limiting factor, which Parliament
- might do, but even Parliament, I sub-
mit, with all respect, cannot change an
existing fact. It can lay down condi-
tions wherein those factors can be
changed; ~it can lay down rules or
statutes which will help us to change
those conditions. In fact, it can
accept values which themselves will
tend to change those conditions. These
are the Vvarious limiting factors.

A criticism has been made that this
Plan has no definite philosophy behind
it as well as no definiteness. So far as
definiteness is concerned, I do not think
that that is a correct criticism,
because, this plan is definite, is detail-
ed. Not this book necessarily that you
have before you. It is quite impossible
in the space of a book like this to give
all the details. But, the Planning
Commission has worked out with the
help of our Ministries and the State
Governments precise details, not of
everything, but in regard to most of
their proposals. They propose to work
out the details of the rest.

As regards the charge that it has no
philosophy underlying it, that is a
difficult question for me to answer.
Each individual and certainly any plan
should have some philosophy of life
which is kept as the aim towards
which we go. I suppose we as a Gov-
ernment or we as Parliament or we as
makers of the Constitution do have
some philosophy. It may not be
precise. -I suffer from one fear in this
respect. As a people, we in this
country are prone to be too philosophi-
cal, indeed to be too metaphysical: all
of us in a greater or lesser degree. 1
have the highest respect for philosophy
and I fear that a great part of the
world today is going farther and
farther away from philosophy and
therefore going rather astray too fast.
If I were speaking in any other part
of the world, I wpuld lay great stress
on the philosophical approach to life.
But, we in India are so enveloped in
philosophical and metaphysical think-
ing that a thing which is exceedingly
food may become very bad for us: in
he sense not that philosophy is bad—
about metaphysics I cannot venture
any opinion—but we develop an un-
balance. It must be a balanced philo-
sophy; balanced with reality and

balanced with other facts. It develops
wishful thinking, and as I myself a
so guilty of wishful thinking dn
dreaming, I suspect nhilos?uhy when
it comes near me, although I respect it
There was this danger that in order to
satisfy ourselves and others, this Plan
might talk bravely of some undérlying
philosophy of our approach, economic
or social, and put out very fine propo-
sitions which would have gone down
with the public most certainly as our
brave resolutions do, but which might
have led to a certain hiatus between
brave talk and fine dreams and the
actuality that we have to face. We
would have perhaps misled ourselves
into thinking that we have done our
job by laying down those very high
and fine principles. Therefore, rather
deliberately, we tried to keep away
from philosophy: again I repeat, not
because we do not attach value to it.
I think it is highly important that as a
country we should have, not a precise,
but a general, philosophy qf economic
and social approach. In fact, gradually
we have developed it in the past days
of our struggle for freedom and later.
Everything that we do gradually tend
to develop that: but not in the meta-
physical sense of putting down high
propositions, unrelated to actuality.
So I submit that this outline Plan that
has been placed before the country
and that I have the honour- to place
before the House to-day is a very
practical, a very realistic and even a
very prosaic approach to a very im-
rtant problem. Not only is the plan
mportant, but it has someting behind
the printed word—tremendous ad-
venture is hidden 1in it. I say this
because, after all, planning is not a
business of writing out an outline
Plan and of delivering speeches and
passing resolutions upon it. Ultimately,
planning is work. Planning is labour,
arganised, well thought-out labour and"
the utilisation of the resources of the.
country, including and more especially
the resources in human beings, to the
best advantage and for the benefit of:
those human beings. That is what"
planning is. Personally I have the
greatest respect for people who have
to deal with the financial aspects of
the problem, because somehow, in our
modern world, money surrounds us
and dogs us and keeps us back or
pushes us forward in several directions
all the time. We just have to think
al the time in terms of money and of
the money available. And I must
have, and the House must have due
respect for money. Nevertheless.
sometimes I feel that that due respect
goes too far and we forget other fac-
tors in the problem, other factors like
the human factors and the rest of it.
After all, money has been created in
the past and will be created in the
future, not by gambling in stock ex--
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changes or in other speculative
markets in Calcutta or Bombay. Money
has been created and will be created
by means of labour. (Shri Kamath:
Wealth, not money) Not money, 1
am sorry. ] mean wealth. Wealth is
created by human labour.' And the
problem. therefore, is a utilising and
harnessing human
creation of wealth, not of juggling of
money bags by speculation or in other
ways, or merely taking money out of
one pocket and putting it in another,
which may be desirable if one pocket
has too much of it; but it does not
make very much difference in the end.
So I think, while we have and we
must in the nature of things, pay
attention to our financial resources
etc. if that is the way the machinery

works, I think the real approach should

be that labour i8 the real wealth and
the real capital provided we utilise it
in a proper way.

We have in India and in many other
countries the extraordinary situation
of, on the one hand, our wanting pro-
duction and increased production and
increased wealth: and on the other
hand, we have idle hands, the un-
employed or the unemployahle or the
partially employed, in vast numbers
al over the country, not only not
adding to the wealth of the country,
but a burden and a drain on its
wealth. We have unemployed of two
kinds. One a relatively small group
and the other a very large group. The
small group consists of those who
do not labour at all or engage in no
productjve effort. but live on the
labour of others. whether it be rent
or whether it be some other kind of
income that they derive. I am not
for the moment challenging their right
to derive that rent or income. I am
only pointing out for the moment that
they are unproductive and they are
unemployed, some of them at least.
These are the people who live at the
top of the social ladder. They need
not work because others have worked
either before them or at some other
time for them. They mavy be un-
employed and may not work, nor pro-
duce, but they consume all the same
and possibly consume more than
others. While not producing they con-
sume and therefore they are a burden
on soclety.

The other and vaster class of un-
employed are the people who have no
work. Some of them may be lazy:
they may have work and yet may not
do it and in our country laziness is
encouraged, beggary is encouraged and
our people are charitable and they
help these people to be lazy. But

labour for the-

after all even those people are rela-
tively small in number. They may
be in lakhs but still relatively they
are a few, possibly one million, two
millions or even flve millions.

But then comes the real unemployed,
persons who can work given the
chance and who do not easily get the
chance. There we have this anomaly,
namely of our wanting production and
building up of wealth and large num-
bers of people who might have been
capable of work, not having the chance
to do it and yet consuming something,
though not very much, so long as they
are alive. Anyway they are a drain
and a burden on the country.

How to harness this labour power
and use it for the production af
wealth? How indeed, apart {from
harnessing them for wealth produc-

-tion, can we harness them for their

own benefit to enable them to lead a
productive life, becatke nothing is
more harmful ultimately than living
that life of unemployment, which
gradually drives them into the class of
unemployables, because they deterio-
rate in every way—intellectually,
physically and psychologically—and
gradually they become unemployable.
They become no good at all. whether
they belong to the middle classes
wanting some kind of work or job in
Government or in some other under-
taking like that or whether they belong
to the labour class-v,(zi nting some work
in a factory or fleld. After wanting
it for sometime and not getting it they
deteriorate in every way and that is
a tragedy, because they may prove to
be fine workers.

Take our middle class people. There
are so many young men coming out
of our universities, going about trying
to get a post somewhere and not
getting it, becoming frustrated and
adopting wrang courses and just fad-
ing out and all the promise of their
youth disappears. How are we to meet
this situation? You talk and we talk
of planning in terms of wealth pro-
duction. Quite right. But I think the
more basic approach to the problem is
to look upon it in human terms, in
terms of the human beings of India,
how to give them work, how to make
them productive, how, anyhow, to save
them from the deterioration that comes
from not doing anything and losing
the respect of others and one’s' own
self-respect.

1 have said something here which is
rather basic and it may well be used
by critics of this Plan and they may
hurl at this Plan “Why do you not
apply your own test to this plan of
yours? Why do you not lay down a
scheme of employment for every
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body?” Frankly, it is not possible,
because we just do not see how we can
do it at this stage. Certainly, as an
ideal we are prepared to keep it but
we are trying to keep away from the
ideal by putting down that every man
shall have work and food. Certainly
it is the duty of every Government to
see that every man in this country has
food, clothing, shelter and other things.
And yet we just cannot do it in the
way we would like to do it. So, what
i3 the good of saying it? We cannot
just give employment for everybody
in India in the existing circumstances.
We can work to that end, we should
jkeep that as our ideal, obviously it
'must be the ideal of every planner:
# full employment and full productive
employment. But to say that just that
way would be to mislead ourselves and
;. mislead the public. Nevertheless, I
think our thinking should emphasise
that aspect of this problem and empha-
sise it in various ways. For instance.
there is the normal “employment,
whether it is in the fleld or factory or
Government office or business office,
whesever it is, which comes under our
present econumic system. In the
normal way, as business increases or
Government work increases more
people are employed, as we increase
our industrial and agricultural work
more and more people would be em-
ployed. It is true, but there is another
approach to the problem which
requires consideration and that is that
regardless of these economic difficul-
ties, there should be some type of
work, it may be manual labour,—and
manual labour is the best type of work
which you can have—which should be
available to any person who wants
work. No person who wants work
should be denied that, some kind of
work even though it might be of the
simplgst variety should be available.
We can build roads, we can dig canals,
we can make wells and tanks, we can
build houses which are so badly need-
ed in this country; we can have an
enormous housing programme, and su
on and so forth. When we think of
these matters in normal financial
{erms, huge astronomical figures come
nefore us: housing in India. one
hundred crores, five hundred -crores,
and we collapse under the weight of
those figures. And yet, look at it from
another angle. There are those people
doing nothing, houseless most of them:
why should we not somehow harness
‘hat energy and build houses?—not in
those economic and financial terms, in
some other terms which ought to be
capable of being thought out.

This whole question can be
agProached in this way so that we can
bring in and utilise our manpower.
But then we come up against various

‘not a question of objecting to this or

difficulties. Are we to compel our
people? We are a free democracy and
peopie do not believe in compulsion?
In our rechabilitation schemgs we had
fine schemes; we have not been able
to give effect to a lot of them because
people refused to go there. They
preferred a semi-starvation existence
in one place, preferred living in hovels
in one place than prefer living in a
good house with land to work on 500
or 200 miles away. We have even
induced them to go and then they have
come back to the hovel and the semi-
starved existence. We cannot compel
them by law: if a person prefers a
semi-starved existence in a particular
place, we cannot compel him and take
him elsewhere. What are we to do
about them? Are we to compel them
to do that? (Shri Tyagi: “Yes”.) My .
friend says, yes. I self agree that
a measure of compulsion inevitably
comes in at some stage or other.

I have been talking about the un-
employment and work waliting to be
done. Parts of India are heavily popu-
lated and yet there are large parts of
India which are very sparsely popu-
lated which can be developed. The
land is waiting to be tilled, if people
will go there, but people do not. go
there and there is an enormous reluct- .
ance to get out of their ruts. The fact
of the matter is that all of us—with |
all respect to hon. Members of this'
House—have a tendency to live in the
old ruts: sometimes even mental ruts, |
certainly physical. Take our food
habits. If we miss something that we |
are used to, we are very annoyed and '
angry. If we are used to rice, we must
have rice, come what may.........

Shri Kamath: What about fsh, which
the Food Minister recommends?

Shri Jawaharial Nehru: ......... with
the result that even though there
might be food in the country, if a
particular type of food is lacking there
i1s a tremendous hallooballoo. Govern-
ments shiver. Food Ministers cannot
face anybody. Why? Because every-
body likes to live in his own particular
way and maintain his own habits. I
have no objection at ‘all to a person
who likes rice to eat rice, or a person
who likes wheat to eat bread. It is

|
{
i

|

that, but it is a question of adjusting
ourselves to the situation, to certain
obvious difficulties,

Many Members of this House may
know that in western countries, In
Europe, in many countries of Asia,
where war has had a very far-reaching
effect, their entire food habits have
had to be changed by force of circum-
stances. They had to accept thar.
Take a thing which is very desirable ¢




5081  Motion re Five Year Pian 15 OCTOBER 1951 Motion re Five Year Plan 5052

[Shri Jawaharlal Nehru]

but not comfletely necessary—take
sugar. Now—I hope the Food Minister
is not here—oh, he is here, well I hope
he will not listen.

An Hon. Member: Do not orry.
He is hard of hearing. worry

Shri Jawaharlal Nehru: Now, we go
out of our way to pamper to certain
people who shout a lot, get quantities

of sugar from outside, paying heavily
for it.

Shri Kamath: For rasagolas.

Shri Jawaharlar Nehru: Well, if you
went to. England you might get pos-
sibly—I forget now—a spoonful or” so
of sugar a_week and people put up
with it and” sometimes a little notice
is sent to them “We have no sugar;
do not come for the next fortnight”
and they do not go. They do without
it simply. There,is no shouting so far
as I know, while here we are such a
sugary and sometimes ‘soppy people
that unless we have our full quota of
sygar and our sandesh and rasagola
difficulties ‘arise and Government is
blamed and the Food Minister has to
import sugar.

Shri Kamath: And Mr. Tyagi's
shakrani.

Shri Jawaharlal Nehru: We can im-
port many more useful things for
that money. ,That is an example of
how we live in ruts and how we re-
fuse to change our habits and I do
not think that we shall go very far
in this or in any other respect unless
we are prepared to change our habits,
no]tt for céver but in a period of diffi-
culty. . .

1 suppose the reason for our living
and following rather deflnitely set and
precise ways of iife is that our social
system has been rigid. Our profes-
sions, our castes etc. have rather
petrified 'it. We do not like to get
out of a particular habit which our
own group or community has follow-
ed. That 1s a great drawback not only
socially but economically. Unless
in India labour can be transferred and
utilised for various purposes, and it
does not stick to a particular habit
or a particular way of working, you
cannot have new industries. You can-
not have new things. Because in
new industry there is no person train-
ed for that industry. It is a new
thing, of course. Unless you have
that mobility of labour—Ilabour pre-
fers to sit in an odd place somewhere
and live an existence full of .difficulty
and suffering to going out to a new

place, taking all the risk, making
much more money and having better
conditions of living—you find great
difficulty in really working out all your
lans, etc. There again, if you want
hat mobility of labour, etc., we come
back to a certain rigidity in our so-
cial life. To some extent—to a large
extent, I think—our social life has

undergo g change in order to fit in
with modern economic conditions and
in order to be able to help the change-
over to greater wealth production, to
greater production that we all aim at.

Now, what good will it do us if we
make a fine plan, worked out to the
smallest detail, but all these essential
Nimiting factors, social "and economic.
purswe us? I have not a shadow of
doubt that we could build up India
given certain extreme conditions of
peoples’ willingness to work hard and
nll the time. We could build India
up without the slightest reference to
the Finance Minister or to filnance.
But, of course, those conditions are
extreme and to make four hundred
million people behave in a particular
way is a frightfully difficult, almost
impossible, matter. That is where the
difficulty comes in.

Shri Kamath: It will come in our
time. .

Shri Jawaharlal Nehru: 1 hope so.
Anyhow we have to take both into
consideration, the Finance Minister
and the people, and combine their
resources to this end. :

It comes to this that it is quite in-
rvitable, I think, in a country like
India to bring in a certain measure of
compulsion. In what manner and to
whom it should apply is another mat-
ter. The old National Planning Com-
rittee recommended that every
graduate, every person getting a dip-
loma or degree, should not be given
the diploma or degree, till he had
put in a year's labour in fleld or fac-
tory or somewhere. That I thought
and still think is a '‘most excellent
suggestion for a variety of reasons.
Apart from getting labour for build-
ing purposes, from the point of view
of that individual it would be extra-
ordinarily good. Our health will im-
prove; our physique will improve; we
would be altogether better human be-
ings and meanwhile the country
would profit by that labour. There
are difficulties in the way, I know.
Various Provincial Governments have
tried that, or thought of it and have
given it up because of the difficulties.
I do not myself see any difficulty
which is insuperable, apd one may
begin in a small way. One need not
begin with 50 million people. One
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may begin with 50,000 or 10,000 if you
Jdike, but something of the kind is es-
sential. I would personally go a step
iurther. Let us begin with the next step
and say that every person, let us say,
between 20 and 22 years of age should
do two years’ labour for the country.
In other countries where they have
construction for war, military service,
normally every young man between
19 and 21 or 22 has to put in one
year's or two years’ or sometimes
three years’ service in the army; it
does not matter what status he has,
rich or poor, he has to live and work
as an ordinary private for a period
of two or three years. The only per-
sons who are excused are those medi-
cally unfit. Now, that is military con-
scription. 1 am not in favour of mili-
tery conscription. It displays a cer-
tain warlike mentality which I do not
approve, but leaving that out, leaving

war aspect of it, I think that de-
veloped discipline, and raised the
whole morale and physical stature of
that nation. Now, I remember the
example of a country which used to
have military conscription but was
preverited, being defeated in the war
—it was the first World War—from
having any conscription for their de-
fence forces and from having an army.
The country is Bulgaria, a country in
the Balkans. Now, they said, “All
right, we will not have conscription
for war, we will have conscription
for labour”. They conscripted every
able-bodied man there for public
works construction. They inculcated
discipline, had drills, made roads and
bridges. You know that during the
war the country suffered badly and
they turned the whole youth of the
country towards this rehabilitation
work, reconstruction work, of the
country, and in a few years all the
roads, bridges and houses that had
been destroyed had been built up by
conscripted labour and in the mean-
while these young men became
stronger and better, and they finally
went back into civid or other employ-
ment. Now, all these things, I think.
are worth considering, and though I
am the Chairman of the Planning
Commission. I would like to suggest
to my colleagues on the Planning
Commission that they might consider
these various approaches to the prob-
lem of utilising this wasted surplus
labour force of the country, and this
has to be considered not only from
the point of view of utilising this
surplus labour but from the still more
important point of view of raising the
whole tone of the country, and of our
youth more especially.

Now. there is another matter. to
which I should like to refer. Yester-

day, this House passed the Industries
(Development and Regulation) Bill. I
was very happy that we could manage
to pass that during this session, and
it will be very unfortunate indeed if
it had remained over. It had, I regrei
to say, remained waiting long enough.
However, we passed it, and I think it
should help us greatly in our attempts
to plan., Now that Industries (Deve-
lopment and Regulation) Act gives the
State power of regulation and con-
trol over industries,, the question
arises of limiting dividends, profits
and the like, just as the question
arigses of freezing wages and the like
in certain circumstances. Not that
wages are high or salaries are high,
but we are compelled by circum-
stances to stop them at a certain
level till there is more wealth and pro-
vision to enable a rise to be given. All
those questions arise but one matter
which is troubling all of us to somec
extent, and no doubt troubling more
those of our colleagues who are con-
nected with the Finance Ministry.
We talk as I said, of limiting profits
but what about the money which is
referred to—let us say—as black-
market money which never comes in-
to the open. There is no question of
limiting the profit there because it
does not come out......

Shri Kamath: Shri Tyagi
that black money.

is after

- -

Shri Jawaharlal Nehru: There is a
great deal of public resentment—and
very rightly too—against this black-
marketing business and all of us had
exgressed ourselves fairly strongly
against it. But expressions apart, it
is a serious problem from the planning
point of view as well as, of course, the
social point of view. I think various
Provincial Governments have tried to
exert themselves to put a stop to it
and indeed in some measure some-,
times they have succeeded. Large
numbers of individuals have been.
punished though as a rule, those in-
dividuals are what are called, smaller
fries—not the big people. Now if a
small person indulges in black-.
marketing,—it is not good whoever
he may be—but it is rather an,
individual offence. But when big!
people indulge in it—and a fair!
number of them do so—then it
is not an individual offence only—it is:
something much more than that. It
is a social evil and I think it is true
to say that in India this blackmarket-:
ing is something much more than ati:
individual offence. It is a social evil
of some magnitude. Not only is it a:
social evil of that magnitude but any!
plan that you may build up may be,’
to some extent, undermined and
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sabotaged by that social evil. Because
in a sense it affords a certain leak-
age which will affect your plan if that
thing goes on. Therefore, apart from
other reasons, social, moral etc., from
the strictly practical point of view of
your plan and planning, it becomes
essential to curb and scotch this busi-
ness of blackmarketing. After all, we
say that we are going to have a pub-
lic sector and a private sector in cour
plan and of couYse it is quite inevit-
able whatever viewpoint you may have
—whether the public sector should be
bigger and private sector smaller—
that may be so but inevitably there
has to be a public and a private sec-
tor and we say that even the private
sector must be run in conformity
with the objects of the plan. A pri-
vate sector does not mean unrestricted
and absolutely uncontrolled private
enterprise. It is controlled by the
main objectives of the plan. It has
to it in with the plan, it has to work
for that plan. We do not interfere
with it otherwise but it has to accept
the brgad objectives of the plan and
work for it and where it does not
work and where it comes in the way,
we have to step in and take charge
‘of it, if necessary. Now we talk about
‘some kind of control of the private
sector. Surely, it follows from that
argument that there should be control,
if you like, but something much more
than control—of thig blackmarket si-
tuation which is—well, I do not know
what you call it—it is not a private
sector, it is a very secret sector which
works underground. Therefore 1 say
that we have to consider both as
Government and as Planning Com-
mission as a madtter of urgent con-
sequence, how to deal with this
blackmarketing as a social evil. It
7 .M. is difficult. As the situation is to-
day we have found it-rather difficult
to deal with it. because the proces-
ses of the law are slow and technical
and the resources at the command
of some of those gentlemen 9ccused
»f blackmarketing are fairly big. And
s0. State Governments have proceed-
ed in the law courts against them,
and after a year or two or three
vears of trial the cases collapse. And
then again. because large sums of
money are involved. the way to
temptation is open too to many
oeovnle who enauire into this matter.
And then. finally. the law itself was
a0t normally meant to deal with
‘hese large-scale secret social evils.
Rn  thev escape the net of the law.
Now, all these are problems. I think
one thing we should decide in our
minds—that we must find some way.
and if it is necessary to have fresh
and additional powers in law I am

quite sure that this Parliament would '
not grudge them and the country
would approve of them, provided
they can deal adequately with this
great social evil of blackmarketing.

This of course naturally is not re-
ferred to in this book, because this
18 a prosaic matter of schemes and
things and priorities. But I can tell
you that this is a matter very much
in the minds of the Planning Com-
mission. During these two or three
months since the publication of this
report we have received a large
number of suggestions etc. and they
are being considered daily and con-
ferences are taking place. 8 a re-
sult the new and the final report is
gradually taking shape in our minds
and in our notes. This flnal report
or final plan is likely to be in three
volumes: Volume I—Policy and Ad-
ministration, Volume II—Plan for the
Public Sector, and Volume III—Plan-
ning for Industry in the Private Sec-
go:;. il'l‘his would contain fairly full
etails.

One misapprehension I want to re-
move from your minds. Many people
have thought that this Plan depends
upon foreign help. That is not so.
We welcome foreign help, if it comes.
But the Plan, contained in this book
does not depend upon foreign help at
all. What we have said is this. We
havg made a2 plan regardless of
foreign help. If foreign help comes,
we enlarge that plan, we go further.
It is not that the plan is affected by
it. Only, it is enlarged by the foreign
help that comes in, just as we can
enlarge it if we ourselves work harder
in this country. This particular Plan,
as it is, does not depend on foreign
help at all. In the second and third
stages, if foreign help comes, it
means that we can increase by 20 or
40 per cent. in the course of five years.
In fact, although it is called the Five
Year Paln, it is possible—I hope it
may happen—that we can go much
further within flve years, not so much
because of the money coming in from
elsewhere but because of good public
response. I have little doubt tha; we
can go beyond fhis Plan within the
flve years.

Now, I do not wish to take much of
the time of the House. I have not
dealt with the details of the Plan,
partly because the book has been with
the Members for three months now’
and they have discussed it and. partly.
because any details can be consider-
ed if suggestions are made. Other-
wise we are likely to be lost in this
large forest of plans etc.



8087  Motion re Five Year Plan i3 OCTOBER 1951 Motion re Five Year Plan 5088

Now, this debate that I am ventur-
ing to initiate in this House is largely
meant to receive an indication of the
mind of the House as far as possible,
so that the Planning Commission
should understand how hon. Membets
think, to get particular suggestions
from them, far-reaching or small, and

thus be helped in making and finalis- -

ing this Plan. I will submit to the
House that- it would not serve any
useful purpose, if Members suggest
here—I mean at this stage—odd
schemes or odd plans. This particular
scheme should be included and this
River Valley Scheme should come in.
That is a matter which should be con-
sidered and can be discussed with the
Planning Commission, but to discuss
the importance of a particular scheme
here in this debate which is meant to
cover broader issues would ngf help
very much. The House wijll remem-
ber that the Planning ommission
would like to include scores of other
schemes in these projects. The real
difficulty is this picking and choosing,
this business of priorities because
you cannot go beyond a ecrtain figure.
Unless you do something which en-
ables you to go beyond" that figure
later on, we must keep within that
figure. Otherwise the Plan becomes
unrealistic. Therefore, we have always
to think if we are to put in something,
what we have to take out of the Plan.

Now, I want to be quite frank *ith
you; it grieves me that matters like
education do not find a more import-
ant place in this Plan, because. after
all, education is a basic thing. I am
not particularly enamoured. I might
say, of present day education (Hear,
hear). That is another thing, but after
all education is the basic thing for
everything (Hear, hear) and not only
education in the technical sense, in-
volving technicians, scientists, ‘engineers,
doctors and the like—not I hope, so
many lawyers—but if I may add. I
want a fuller education, because I am
getting rather frightened of these very
high-class experts and specialists who
sometimes come from other countries
and sometimes you find in this country.
who are exceedingly good for the parti-
cular work they might do, but for the
rest they have no conception of life's
problems and how to meet them. That
is, I should like our education to be
an education in living, not merely in
working a machine or something. So
1 attach the greatest importance to
education. It hurts me to see that we
have not got money for education and
in the long run it will not psy us.
Nevertheless, compelled by circum-
stances, we have given certain priori-
ties for this much abused education
somewhat low in the gcale, What is
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one to do? Are we to give up a River
Valley Scheme which promises more
food, more power, more agricultural
land, more canals etc. and more w

ultimately? If we spend what

have today even in the best of acti-
vities like education and health. we
have nothing left over. This means
that we remain we arec and we do not
move at all. Because, all the progress
that we make comes from what is left
over after consumption. The bigger
the saving, the greater the progress:
it is a very simple formula. You can
get more savings by more production
or by less consumption. Consump-
tion, generally speaking, is not very
great. Leaving out certain wasteful
classes at the top, the average man
in India has not got the money to con-
sume much. We have either to pro-
duce: more or consume less, that- is
tighten our belts in order to save more
or have more later or have both. That
is the problem. We cannot eat the
cake all the time and still have it too.
We have to face the problem of pri-
orities. As I just pointed out to you,
i we provide something in the nature
of a luxury, we may have to-do away
with things which are necessities.

Many Members bring forward the
examples of certain Communist coun-
tries like Russia. There is much in
the Russian example which is very
helpful to us and from which we can
learn. But. I hope hon. Members will
also remember the heavy price that
Russia paid for it: the price of tight-
ening the belt not for a month or a
year, but for a generation, tightening
the belt and living in the hardest pos-
sible way so as to build for the future.
Normally speaking, no country with
a democratic Government or democra-
tic processes can force the people to
undergo that kind of tightening of the
belt and suffering which was done
there. We cannot do it. On the other-
hand, if we do not make adequate
progress, then we weaken. Then, the
problem comes before us. If we can-
not make progress in this particular
way, must we adopt other ways, other
economic systems and the like? In the
final analysis, in the conflict of ideo-
logles in the rest of the world toda{.
it 1s not armies that will prevall; it iy
not victory in war that, will prevalil;
but that economic system will prevail
which delivers the goods in the best
way. It is not that the same economic
system might prevail in every country.
There might he variations: there might
be alterations suited to the genius or
to the conditions of a particular coun-
try. Ultimately, that system will pre-
vail which succeeds in solving the eco-
nomic and social problems because
they are the basic problems. If by any
chance the system that we are living
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under today {ails to solve them, then,
ingyitably we have to search for some
[ way, some other system. Be-
cause, it would be quite absurd to say
that this particular system 1is so
sacrosanct, that it cannot be changed
come what may. It is absurd because
we ought to grow, we want to live well
and° we want the country to live well
and progress and become strong,
powerful, and cultured and all that.
That is important: not preserving any
particular system.

We feel that what has been mention-
ed in this report of the Planning Com-
mission is a realisable thing. is a thin«
which. in any event. whatever we may
do in the ultimate future, is the basis
on which we should proceed. Now. if
we want to change it here and there.
we shall change it. There is nothin¢
immutable in it. But. once we adopt
a plan, it is right that we should think
of it in some terms of finality: not
ultimate finality. Because, if you do
rot think in those terms, then you
never cive effect to it. You will always
be thinking of changing it here and
there. instead of working it in the
field and the factory: you will be
srguing and debating about this
change and that and nothing will be
done. TUltimately {t dnes not matte-
what plan you make. Ultimately what
vou and T and the rest of the countrv
do. that is what makes the difference
So do not. after you have adooted it.
think of it as something which was
gnod enough to talk ahout. but let us
change it now. That is foolish, if you
will permit me to use that word. Let
us work ahead and hard and when
you work the plan, that will give the
training for you and me as to how we
can change it. because we will see the
difficulties when we grapple _ with
them, not when we theorise in Parlis-
ment or elsewhere in an academic way
When we grapple with the work in the
actual working of the nlan, then ob-
viously you will see where change is
necessary and we m»nke the change
then after that experience.

Therefore I submit this Plan to the
House and on behalf of the Planning
Commission I, would like to thank
those Members of the House who have
taken so much interest in planning and
who have come so often to the Plan-
ning Commission. or met the members
and officers of the Commigsion and dis-
cussed plans with them during the last
few weeks. And I can assure them
that the Planning Commission would
always wdlcome this tyve ,of interest

because we are all not wedded to any- -

thing. We are all exploring, groping
anpd considering difficult matters and

thinking of the fact of vast numbers
of people—350 millions of human
beings. This is a tremendous under-
taking. It is a frightening undertak-
ing to think about it. At the same
time it is Inspiring to think that we
are working for the mighty cause
of raising these 350 millions. This is
a great enterprise and an adventure.
if we look upon it in that way: and
not, with all respect if I may say so.
look at it from the point of view of
the academic professor. not look at it
from the accountant’s point of view,
not lopk at it from the mere critic's
point of view, but lnok at it from the
point of view, of a tremendous adven-
ture for these millions of people which
I have not the shadow of a douht, will
yield rich results. Whatever the re-
sults, future generations of the next
ten years will show. But the mere act
of working it will raise this nation to
higher levels.

Mr. Deputy-Speaker: Motion moved:

“That the draft outline of the
First Five Year Plan prepared by
the Planning Commission, be taken
into consideration.”

'

Now, a number of hon. Members
have tabled amendments. I would
like to know how long we bropose to
sit. Shall we sit up to 8 o’clock?

Shri Jawaharlal Nehru: T am in the

‘hands of the House. If you like. we

can sit till 8 o’clock.

Shri B. Das (Orissa): Sir, we would
Uke to.........

Mr. Deputy-Speaker: Order, order.

Many hon. Members. would like to
take part in the debate and there is
no good complaining to-morrow that
many hon. Members have not had time
to take part in the debate. Somehow,
I think we may have to stay here for
dinner to-night. Therefore, let us carry
on as long as possible—say till 8-30.
And if hon. Members will' not
exceed the time-limit—and the prac-
tice is on such motions to have a
maximum time limit of 15 minuteg for
each hon. Member—and if hon. Mem-
bers will only state their points, then
it will be possible to accommodate a
number of hon. Members. Of course.
this is a general debate on a general
plan, but Members. as was referred,
to by the hon. the Leader of the;
House, will have more opportunitiey
later on. Therefore if the debate pro-
ceeds on the lines that I have indicat-
ed, a number of hon. Members will be
able to get opportunities to take part
in the debate.
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- Bhri Kamath: Does your announée-
ment of dinner mean that we will
have a post-prandial sitting also?

Mr. Deputy-Speaker:
clude at 8-30 p.Mm.

( Shri Syamnandan Sabaya (Bihar):
Sir, this is by far the most important
motion that this House has been cajled
upon to consider. The purpose of the
hon. Prime Minister in bringing for-
ward this motion is that Members in
this House may have the opportunity
of making constructive and definite
suggestions and of stating their re-
actions to the Plan placed before us.
If you limit the speeches on the mo-
tion to 15 minutes I submit with
great respect that it will not serve
wne  purpose in view. The reason
why the time limit is suggested is that
we have not much time before us.
But can we not sit tomorrow and the
day after? We have been sitting all
these days and I do not think any-
thing will be lost if you extend the
session by one day more. The House
has been very efficient in passing the
Bills during the last two days but I
do not think that we should hustle
the discussion of the Planning Com-
mission’s " report.

Shri Jawaharla] Nehru: It js entire-
ly for you, Sir, to determine the length
of time for the speeches. Obviously
il the time is limited more Members
would be able to speak and if it is
pot limited fewer number will be able
to speak. We should like as many
Members to speak as possible. But 1
would submit that the prolongation
of the session beyond tomorrow would
be extremely incovenient and upset-
ting. This session was supposed to
have ended on the 6th and it has gone
on from day to day. I might express
my appreciation, if I may, to the
House for putting through so much
business in the last few days and I
ain grateful for it but prolonging the
session beyond tomorrow would be
unfortunate.

Mr. Deputy-Speaker: So far as the
time limit is concerned I am not try-
ing to impose any restriction. The
rule with respect to resolutions or
motions specifically lays down that 15
minutes will be the maximum time.

Shri Kamath: In that rule half an
hour is laid down for the Mover.

Mr. Deputy-Speaker: So far as the
Minister of Government jis concerned
half an hour or more is laid down.
In cases if the particular point is not
over, I shall allow a few more
minutes, not exceeding flve" minutes.
Quite a number of hon. Members
would like to take part in the discus-

We will con-

sion, and if a Member goes on speak-
ing endlessly, as we had occasion to
aexperience with respect to Bills, not
many Members can have the op-
portunity to speak. I do not propose
to make this occasion as if it were
a discussion on a Bill. It is purely a
motion. Sitting beyond tomorrow, is
physically impossible. Tonight we
shall carry on till 8-30 P.M.

Shri Kamath: What happens to Mr.
Santhanam'’s Bill which is still out-
standing?

Pandit Thakur Das Bhargava (Pun-
jab): Tomorrow we finish at 6 P.m.

Mr. Deputy-Spcaker: Yes, we will
finish at 6 o’clock. L'here are a number
of amendments tabled, In view of
whatsthe Prime Minister has said, I
do not know whether Members would
like to move them. They really re-
late to details which will certainly be
taken into consideration by the Plan-
ning Commission later on. Hon. Mem-
bers need not confine themselves to
these amendments or the topics refer-
red to therein. They can always pass
on to the Commission either in per-
son, or through memorandum, what-
ever topics they want to get included.
If that is borne in mind I do net know
if hon. Members would like me to
place the amendments before the
House. (Interruption).

Shri P. Kodanda Ramiah (Madras):
I am not moving my amendment.

Shri Jnani Ram (Bihar): 1 am not
moving ming.

Shri R. Velayudhan
Cochin): I beg to move:

In the original motion, add the fol-
lowing at the end:

“and having considered the Re-
port this House is of opinion that
the Report of the Planning Com-
mission be referred to an expert
Committee consisting of the mem-
bers of the various political
parties with a view to re-formu-
late a ‘Five Year National Plan’
for India.”

Mr. Deputy-Speaker: Then there
are five amendments in the name of
Shri Kshudiram Mahata. The hon.
Member is absent. There is one
amendment of Mr. Sarwate—the hon.
Member is also absent. Then 8hri
Krishpanand Rai’s amendment.

Shri Krishnanand Rai (Uttar Pra-
desh): I am not moving.

Dr. M. M. Das (West Bengals)‘:rl ;{3
not moving my amendment,
I would lke to speak, !

(Travancore-
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Mr. Deputy-8peaker: Then Shri A.
C. Guha's amendment—he is not in
his seat. Shri J. N. Hazarika has two
amendments.

Shri J. N. Hazarika (Assarn): Not
moving, Sir, but I wish to speak.

Salkh Mohiuddin (Bihar): I am not
moving, Sir.

Dr. Ram Subhag Singh (Bihar): I
asrl:n also not moving my amendments,
r.

Shri R, K. Chaudhuri (Assam): 1
will not move my amendment provid-
ed you allow me to speak.

Mr. Deputy-Speaker: It should not
il:xe conditional—all right, not move-
g

®hri R. X. Chaudhuri: Do I under-
stand you will give me an opportunity
of speaking?

Mr. Deputy-Speaker: I shall try—I
cannot promise. Then the amend-
ment of Shri Damoder Swarup Seth.

Shri D. 8. Seth (Uttar Pradesh): I
beg to move:

In the original motion, add the fol-
lowing at the end:

“and having considered the Re-
port this House is of opinion that
a8 the existing socio-economic
structure has failed to satisfy the
basic human needs and to seek
to maintain it unchanged is to ig-
nore reality and invite defeat, the
report should be referred back to
the Planning Commission to re-
draft the same on the socialist
structure of society which would
necessifate economic equality es-
sential  for a classless society
which was the cherished goal of
the Father of the Nation, Maha-
tma Gandhi, not for this country
alone but for the whole world.”

Mr. Deputy-Speaker: Then the
amendment of Shri R. Venkataraman.

Shri Venkataraman (Madras): I am
not moving, Sir.

Mr. Deputy-Speaker: Amendment of
8hri Kamath.

Shri Kamath: I beg to move:

In the original motion, add the fol-
lowing at the end: ‘

“and having considered the Re-

rt tanis House is regretfully of

e opinion that the Draft Plan is
unsuitable to the needs and con-
dition of India.”

Mr. Deputy-Speaker: Three amend-
ments which have been moved are
before the House for discussion. For
purposes of convenience of agjust-
ment of debate and so that I may be
enabled to call Members and regulate
the debate and bring it up to level, I
would suggest that hon. Members who
want to partake in the discussion may
kindly pass on a chit so that I may
be able to tabulate the names of
speakers......

Shri Kamath: Those who have
moved amendments should be exempt
from the chit method.

Mr. Deputy-Speaker: They also may
pass on chits.

Shri B. Das: Sir, at the outset 1
must say that the House is very
grateful for the very clarifying
speech which my leader and the
Prime Minister delivered a few
minutes ago. I also should congratu-
late the five members of the Planning
Commission who put in many hours
of work to draft the provisional Plan
for five years which we are now
going to consider. Their sincerity
of purpose I do not doubt; they have,
as the Leader of the House just now
said, brought us a Plan not neces-
sarily to accept in toto but to examine
it and to put such of it into force so
that national prosperity may dawn.
One thing that struck me very ‘much
when the hon. the Prime Minister was
speaking was that he said that we
may do away with the office of the
Finance Minister. That is a very
new approach which has come before
this House, and it is a very creditable
approach to the problem. The
Father of the Nation, our great leader
Mahatma Gandhi, wanted our country
to be self-sufficient. FHe advised that
India’s national economy should not
be subordinated to western economy
or even to Russian economy. .I agree
with the hon. the Prime Minister
that at times Russian economy m

have to be adopted to suit Indias
peculiar conditions, the accidental
conditions of India. We do not re-
quire a Finance Minister. 1 will be
relieved of income-tax. I see Mr.
Tyagi is looking up. No Finance
Minister—no taxes and no Mr. Tyagi
to ask us to pay arears of income-
tax. But did we follow the new
angle which Mahatma Gandhi introduc-

in our national economy? Ha

we ‘thought of Planning for rural self-
sufficiency—groups of villages pro-
ducing what they need—so that we
may not be under the clutches of
black-marketers .whom the Prime
Minister very justly condemned 8o
thoroughly? ~Are we not still in the
clutches of the exploiters of Bombay
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and Ahmedabad who deny us a piece
of cloth in our villages? But, Sir, the
Father of the Nation is no more. His
dream of self-sufficiency, though it is
occasionally re-echoed on the floor of
this House and attempted by the
Sarvodaya movement, of which I
believe my hon. friend Mr. Gulzari
Lal Nanda is a member,—that dream
remains still a dream.

If we are to approach the problem
of Planning with the object of national
self-sufficiency, of complete national
economy without domination of
western system of economy, then it
is time that the leaders of the nation
including my leadar the Prime
Minister should see whether the
country cannot modulate, cannot
direct the objectives of this Five Year
Plan of the Planning Commission to
a Sarvodaya system of planning. But
that idea of rural self-sufficiency has
not entered the deliberations of the
Planning Commission. The Planning
Commission had no time to deliberate
upon that Sarvodaya school of national
economy, that Sarvodaya doctrine
of Mahatma Gandhi. This hybrid
Planning Commission report is for
a mixed economy—a combination of
western and eastern economy. It is
not India’s philosophy; nor is it wes-
tern philosophy. We are trying to ad-
vance as best as we can.

The Prime Minister rightly praised
the recommendations of the Neogy
Committee in the Advisory Planning
Board’s report. The National Plan-
ning Committee was mentioned. It
was our first attempt. Shri Jawahar-
lal Nehru was the Chairman of the

* National Planning Committee and our
friend Prof. K. T. Shah was the
Secretary. He produced books, but
they became a little more idealistic
and therefore could not be accepted
by the President of the Planning
Commission, the hon. Shri Jawhar-
lal Nehru, in toto.

Shri Kamath: How do you know?

Shri B. Das: As I read it from this
report,—this is how the five gentlemen
thought of it. However, it had set an
ideal before the nation and all students
of economy, all national planners,

ewill derive great knowledge by persu-

ing those books which were so ably
edited by our distinguished friend
Prof. K. T. Shah.

Sir, the Prime Minister spoke of
scorching the black-marketeers. Who
does not want to scorch them? In
1948 the Constitution Assembly spent
months afier months to consider how
to do away with the black-marketeers.
Sir, I can give a ready solution to the
Government of India and to the

Prime  Minister. Tomorrow, we
are adjourning for some months: The
Prime Minister and the Government
of India can pass an Ordinance which
will be promulgated from the 17th of
this month. If the Government have
the courage they can scorch black-
marketing by hanging a few of them
and putting the rest of them in jail.

Shri Kamath: Hanging? Why not
flogging also?

Shri B. Das: While millions are
starving and hundreds are dying of
hunger what does it matter if a few
exploiters are hanged from the trees?
Our successors the Socialists say that
they will see that these exploiters are
hanged from the trees.

Pandit Thakur Das Bhargava: Whip-
ping would be_better.

Shri B. Das: Hanging and whipping
together. Drastic remedy is neces-
sary if we want to save India from
the exploitation of a few moneyed
men who are living as parasites.

Sir, I am a student of Indian
history. I never know of any period
in Indian history when the whole
national economy, national -culture
were under the influence of black-
marketeers and moneyed classes. But
today the vested interests and black-
marketeers: are ruling the national
economy and culture of my country.

To talk of mixed economy, as the
Planning Commission has done is to
talk of Sarvoedaya and western
economy. The Planning Commission
should examine whether Mahatma
Gandhi’s principles of rural self-suffi-
ciency cannot be evolved in our
country. But it has given no atten-
tion to it. It requires calm thinking,
not when our minds are over-weighted

with the Finance  Minister’s de-
mand of foreign exchange and
capital programme. The two

programmes must be kept apart.
Let the Europeanised section of our
capitalists, who are completely
swaying our Government, in associa-
tion with America and U. K. continue,
I do not care. We have now passed
three years after our great leader

“has departed. We should at least

now try to see whether India cannot

_ be self-sufficient by the Sarvodaye

system which is the nearer approach
to the Russian  system. Russia
repudiated _all debts. We need not
repudiate any debt. But England sits
tight on my 600 crores of sterling
balances and does not allow any free
play of it to our Finance Minister.
European economy all the time domi-
nates over us. Therefore the Plan-
ning Commission will get ample time
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to consider these things in future
after the election affair is over.

Deputy-Speaker: There is no ques-
tion of repudiation of debts on our
part. We have no debts to pay. We
have only to receive.

Shri B. Das: Rs. 2,500/- crores of
national debt we have, and the
Finance Minister pays something like
Rs. 49 crores as interest per annum.
That debt, of course, my triends here
would like to repudiate, so that they
do not have to pay anything. 1 am
tor mixed economy, and Western
thoughts have got so embedded in me
that | want to settle all thig debt of
Rs. 2,500/- crores which our Govern-
ment has incurred. !

I refer to this booklet ‘The First
Five Years Plan—A Summary of it"’.
On page 7 the expansion programme
in the private sector is given, and
automobiles, aluminium and other
items are given. I tind that everybody
18 for hydro-electric development,
multi-purpose projects, etc. We do
not hnd any ot our experlencpd
engineers—the experts now in India,
and all of them are going away or
gone to attend inteynatipnal con-
terences. Now, speaking of the multi-
purpose project of Hirakud which I
nave got in Orissa where some Rs. 48
crores are Lo be spent which is antici-
pated to go up now to Rs. 98 crores,
the Chiet Engineer has gone to
America or mallaya or somewhere.
Independence has taught us the roving
spirit, at least to many, and they run
away. How does Government tolerate
this? Speaking of Mr. Sri Prakasa’s
Ministry, the Natural Resources and
Saentine Research Ministry, the
secretary is away, the Additional
Secretary is away. In the case of &
technical project like the Hirakud,
the Chief Kngineer has gone away,
and that Chiet Engineer has been sent
temporarily to fill up the gap, because
there has veen a lot of golmal Lhere,
and lots of money are being squander-
ed. Is this the way to plan? Is this the
way we shall develop our country?
Something better is needed. { If Govern-
ment wants multi-purpose” projects,
electrification of railways, etc.,, they
should plan it properly. Electrifica-
lion of railways and the generation of
300 million Kilowatts of electricity
these are projects of vagt magnitude
where many many millions many many
crores of rupees will have to be spent.
Being an electrical engineer myselt,
I feel pained that this matter is not
touched, while other matters are
being touched.” I will follow the

advice of my leader. He said it is
not for us to criticise each of the
recommendations that are now before
us, but that we must give suggestions
that will improve our national gevelop-
ment. It is true that I cannot recom-
mend the adoption of the Soviet
system, but Government must divide
their planning into two sectors. People
who want to work and produce for
self-sufficlency have nothing to do
with the capitalist system. If we are
not self-sufficient, it is the capitalist
society and the black-marketeers who
have prevented my Government from
proceeding further. How can we be self-
sufficient when our national economy is
subordinated tothat of the U.S.A.and
U. K.? What is the crux of the
problem. If we separate our two
economies, and allow the urban areas
prosper in their own semi-foreign
way of devzloping industries, perhaps
national prosperity will come nearer.

Mr. Deputy-Speaker: Damoder
Swaroop Seth.

Shri R. Velayudhan: He did not
stand up. I stood up.

Mr. Deputy-Speaker: That does not
matter. He has tabled an amendment.
If he does not want to speak, he will
lose his right. Shri Biswanath Das.

Shri Biswanath Das (Orissa): Sir,
1 very much welcome the report which
proposes to plarr for flve years
ahead. Sir, my only disappointment is
that such an important report should
have come in for discussion at this fag
end of the session, especially when we
are not in a mood to think anything
seriously. Ours was a Police State. 1f
we mean converting a Police State
into a Welfare State, nothing is more
welcome than the attempt to develop
a planned economy. This pianning
may be short term planning or long-
term planning or a short-term plan-
ning with a view towards a long-
term planning. But in any event, in
a country like ours, planning has its
obvious difficulties. In this I believe,
though reference has been made to
Russia, we cannot, I believe. have
any help and much less inspira-
tion, from that system or from the
planning adopted in Russia for
obvious reasons. In the first place,
ours is a democratic system which
has been alluded to by the Hon. Leader
of the House. That has its own diffi-
culties. Added to it,. we have got
also the Fundamental Rights which
impose very important limitations on
the State activities and give lot of
.C%E for individual freedom of
action in the fleld of economic
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reconstruction and the rest. Again,
Russia started with some wealith to
call its own. We were being exploit-
ed for hundreds of years. There was
no foreign administration in Russia.
There was no foreign Government.
Whatever wealth Russia had ac-
cumulated in the treasuries of the
Czar was accunfulated in the country
itself. There was no foreign exploitation
to transmit the country's wealth from
Russia to any country other than
Russia itself but in our case all the
wealth that was produced in India
was being transmitted to forel
countries and specially to Britain.
That being the position, India was left
exploited and was left with bones and
skins, when the British left. These
are important and weighty considera-
tions which people have to take note
of. While Russia took ten yeers to
plan the first year planning comes
after 1927—, it is a matter of pride
for us that the Ministry could think
of planning for this country soon
‘after flve years after emancipation
despite the serious problems they had
to face by way of refugee rehabilita-
tion and war in Kashmir and all the
rest of it.

There are other difficulties of
comparison between Russia and India.
Look at the land space, the huge land-
scape of Russia and its population.
While Russia has to plan for a popu-
lation of nineteen crores India has
to plan for a population of thirtyfive
crores. While we are being huddled
together within the limited space of
twelve lakhs of square miles Russia
has the widest possible area thatany
nation has, eightysix lakhs of square
miles. Therefore I am afraid that
any idea of taking guidance from
Russia in any respect will not be
very useful, much less heloful, to our
planning. -

While I welcome planning I must
confess that I am not satisfled with
the way certain aspects of the plan-
ning have been done. T1 fail to under-
stand 'why the Commission had
thought it necessary to impose a
contribution oa the States. Sir, it is
a matter of comon kmnowledge that
during the British administration
different States had different grades
of development. Wherever commerce
and other conveniences suited Britain
it cared to see that that Province or
that particular area was developed.
That way our Provinces have been
developed; that way our industries
have been located. That being the
position I do not see the wisdom of
“the Planning Commission in having
first called upon the States to pay a
contribution. Why should the States

pay a contribution? You are taking
all the convenient sources of revenue.
The States are left with certain
specific sources which are inelastie.
To illustrate the position how it
makes it difficult if not possible for
the States to get any benefit under
this Planning, I will cite the cases of
certhin States like Orissa, Assam,
Rajasthan, Madhya Bharat and certain
other States. They are too many to
be enumerated in this regard. Take
the case of my Province. My Pro-
vince started with a startling deficit
of Rs. 3 crores. Subsequently on
examination by the  Finance Depart-
ment it was reduced to Rs. 95 lakhs,
What is the value of your Planning?
You plan on the basis that Orissa will
be able to find a contribution for your
planning. But I assure you Origsa
cannot, because just before you start
planning Orissa has to tax herself to
find a sum of Rs. 95 lakhs.

Shri B. Das: That is f.
Commission. s for the Finance

- Shri Bishwanath Das: I am thank
to my friend, but I am not very holf\gE
ful. Whatever it is, a Province that
has to find Rs. 95 lakhs, could you ex-
pect  anything from  that Pro-
vince? Have you _ any way
developed, improvedthe tax-paying
capacity of the tax-payer? With what
face could you approach the tax-payer
for money?. There are other Provinces
like Orissa. In Rajasthan it is the
same thing. If newsnaner reports are
correct, Rajasthan also had to resort
to new sources of taxation to meet fts
deflcit. So is the case with Assam.
It is not able to make both ends meet.
ere is it to find contribution for
your development? What is true of
these two Provinces is true of many
more Provinces. Under these circum-
stances, I fail to see the Wwisdom of
the Planning Commission and with all
my respect for them and for their
arduous planning, I must confess that
it would not be operative and as such
will not be helpful. Since my time {s
short, let me state my points.

Then I come to the second aspect of
the question, namely the sterling
balances. It depends also on the re-;
lease of the sterling balances, Looking |
at the position of England, I will be :
very glad if the Government of India -
and the Finance Minister and the |
Cabinet are able to get release of our .
moneys and utilize them for planning, |
but I am not very hopeful. Let me .
not take any more time on this subject. ;

. As for foreign aid, I believe that .
We must know our own limitations. I’
stand by the foreign policy of the han.
Prime Minister. That being so. ] also
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take the full implications that arise
out of that policy. When 1 agree to
the policy, I agree to the implications
in entirety. We have refused to be
under control of any of these big
States, because we feel that world
peace is a thing greater, higher and
nobler than what little benefit we get
from any such State. When that posi-
tion has been taken, I do not see why
we should think of any foreign aid.
Let us not think of any foreign aid: if
it comes, it is welcome. I am thank-
ful to the Cabinet and also to the
Planning Commission for having kept
it as a separate item.

Having stated so much I come to
the important objective which I have
of the blue print of the planning pre-
sented tous. Letme state here clearly
that I absolutely differ from the Plan-
ning Commission.........

Mr. Deputy-8peaker:
more,

Shri Biswanath Das: I absolutely
differ from the method and approach
of the Planning Commission.: I am
sorry, I have not got the time; other-
wise I would have touched on this
aspect of the question fully. Anyway,
1 feel that the Planning Commission
has failed in its planning and it is
bound to fail because the method of
approach is absolutely different from
the approach that I would like to have.
I have stated it in the pnress and I do
now know whether the Planning Com-
mission have got a copy of-.it and 1
stressed it there. Let me state the
position. Sir, You have provided some
money for the devclopment of public
health and welfare in the villages. How
can you do it? You have not planned
to utilize the three lakhs and odd
tons of refuse that people daily throw
into the open streets. That you have
not utilized; I find nothing in the
Planning Commission’s report, to
utilize this, to develop agriculture on
the one hand and improve the health
of your country on the other. Your
Planning Commission’s report is silent
in this regard. “"How can you plan
public heaith in” this country of five
lakhs of villages in India. unless and
until you provide ways and means to
ronserve the refuse matter which is
thrown out into the streets against
sur shastric injuctions, which is being
thrown in a most unshastric way into
.he open on the surface. That is to be
atilized for the development of agri-
:ulture as also for the preservation
and improvement of public
Jntil and unless that is done, any
slan  is bound to be a costly failure
n this country..

One minute

health.
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8 p.M,

Sir, I now come to developnient of
public health and drinking water. You
cannnt develop the drinking water re-
sources of the country unless you find
ways and means to utilise the water
hyacinth and weeds that infest the
tanks all over the couhtry bringing in
malaria and making the water unfit
for human consumption.

[SHRIMATI DURGABAI in the Chair.]

I am sorry, Madam; I shall be thank-
ful if you will give me a manute or
two. I am sorry I have not got the
time; otherwise, I would have placed
before the House my views on these
important aspects. I differ from the
method of approuch that has been
adopted by the Planning Commission.
I claim that the Planning Commission’s
report is a report that would suit the
occidental countries; it would not suit
an oriental country. You have referred
to medical aid. I feel, Madam, and
I assert here that you have failed and
you will equally fail in this respect.
You have got 20 or 22 medical colleges
and the annual output of these colleges
will not be able to meet the replace-
ment of the men in the institutions
that you have. Unless and until you
develop your science of Ayurveda and
develop the indigenous systems of
treatment, you will never be able to
solve the problem and give refresher
courses to our Kavirajas to utilise
them to the best advantage.

Mr. Chairman: I am sorry; if any
more suggestions are to be made, they
may be communicated.

Shri R. Velayudhan:
deep attention to the introductory
speech of the Chairman of the
Planning Commission. At the same
time, I was trying to find out what
interest or enthusiasm he would be
able to create in the minds of the

I listened with

Members from the South, including
myself.

Sir. Madam, . . .

Mr. Chairman: It does not matter:
you may call me Sir: I have already
said that.

Shri R. Velayudhan: Sir, I must say.
that I was thoroughly disappointed

.over the Planning Commiss’}on s report

as well as the introductory speech of
the hon. Prime Minister who is the
Chairman of the Planning Commissipn.
1 think when one reads the Planning
Commission’s report and at the same
time, when one heard the speech of the
hon. Prime Minister, it leaves only
a kind of confusion in the mind of
not only those who read, but in the
minds of those who have framed this
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Plan. . Of course this is a big volume
and it takes a lot of time to go
through it. But, when I went through
that volume, I found that it contained
only a few statistics collected from
the Government of India offices as
wel as from thé States and also from
industrial and other concerns. _In
fact, when we first heard that a Natio-
nal Planning Commission will be ap-
pointed we were very happy because
we thought that the Plan would
envisage something which will enthuse
the people of this country as a whole.
But this Plan has not given anything
at all to enthuse the people of this
country. That is the first complaint
I have to make about this Plan and
its framers.
Shri B. Das;: Why do you not
consult Prof. Shah?

Shri R. Velayudhan: Another im-
portant factor that the Planning Com-
mission has omitted to do is to lay
down some basis for their Plan. Of
course, the Prime Minister has gaid
that no plan can be formulated out-
side the constitutional structure of
India. Of course that is no reason,
because we know that ours is not a
rigid Constitution. It is an elastic
Constitution and therefore there is no
need to limit our plan in that restric-
tive sense. To have that restrictive
gense is itself a fundamentally wrong
approach for planning in India.

Then, Madam, when I heard the hon.
Prime Minister I felt that even though
he was very enthusiastic about develop-
ments being made in this country in
various directions, and the need for
solving many of our problems, he was
thoroughly ignorant of the way and
the method of solving the problems
that face the country now. As I said,
the report of the Planning Commission
is only a collection of data from the
various Provinces and private-sectors.
It leaves no room for the amelioration
of the lot of the people and for the
development of the people as a whole
as social beings. Great platitudes and
great and enthusiastic words are there
in the report. But as to how it is going
to work for the welfare of the people
there is nothing at all in it.

Khwaja Inait Ullah (Bihar): Wait
for five years. '

Shri R. Velayudhan: I am not going
to wait for flve years, because I be-
lieve in immediate solution for im-
mediate problems, though. at the same
time I realise there are long-term
problems which require long-term
solutions also. It is clear to me that
this Plan is only a development of the
present working of the Government of

391 PSD '

India and this Plan envisages nothing
else. What we would like to have
in India is a fundamental change of
the social structure of the country,
and unless and until that is accepted
by the Government, no plan is
going to be acceptable by the people
of the country. That  is not
going to be adopted by the people of
the country; nor will it enthuse the
geople of our country. What is the
asis of this planning? The Prime
Minister said he does not believe in
philosophy. But there must be a
philosophy of action or ideal behind
certain things when we want to do
certain things. But here we lack a
philosophy of action and in this
direction the Planning Commission has
failed completely, it has failed miser-
ably. Has it in any way enthused
the people? No, it has thoroughly de-
moralised the people, it has practi-
cally killed the spirit of the people of
India. When we are in that at-
mosphere or that background, this
Plan has come to further degenerate
the people. There is only one way
to deal with these things and that to
bring in clarity into our thinking. We
need not confusion, but clarity of think-
ing.

This Plan lacks clear thinking and
that is one fundamental objection
which I have. They thipk that they
can simply throw mud in the eyes of
the people and thus satisfy them.
The people of India will never be
satisfled with this kind of platitudes,
high-sounding words and = talk of
ideals which will not be worked out
by the Government.

Mr. Chairman: What does t .
Member want? s the hon

Shri Goenka (Mad :
ponr ¢ (Madras): Thank you,

Shri R. Velayudhan: I am coming
to that point. I say plainly that we
want a thorough change of the social
and economic structure of society.

Mr. Chairman: Should th
be a plan for that also? ere ot

Shri R. Velayudhan: Of
lh;re lst a p&?n for tlhnt also :33"1:
my party will come into power th
plan will be worked out. power that

Shri Goenka: So jt is «
speech and not on the Plaa.

8hri R. Velayudhan: we 5
a socialistic structure of soc?ertl.g tf.f
India and we believe that nothing but
that will solve the present ills of
society. There is no short cut and
there can be no other goal for India.
India will have to accept socialism.
Of course the perty in power has said
mot only in this Houge but elsewhere
that they stand for democratic socle

political
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alism. That remaifis as a sort of
platitude which will not be translated
into action, for otherwise this Plan
would not have come in its present
shape. You cannot have a capitalistic
system of society and at the same time
raise the millions of our people to a
higher standard of life. The evil of
India today is that we have on top a
capitalistic order.. We want to retain
it and at the same time you assure
people with words that you want to
give them food and clothing.

The Prime Minister mentioned about
the vast amount of work that we can
do in this country. There are four
hundred million people here and they
can do an enormoys amount of work
but he has plainly said that he does
Rot want any change. He said that
we cannot change the existing facts
but what are the existing facts? With-
out changing the existing facts we can-
not plan for the people of the country.
You can plan for the few, for the
capitalists and exploiters of the coun-
try but you cannot plan for the people
of the country.

The Minister of State for Finance
(Shri Tyagi): Does my friend want
to change facts into fiction?

Shri R, Velayudhan: My friend can-
not understand what the Plan is. I
said that socialistic planning is the
only kind of planning for India . .

Mr, Chairman: May I suggest to
the hon. Member that within the short
ume at hig disposal he could usefully
employ it by coming to the subject
matter of the report and make some
concrete suggestions instead of talking
“aguely or in general terms.

Shri R. Velayudhan: Madam, it is
my conviction that I am giving useful
suggestions to the House but the House
may not like them and they may not
think that they are useful suggestions.
But I am convinced that they are use-
tul suggestions. 1 am not going to

change my views simply for the sake -

of one individual or for party
purpuses. (Interruptions). Of course
You are interrupting me, because you
know that I am bringing a new idea
to the people who like it and who are
hankering for it today.

Mr. Chairman: May I tell the hon.
Member that he has the protection of
the Chair provided he would really
make useful suggestiong and suggest
new ideas.

Khwaja Inait Ullah: Give at least
one idea.

Shri Tyagl: Let him go on and he
will throw out something useful also.

Shri R. Velayudhan: The whole
difficulty is the Congress party has a
big majority and %y think they can
heckle a Member o does not agree
with them. It may be possible for
sometime but it may not be possible
for all time. When the Prime
Minister said he can change the whole
face of India if he can move the 400
million people in the country, the
question that arises is: how is he going
to move the 400 millions? I know
if the Prime Minister gives an order
it will be obeyed like a command in
the country today, but then he is not
giving the order; that is the difficulty.
We are all going to support him if he
gives the correct order to the people
of the country, but he has not given it,
he is not giving it.

Finally, let me tell you that this Plan
only shows how Government is going
to exploit the people o the country
for the coming flve years. It is not
going to fced the peonle of the country,
not going to clothe the peonle of the
country, not even going to raise their
standard if it is worked as it is. The
report says that in the last four years
Government has been working along
these lifles. The Plan has already
been started from January and it is
working now. We have got plenty of
experience of this so far. Therefore,
I say this Plan will be a failure. At
the same time I say you will have to
accept a Socialist plan” if you stand
for the people of the country, and the
country will accept it; and if you do
not accept that plan the country will
change the Government.

st q®o Q@o ¥ : gy o,
RYo & AH H, AW FFR &
v gra e Qe FHAgw W
fagfey g 3 ama & wnw Rw@ A
aid 9| #r awg o Tt | fggear
wg THT e ar gEk A
wwgfeIm Famwr § A ww
FHT T IWR 7 Frar wify fgrgear
N yEdr gwenw  qorifaw A g
= Ffes goenr g 1@ fod ow
WY HTE, {R¥s F B A FoT
a9 OF Fwal o gfee § & 7
fr fgpgea & &t i sy oY
Greef) wifgd ot dft 3w ot e wee
¥ wrell il aln WAyt ax wfl &
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e w7 frer | F R dvn feow
R0 & fF gATT, a1 QAT Hg AT §
fF s @R af ¥ ax frgaam A
TN AEREET & A(E ¥ gEEQ
froT R @ ww Y o7 BT F W@ W
gt st ¥ wifg mfg e g€ wmar
B WX LY W, (Y9 WY E@IAA
¥ gt & autw gy A 99 ¥ 2 A w\@r
gt ¥ Ioe aEAT SRR 9T
e fegeam A Sar orthe
e & g 9o T | A #
M g wFw 5 N qERT I
T § Y fggem ¥ @, TOW A
e &6, S§ SwE § I IJEE
¥ g s §, SfeT OX srame T
qa7 ot S R IR AiE F AR
AT F QY IR, (}ve & g
fror, sIRasm & a1 wroo
9 & g 91 5 fggem ofe gl
a5t & gew @, o ged garh
g 78 & Y 7w foit ol g9 & wrq @19
TR IR Y@ 2, qag &, M
4, q fod 9 geg T wrled
gaaT qE BT

# gl oft, 7g  warT wigan
g 5o gy s, tove F eraew
qTr. g7 AR 9% 997 7 fawr qfcex
d #7 ArY Frema aR A e swrerar @
e gt of, € w9 #1 Friwat fow 3
T AT § Wit foar 9t ak
W [ &y e A ff 5 g &
Tadtfos wie & ax afas wifa
a7 gFf, 37 71 W a1 fe fggeam
w1 faam §8 @0 & Ww o @
AGAE & A9 g qIAAT 9T & FE
fore e & fawr afeer &1 g
gar o forg gee ¥ fawr afex

{qeq and, 39 q@ wwr & fagr

N A Mg ft 1 AT
e g fr 99 gag & wfafafeqi 3
fegeam &1 aafes  wfafafeey aff
fear 1 N Atfow sfFr @ d @
fram & s=< fd & % wwwe §
fir ag g} ¥ o wrlr awfr &
TR F arwe 1 A gErd gerd A
T ff 37 F O gw A Ay fear,
afer difer wfge &, a@ W
gfa gt afgw & qrafas
oo & fod fr gd fipd A e ot
weafe A fa e fad go &
Y a7 v & ) ¥@ Ay ¥ gw AN
R I g f oF A€ I wiw
# | @ g § =i N G s,
fegea ®t w0t w1 gt Twd
gq, WY QY QroraT A AT wwar
g P domar wr A frdw
JEg  wEH W@, A @t
! ¥ wifer omar SEw &
av T W ¥ 99 IW ST 6
wifag 5@ & fod am @ |

w fod & wgm wgn § e w§
oA & qfoaw & a AT AR e
fer ¥ N T § 3T fwm &
TAT B 2w P, Frov e & oy
o &a N ¢ Ay wwEr & gng
¢ At e g g & se
ANt AT THW TER AT ATOw
7 gf saorar § f @ A & o
¥ g0 ¥ 37 & O WU W7 T
gI1A@aa R o v fg
qffeqfa & fegens ©) &y firen
§ # @ fred & I fggem
¥ ATHAW AT & W & A 9w
W § N gF wiv ufews fear ¢,
M qfcfeafe Jaw o ¢ I w1 ANy
o # gfvan Kt § o Qe wfcfefy
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[ =it Q5o &0 71w |

¥ < arq A arg ¥ § agt Ao oA
fowrarz #t Fraw 7@} AT, oA
iew ¥ oy F o gt S ¥
qawar § fF fymr wew & WA
o ofrea & Ay § &, fegem §
W frarae A W T agd afww
$ O f I o ew @ O
gfcfeafa & g afafa 3 gak &
oY Yo, et § & gwwan g fn faam
& N g g aeww § o Am A
Wt ofifeafa & o & w=dr oo
WTAY A AT q4T qHA 7 AAT OF IEA
W fud & N oy g o) fear
g1 A wiew, W A W@ @
T g wg 3z WAy areAa EY
g W ama g, 37 N 9 a6/
§ £ O1R guw § i AL AW
fege &t st Wifes st &,
fergeat & & Smew & amww &
I qTHAT H QU QR AT IF ¥ I ALY
g st aga @i gvg & A e
@ Qraac A Qyxar giafa 3 @ @
ag afra #, fady w3 wwm af-
feafa &

% fox oF & Fgar A g R
Wang wawH IR g W
fr g @ Y e S IR
¥ & §, A SN agar g W ST
IR 9§ T § H|Ew fauy &
A ¥ AT Aaw F} ¥ FAR
T FRYyITFHA o & gw
q & AT FT FH FT GRA & A
AT ETEY & |

¥fe R @ AT F wER F GO
Wt ¢ fr fegem & wddt ®1 g
Fed §1 RS W T FROFAR

W & o arnfes gofmi § oW
N FR ¥ o T frwreR
® ¥ gW B ¥AT &, THER W
¥r & | ¥ T wwm ¥w A feafa
W g AT aea e §
wr ¥ 9 faevErd @ @a
¥feT 3w & o SmTEw F @A, o°
& JuTET & mraw §, 97 9 A
frg w1 & 7 TST & w1 F fysdardy,
vowee, @ g & W fear @
e wow ¥ g9 ¥ wwmA wew
T W A & I IWRA F A T
¥ g & 7§ O g F 2 A
AT N AR A TF AT AEY,
arfgs e A @ F IHM AT
qTyE} w1 AWHTH I W T 97 9%
asm | T fed QY fawz afdfeafy
#F N g o aee el af 3§
IWEHfawy & N 9w [ I
HEFF AR ww wE
AT GEel ¥ 9w #1 9@r gnm
A 2@ g | F wAwar g fr ad-
aw ofcheafe § ag dwmr  afa-
AT M @ N F TR
AT I W AW @ wwy
g | g ol @t & dRew
F afy af WAt § ww oW
IyaT fear @Y W AAW FX W7
Fy &

T ¥ W oam AR W F
ot & A1 93 N § Y (et (vested
interests) § #® “aF v A A
R AIFE § QE ;|
T AT oA wry § W gwy
I &R 5 fegmawr &Y Y staar
2 39 & aW OF WgE g ferwror Tan
TE R AT Al § 3z JER
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firar ar <gr €, X fwar s
N FER  TEE T3 Y, Tq
amee  (secular) weF &
Ty § | ¥ faers g T
i frdw § AR w5 gheww A
IO FUW A ¥ TS A AW
¥ aT HY [T § I O FHAT §

ax W aw @AY ¢, W R F
afgr e Ay A oF fawg
gga & g g fr fergea F @@
¥ yfew wger w1 faga &Y #7 fawg
§ o g A A W fawa B
yfrwar 3 T QF  qga qg FW
gt g 3fm & aw & &
ag ot wgn g fe @ & A
¥ o snfas wrer §, I9 & TR
wefr off few ¥ @R fe & SwQ
gt AR ¥ 3T ¥ aAw FEm fF
weE W fy sq yam 1 F
muw AT g fegem § R
EGEECER LG O
¥ TFR & B &) afx s ag
F&, T F FRL AN FATR AT FAT
& 39 sy A Fardt A faw fw
nﬁqmﬂﬂmﬁ!‘rﬁft-
wrt & arww @ orad | W R oft ag
frkaar & &9, . ATORAT FTA &M
#X T FF T AT I H) TGN T THA
i fr gwro foamkfes  FidEgua
1 % & ag wgm f afz arw & fear-
*few Fietqm ATl anfas wTaT

%wni#am:mimteﬁzqﬁl

ag gwwar gom f& ogw @ fawd
wmar ¢ ag gae d¢ § v g
dfrc 81 gw R zg faww R
afgs &1 § Wl w3 ¥ fod
LLicii A

wigamadtaR & fvg §

wg wgen § fs wefierd @ s @
¥ WX AT 1 QAT w7 ISFA GET
FT &1 Arfor Nam arew a5 o
&1 ¥ ag wmar § e Ton anft mifes
M Harar g 1wl s
IfET A 97 WP o goeT &
T et @t ff v AT §
wiodaft & @x § AR gomwr &
A § N AT ¥ AE N Oy
T g wpmader Rew oAl
T ofadt FT & ¥ Ao w A
FET T | & F qAT Tq4FT N
FT FTEAM AP A F gAT § 1 Uiy
X AW Qo a7 g &, dfew
iR g & fefrw ol 9T oY
SETT TET § W s ¥ Al §
e # wow frarf AA 1 @ fod
# @ Q9T §T e s goan
Iofir wcar g e @@ it w1
R-AW § AN afes cxEewar
T Wy §, aR¥ ¢, W AR W
& T I |

W ARkl & a9 § *¥w war g
¥R oy s f fF e A
® oF N Ty aw@ar A W
o F ot § 99 w1 AR
fear s

(English translation of the above
speech)

Shri S. N. Das (Bihar): Ever since
the Planning Commission came into
being in pursuance of the Government
of India's decision taken in March.
1950, expectations have been aroused
all over this country. The advent of
independence in India, I consider,
failed to enthuse our people in any
parucular way, because the real
pro blem of our country- is no more

thtlcal one but essentially economi-
ca When therefore the country
became independent on the 15th
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August, 1947, from the viewpoint of
a worker I observed that nowhere in
the many lacs of Indian villages and
among men and women populating
them was that wave of expectation
and enthusiasm was perceptible that
normally ought to have aecompanied
our independence. 1 thought to
myself the reason why our people
had not felt jubilant at a moment when
after a thousand ¥ears or, if I may
say so, after many thousands of years
India had succeeded in achieving
freedom from the rule of aristocracy
of the Rajas and Maharajas and when
our people suffering for the last so
many thousands of years under the
same pattern of administration saw
for the first time the dawn of freedom
on the 15th August, 1947—which
fact ought o have made them 8o
hilarious. The masses in India did
not, however, evince any such spirit
of rejoicing after their Political
emancipation. I will go further to
submit that the humblest amongst
Indians celebrate even very ordinary
festivals more enthusiastically. But
not evén that much enthusiasm could
be seen either on the 15th August,
1947 or ever afterwards. The reason
for this apathy was to be found in our
slavery spread over several thousands
of years—slavery which had crept into
our very veins. Further, we were
hungry, impoverished and exploited
in every respects. Our Nation,
therefore, lacked that enthusiasm
which ought to have been released
on such an occasion.

When freedom came on the 15th
August, 1047, our tuent
Assembly was engaged in the task
of framing the future Constitution of
our country. At that time any
worker of the National Congress, who
had participated in the Independence
Struggle in the bellef that economic
revolution was sure to come in the
quick wake of political emancipation,
had expected quite a different type
of Constitution. I have, however, to
confess with regret that looking at
the way the Constituent Assembly
~ame into being and the procedure
followed in electing its Members, a
different type of Constitution could
have hardly been expected. I feel
those representatives have failed to
represent the real India. I feel
also that the fundamental rights
provided for in our Constitution have
oroved a stumbling block in the way
of our future progress. We succeed-
ed in brea off our shackles of
slavery, but in the shape of funda-
mental rights—particularly the one
regarding property which does -not
permit its  acquisition  without

compensation even for purposes of
social welfare—we have created new
boundages for ourselves. For this
reason and keeping in view India's
poverty, no Planning Commission
can be expected to be competent to
draw up a plan which may go to
enthuse our people and make a
populace exploited over thousands of
years exert itself to implement the
same with fervour and enthusiasm
and march forward in that direction.

I, therefore, keeping in view their
labours and various limitations impos-
ed by the Constitution, regarding this
Plan prepared by the Commission as
a praiseworthy attempt. The hon.
Prime Minister in his inspiring and
enlightening speech has described in
detail the various handicaps that
faced them in the task of evolving a
Plan. I concede that the circum-
stances in which India achijeved her
independence and the tragedy enact-
ed thereafter in the country by our
ignorant masses in the name of
religion did create a situation which
is without a parallel in the annals
of the world. Under such circum-
stances and coupled with -the fact
that besides their overwhelming
number in Pakistan, there is quite a
large number of people here in India
also who profess Jinahism though
in a different form and despite Mr.
Jinnah being no more in this world,
the Planning Commission, I think
could not possfbly have placed a
better Plan before the country within
the framework of various restrictions
imposed by our Constitution and
under the peculiar circumstances
prevailing at present. This fact has
been referred to at a number of places
in the Report itself. The Commission
within the short time at its disposal.
has not been able to conduct a full
survey of the resources available in
the country regarding men and
material. They have not got all the
figures relating to 1India’s material
resources and productive capacity.
Despite this all, the outlines of the
Plan which the Commission had drawn
within this very short time are
praiseworthy particularly in the
situation obtaining in the country at
present.

I wish to repeat that today the State

‘has its full share in the responsibility

which qur Nation has assumed to
itself in this or in any other country
as also in other multifarious increas-
ing functions which now devolve upon
it—right from the most ordinary
aspects of individualistic life to the
most important one which may
concern the Defence of the country
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itself. . But I feel no hesitation to add
that we or the Government of this
country have got to take it upon
ourselves to find some way to
eliminate poverty, unemployment and
so many social evils and malpractices
from this country. What is, however,
the situation obtaining in the country?
1'ne hon. Members are quite aware
as to who controls the production
and monetary resources of the country
notwithstanding the tremendous
obligations that devolve upon the State.
Whereas we have increased the
responsibility and obligations of the
State in the day to day administra-
tion of the country, it does neot enjoy
any control over the administration
of her various resources. Under such
circumstances any Government work-
ing upto a lofty economic or financial
ideal is bound to feel the paucity of
resources at every step. I, therefore,
feel handicapped for want of time
to enter into every detail of the Plan
placed before us under the mpst diffi-
cult situation as confronts the country
at present. The hon. Members must
have seen and studied the Plan. I
regard this Plan praiseworthy under
the present circumstances and I think
we can use it as a step for further
progress. This is a ladder for us
which it used in a right manner can
take us higher and higher still in our
all round progress.

_ Unfortunately for us, many vested
interests which exploit the name of
religion, are appearing before us in
various disguises. The general elec-
tions are to come off in the near
tuture. At that time you will find
that a gospel based on sheer senti-
mentalism will be placed before the
public in this country. It shall
preached time and again, as 1s, in
tact, already being done, It will then
be said that those in charge of our
administration profess secularism,
but they are opposed to religion and
are quite apathetic towards it. The
people are apt to become oblivious
ot the correct viewpoint and, thus,
get misled.

The bell has gone. I, therefore, do
not propose to take any more time
and wish to repeat only one thing—
that agriculture is the most important
aspect of India’s economic life, and
that the Planning Commission, by
giving it to top priority, have done a
very right thing. I, however, wish
to submit that our hon. Prime
Minister must have given his utmost

attention to understand the real

economic malady from which our
society is suffering I will like to plead
with him to give particular attention
towards agriculture, 1 realise that
India has suffered many grievous
cuts. iIn her body-politic during the
past several thousands years and it
it is not given a proper surgical
operation, the blocked refuse
retard the pace of our progrees in
many ways. You will have, therefore,
to perform this operation quite
mercilessly and with utter remorse-
lessness. You cannot escape wi
the excuse that ours is & democratic
Constitution. I am rather of the view
that if this democratic Constithition
of ours is to prove an obstruction
in the way of our economic
equality then we have to look upon
the Constitution as a new shackle for
ourselves. We have adopted this
Constitution with the intention of
achieving prosperity in the economic
sphere.

In conclusion, - therefore, I wish to
refer to agriculture and submit that
atter the abolition of Zamindari, our
next step should be to declare the
land either belongs to the actual
tiller of the soil or to the State itseif.
1 concede that our State is not in a
posrtion just now to assume the
ownership of the land. By leaving
the task of co-operative cultivation
tc the voluntary efforts of the people
we will not, therefore, achieve the
goal. For that reason we will have
to forego the principle of voluntary
basis 1 the agricultural and
industrial spheres and rather we will
have to adopt the co-operative basis
as a compulsory measure for the
impiementation of the P, in these
two spheres. 1 have lis to the
speech of the hon. Prime Minister with
rapt attention. Although it has pot
tully satisfled me, yet he has thrown
some light on the Plan which has
beams of hope for the future. I,
therefore, welcome this Plan and
entertain the hope that we shall be
able to use it ag a step to reach our
target in respect of economic
independence.

I want to express the hope that
this Commission will be used as a
step and that a surgical operation
will be performed for the ailment
from which our society is suffering
these days.

The House then adjourned il Nine
of the Clock on Tuesday, the J6th
October, 1961,
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